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Thursday, the 31st May, 1962/
Jyaistha 10, 1884 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[MRr. SpEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Welfare of Scheduled Tribes

+
1196 J Shri Subodh Hansda:
" Shri 8. C. Samanta:

Will the Minister of Home Affairs
be pleascd to state:

(a) whether it is a fact that Gov-
ernment have dropped the Centrally
sponsored schemes for the develop-
ment of Scheduled Tribes during the
Third Five Year Plan period;

(b) if so, what kind of help is pro-
posed to be given to the States where
the tribal population is sparse; and

(c) in view of large population but
without concentration, what is the
basis of distribution of Central aid
for the development of the ftribal
people?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chand-
rasekhar): (a) No.

(b) Does not arise.

(c) The schemes included in the
Centrally sponsored programme are:
Tribal development blocks, award of
post-matric scholarships to all Sche-
duled Tribes students and schemes for
promotion of cooperative societies.
Central aid is given on the basis of
the actual expenditure, subject to
certain financial limits.

819 Ai LSD—1.
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It is only in the scheme of Tribal
development blocks that a certain
concentration of the tribal population
has been  prescribed. None of the
other schemeys is related to the con-
centration of the tribal population.
State Governmenis draw up and exe-
cute the schemes on the basis of the
requirements of the tribal population.
The entire  expenditure under this
programme is borne by the Govern-
ment of India,

Shri Subodh Hansda: In view of
the fact that the Government has
laid down certain principles for
choosing the (tribal development
blocks, may 1 know how many States
have not come under that principle
and what kind of help will be given
to those States which have not come
under this principle which has been
laid down?

Shrimati Chandrasekhar: The cri-
teria under which these tribal blocks
will be chosen for development will
be four: one is, there should be a
total population of 25,000; sccondly,
there should be a minimwm concen-
tration of Scheduled Castes and
Scheduled Tribes to the extent 66 2[3
per cent; thirdly, an area of 150 to
200 square miles; and fourthly, fitness
to function as a normal administrative
unit. In such a way, there are going
to be about 330 blocks.

Shri Subodh Hansda: The Deputy
Minister just now stated the princi-
ples laid down by the Ministry of
Home Affairs for choosing the tribal
development blocks. I  wanted to
know what kind of help will be given
to those States, where there is a
large concentration of tibal people
and where these criteria do not apply,
for the development of the tribal
people.

The Minister of Home Affairs (Shri
Lal Bahadar Shastri): The hon. Mem~
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ber is aware that in regard to such
areas the Dheber Commission has
made certain recommendations. There
are one or two olher committces also
which have made certain recommen-
dations. We are going to consider all
of them and we will then finalise as
to what concession could be given to
the other areas.

Shri S. C. Samanta: May I know
whether the difficulties that were ex-
pericnced during the first and second
Five Year Plans in formulating the
cenrally-sponsored schemes have
been removed and, if so, by  what
changes and in what stages?

Shrimati Chandrasekhar: They are
being removed, and I would like to
have notice in regard to the stages in
which they have been removed.

Shri Bhagwat Jha Azad: May 1
know whether the main tribal belts in
the country have by now been covered
by the tripal development blocks and
what is the pereentage still left un-
covercd?

Shrimaii Chandrasekhar: We  are
intending to have about 330 blocks
in the third Five Year Plun period.
But most of the things will be done in
the latter part of the third Plan
period.  About the arcas still un-
covered, it is mainly due to the non-
availability of trained personnel and
the training facilities.

Shrimati Renuka Ray: The hon.
Minister said thot they are going to
consider the recommendations of the
different committees and until then
nothing is being done, But, is it a
fact that the help that was being
given even in the second Plan period
to areas where the concentration was
not enough to get tribal blocks has
becn stopped or done away with? I
may mention, for instance, West Ben-
gal, where they do not have a con-
centration of two-thirds to have a
tribal block. In such areas, is it a
fact that they do not give any help
at all now for the tribals except in
matters of scholarships and other
things?
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
May I point out that here the ques-
tion relates to the centrally-sponsor-
ed schemes. In addition to this, there
are schemes which are carried on or
handled by the State Governments
and there also the Central Govern-
ment gives help to the extent of 50
per cent.

Shri Bade: Is the Government
aware that there is an acute problem
of landle:s scheduled tribes and land-
less adivasis? Is the Government go-
ing to do anything in the third Five
Year Plan?

Shrimati ¢ handrasekhar: Even for
landlvss  people,  there are  schemes
in our third Five Year Plan to give
them assistance.

Shri Jaipal Singh: All along the
line, the excuse scems 1o be non-
avatlability of suitable personnel to
run these blocks, multi-purpose  or
otherwise. We are told that they will
not start till the middle of the third
Plan. May I know what they are do.
ing to train the personnel for the job?

Shrimati Chandrasekhar: Thev are
being trained.

Shri Jaipal Singh: Where are they
being trained?

Shri Lal Bahadur Shastri: What-
ever might have been done or not done
before, we have now to take up this
work in all earnestness and I think
it should be possible to give it a big
drive during this and the next
year specially. I hope the dearth of
trained personnel will not come in the
way of the development of these
blocks.

Shri Bade: Is the Government aware
that the landless adivasis and sche-
duled tribes have occupied the forest
areas and the States are ousting
these adivasis? Is the Government
taking any steps for checking the
States from ousting these adivasis
from the forest areas?

Shri Lal Bahadur Shastri: We have
no specific knowledge, but we can find
out, If the hon. Member will furnish



7971 Oral Answers

the information, we will take the ne-
cessary action.

Drinking as a disqualification for
Public Services

*1197. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government have
considered the proposal to make
drinking a disqualification for public
services to promole prohibition in the
country; and

(b) what difficulties arc envisaged
in efTective  implementation of  this
proposal?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). The recommendation of
the Central Prohibition Committee,
which met on the 4th and 5th Scp-
tember, 1961, on this subject was that
the Government of India as well as
the State Governments may, under
certain circumstances, declare drink-
ing on the part of their officers, a mis-
conduct. The matter is under exa-
mination in consultation with the
State Governments.,

Shri Harish Chandra Mathur: [ un-
derstand since this Board passed this
resolution, the Minister of Home
Affairs. Shri Lal Bahadur Shastri and
the Minister of Finance had joint
consultation with each other and
wanted to take certain steps. May 1
know what steps have already been
taken at the central level?

Mr. Datar: The resolution and also
the views of the Home Ministry and
the Government of India were com-
municated to the wvarious State
Governments to find out their re-
actions. On the whole, they are in
general agreement with the principles
laid down by the Government of
India and the matter is being work-
ed out.

Shri Heda: May I know whether it
is not a fact that so far as the diplo-
matic services are concerned, whether
it is there in our country or not, in
other countries, one of the conditions
is that they should stand up to drinks?
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Shri Datar:
ferent question.

It is an entirely dif-

Mr. Speaker: This gquestion relates
to public services.

Shri C. K. Bhattacharya: May I
know whether persons employed in
the diplomatic services come under
this disqualification?

Mr. Speaker: That is not the ques-
tion here.

3To Mfarg T8 : 47 37 a1, 440
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Shri Tyagi: May I know, for pur-
poses of this  disqualification, what
drinks are prohibited? Are  soft
drinks also taken under the disquali-
fication?

Mr. Speaker: Order, order. [ can
assure the hon, Member—not the soft
drinks.

Shri Mohammad Tahir: Do Governe=
ment propose to make a drinking a
disqualification for membership of this
House?

Mr. Speaker: Shri Hem Barua.

Shri Hem Barua: The Minister just
now said that this recornmendation has
been set to the State Governments
for their reaction. May I know whe-
ther it is a fact that the Chief Minis-
ter of Punjab proposes to consult his
people whether to introduce prohibi-
tion or not? If so, may I know whe-
ther it does not go against our accept-
ed national policy on prohibition?

Shri Datar: This is a limited ques-
tion as to whether drinking should be
considered as a piece of mis-conduct.
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Mr. Speaker: Whether it is a dis-
qualification for public services, is the
point.

Shri Hari Vishnu Kamath: In the
absence of total prohibition in the
country, will not the enforcement of
this rule necessitate a kind and de-
gree of surveillance which may not be
practicable and which also may be re-
garded as an irritating interference in
personal habits and libertics?

Shri Datar: This aspect of the ques-

tion will also be considered when a
final decision is taken.

Shri C. K. Bhattacharyya: Sir, I
rise to a point of order. I want to
know whether persons employed in
diplomatic services come under the
Public services?

Mr. Speaker: Public services are our
own services; I could tell him that.

Shri C. K. Bhattaharyya: By “dip-
lomatic services” ] mean our diplo-
matic services.

Mr. Speaker: Abroad?

Shri C. K. Bhattacharyya: Yes, Sir,
persons who are sent on our behalf
and who are in our diplomatic ser-
vices abroad.

Mr. Speaker: That was not intend-
ed here. This is so far as India is
concerned.

Shri C. K. Bhattachayya: They are
our public services.

Mr. Speaker: He can find another
opportunity for that. Let us go to
the next question.
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The Minister of Steel and Heavy In_
dustries (Shri €. Subarmaniam): (a)
Yes, Sir.

(b) Yes, Sir. A statement is laid
on the Table of the House showing
the places where the setting up of
new cement factories has been ap-
poved so far. [See Appendix III an-
nexture No. 68].

Shri D. C. Sharma: May I know if
the necessary materials, know-how,
exchange and all those things will be
available for setting up all these fac-
tories during the Third Five Year
Plan?

Shri C. Subramaniam: Yes, Sir;
that is what is expected.

Shri D. C. Sharma: When all these
factories get going, what will be the
total production of cement in the
country, and may 1 know whether it
will be sufficient for our nceds and
whether there will be any surplus for
export also?

Shri C, Subramaniam: The install-
ed capacity will be 15.24 million
metric tons, and perhaps the produc-
tion would be round about 13.2 mil-
lion metric tons. But according to
the present assessment this would not
be sufficient for our requirements. The
target will have to be stepped up fur-
ther.

Shri Vidya Charan Shukla: May I
know how many of these 21 factories
so far sanctioned are likely to go into
production during the Third Plan
period, what will be the total produec-
tion and whether with that we will be
able to reach our target figure for the
Third Five Year Plan?

Shri €. Subramaniam: All these
factories are expected to go into pro-
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duction before the end of the Third
Plan period. As I have already stat-
ed, if all these factories go into pro-
duction we would reach an installed
capacity of 15.24 million tons and the
production would be round about 13
million tons.

&Y AT e ;g wIHT A
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Shri C. Subramaniam: This is in the
private sector, and whenever there
are applications it will be considered.

Shri Umanath: Is there any pro-
posal for licensing a 100-ton capacity
plants; if not, has the Madras Gov-
ernment approached the Government
of India with such a proposal and may
I know the reaction of the Govern-
ment thereon?

Shri C. Subramaniam: [ do not
have the facts here.

Shri M. K. Kumaran: May I know
whether the Government have receiv-
ed any proposal to set up a factory in
Kerala State; and, if so, whether that
proposal has been considered?

Mr, Speaker:
each State.

We are going into

Shri C. Subramaniam: I would not
be able to give the details with re-
gard to each State.

Shri Jashvant Mehta: May I know
whether any time-lmmit has been fix~-
ed within which the parties to whom
licences have been issued will have
to install the factories?

Shri C. Subramaniam: After all, they
are also interested in putting up these
factories. Nowadays we are trying
to hasten things. In the case of those
who are not taking any action, we are
trying to cancel the licences so that
they may be granted to others.

JYAISTHA 10, 1884 (SAKA)
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Shri N, Sreekantan Nair: May I
know the authority which is selecting
the sites, and what is the reason for
omitting two States alone—Uttar Pra-
desh and Kerala—from the list?

Shri C. Subramaniam: It depends
upon the availability of raw materials
in those States and also persens com-
ing forward to set up those factories
in the private sector. If there should
be applications from these States and
we are satisfied that there would be
sufficient raw materials available, cer-
tainly they would be considered.

Shri Ramanathan Chettiar: In view
of the fact that we have not reached
even the taget fixeq at 9.3 million tons
—we are eone million short—may I
know what will be the use of increas-
ing the target from 15 million tons to
18 million tons?

Shri C. Subramaniam: That is with
reference to the performance capacity
of each factory. They are doing only
88 per cent. of the installed capacity,
but if further transport and coal are
made available, I am assured, they
would be able to step up production
by another 10 per cent. But that will
not meet our demands. Therefore,
further new factories will have to be
installed if we are to reach the tar-
get which would meet our needs; that
is to say, it will have to be stepped up
18 million tons.

Oil Refineries

*1199. Shri Vidya Charan Shukia:
Will the Minister of Mines and Fuel
be pleased pleased to state:

(a) whether there was idle capaciiy
in various oil refineries in India;

(b) the extent of the idle capacity,
refinery-wise; and

(c) the measures that
taken to
capacity?

are being
properly utilise  this

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmalah): (a) and (b). Excess
capacities of about 1.5 million tons
per annum are reported to be avail-



7977 Oral Answers

able with the private sector oil refi-
neries processing imported crude,

(c). Proposals for its utilisation
made by the oil companies are under
examination.

Shri Vidya Charan Shukla: May |
know since when this idle capacity
was known to exist and why this was
allowed to exist without utilisation?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): There was no applicatinn from
these companies for full utilisation of
this capacity. It is only now that
they have come up with proposals
that they should be allowed to utilize
the full capacity.

Shri Vidya Charan Shukla: What
are those proposals for the utilisation
of the idle capacity?

Shri Hajarnavis: The main propo-
sal i that they should be allowed to
refine oil to their maximum capacity.
Secondlv. {hey will give us compe-
titive prices.

Shri Vidya Charan Shukla: May I
know if the Ankleshwar oil is pro-
posed to be refined at the ESSO re-
fincry in Bombay and, if so, whethcr
any agreement has been reached re-
garding this matter?

Shri Hajarnavis: That doe- not

arise out of this guestion.

Shri Heda: In view of the greater
demand for diesel oil, may 1 know
it there is any idle capacity in the
manufacture of diesel oil also and, if
so, why it is not being utilized?

Shri Hajarnavis: All the products
which come out of the refinery are
included in the proposal

Shri Maheshwar Naik: May I know
whether the production of crude oil in
the country is sufficient to meet the
entire installed capacity of the refi-
neries?

Shri Hajarnavis: No, Sir. That is
obvious.
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U.S. Aircrafts for Pakistan

+
( Shri Yajnik:
*1200. 4 Shri Vasudevan Nair:
| Shri P. C. Borooah:

Will the Minister of Defence be
pleased 1o state:

(a) whether it is a fact that Gov-
ernment of United States have re-
cently provided Pakistan with such
aircrafts as would zive it air supre-
macy over India;

(b) whether Government have pro-
tested against this policy of the Gov-
crnment of United States; ancd

() whether  Government  have
te any action te increase  the
strenpih and power of the Indion Air
Force?

The Minister of Defence (Shri
Krishna Menon): (a). Such is sur in-
formation,

(by) No. formul protest has  been
lodged with the United States of
America Government, However,  the
views of the Government of India
regarding military  aid to Pakistan
have been made known to the United
States Governmen' on several oeca-
sions.

(c). It is nol in public interest {o
disclose what we do in such matters?

Shri Yajnik: May I know how long
Pakistan has got this air superiority
over India? What are the special units
that they have got from the United
States to have superiority in air over
India? f d

Shri Krishna Menon: It 15 very
difficult to say whether they have got
air superiority over India but, at the
present moment, they have got su-
perior weapons.

Shri Yajnik: May I know how lcng
this superiority has been existence?
What has been done in the mean-
while to increase our fighting capa-
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city and put it on par with the fight-
ing capacity of Pakistan?

Mr. Speaker: The Minister =ays it
is not possible to say whether they
have that superiority, Then, how
can any time be given by which we
will be on par with them?

Shri Yajnik: My point is how long
have they got the special units which
are supposed to give them, in general
parlance, superiori'y over our fighting
capacity?

Shri Krishna Menon: As I said,
they have some superior weoapons.
But whether they are actuallv supe-
rior can only be seen in a combat.

Mr Speraker: When diq they get
those wennons? Long ago?

Shri K+ishnag Menon: They mirht
have. It s very difficult to say when
they actually came inio their pos-
session. I think they were in <he pes-
session of the givers for some time.
All T can say is. we have taken many
steps. about which we cannot very
well sprak about, with such equip-
ments as we have to meet it

Shri Vasudevan Nair: Mav I know
whether the Government has any in-
formation as to whethepy the Pokistan
Air Force je  equipped with such
planes as U2 and whether Pak:stan
has even missile bases?

Shri Krishna Menon: U2 is not a
fighting p'ane; it is g reconnaissance
plane. We have no information about
that.

Shri P. C. Borooah: What iz the
US Government's response to [ndia's
protest?

Shri Krishna Menon: As I said, we
have made no formal protest, But
our views are known. There has
been correspondence between the
former President, Mr. Eisenhower,
and the hon. Prime Minister. Speeches
have been made and the U.S. knows
the state of our public apinion in this
matter.
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Shri P. R. Patel: What aircraft are
there with Pakistan which we do not
have?

Shri Krishna Menon: I am not the
Defence Minister in Pakistan. I find
it difficult to keep pace even with
the multitude of our equipment. I
belicve, they have superior air
power., 1 also believe that thev heve
superior power for crossing rivers,
but 1 do not think that they have
superior power of morale.

Shri Tyagi: Will the hon, Minister
be pleased to state if his military in-
telligence has fully posted him with
the type of armament and the quan-
titv  receivegq by  Pakistun  from
America?

Shri Krishna Menon: The hon.
Member is not unfamiliar with the
methods in the Ministry of Defence
To ask me about military intelligence
and information is mot in the public
interest.

Shri Tyagi: I only enquired whe-
ther he is fully posted with the su-
periority Pakistan has lately achiev-
ed. 1 do not want to know what the
information is.

Mr, Speaker: Docs he eover cxpect
a negative answer to this question?

Shri Tyagi: I want an assurance
from the Government that they are
fully acquainted with the type of
weapons that they have received.

Mr. Speaker: Whatever there might
be no Defence Minister wuul_d sSAY
that he is not posted with this.

Shri Krishna Menon: The only as-
surance I can give him is that with
our resources we are doing_thc best
to obiain as much information as 18
useful.

Shri N. Sreekantan Nair: In view
of the explanation of the hon. Minis-
ter, may I know how the fact that
we have applieq for MIG planes from
Russia leaked out? If it is 2 fact,
did it leak out from the Air Force?
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Mr. Speaker It is a different ques-
tion altogether.

Shri U. M. Trivedi: Is this lack of
information due to the dearth of gond
intelligence officers in the Army?

Shri Tyagi: No,

Shri Krishna Menon: No Govern-
ment supplies information of this
kind. We have to get it somchow.

Shri Hem Barua: May I know whe-
ther the gift of two squadrons of US
supersonic aircraft has enabled Pakis-
tan of late to indulge in sabre-rattl-
ing conjointly with China against
India?

Shri Krishng Menon: 1 have no in-
formation about the two squadrons or
any number of squadrons. What I
know is that even if a country has
one squadron and is accustomed to
use it, in an emergency the givers
can give more or less.

Shri Hem Barua: What about the
next part of the question?

Mr. Speaker: Shri Warior.

Shri Hlem Barma: Sir, the next part
part of my question has not becn
answercd.

Mr. Speaker: It was rather a mat-
ter of opinion.

Shri Krishna Menon: They have
rattle sabres long before there were
Sabres (Jets) in the Air Force.

Shri Warior: What measures have
the Defence Department taken to
counterbalance this superiority of the
Air Force in Pakistan?

Shri Krishna Menon: To the extent
that I can give the answer I have
done  that is to say, that the eguip-
ment that we have, which the House
would not expect me to speak about,
we have so realigned or re-organised
as to meet such emergency as may
arise subject to our resources.
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The Minister of State in the Minis-
try of Home Affairs (Shri B. N.
Datar) The matter is still under con-
sideration and no decision has yet
been taken.
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Shri Datar: The Government had
to take number of steps. They had to
consult the UPSC also. The financial
implications had also to be taken into
account.

Shri Warior: May I know whether
the Government is already in pos-
session of the UPSC's advice on this
subject?

Shri Datar: That is what I have
stated. The UPSC had to be consult-
ed. Their advice has been received.

Shri Nambiar: May 1 know whe-
ther the Government have employed,
or rather promoted all the Assistants
who were previously selected about
whose promotion there was a dispute
and there was a long representation?

Shri Datar: It is a different ques-
tion altogether.
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Supersonic Fighters from U.S.S.R.

-+
[ Shri Hem Barua:
| Shri Hari Vishnu Kamath
| Shri Nath Pal:
Shri Subodh Hansda:
Shri Daji:
| Shri S. M. Banerjee:
| Shri D. C, Sharma:
| 'Shri Maheswar Naik:
*1204. { Shrimati Maimoona Sultan
| Shri Raghunath Singh
| Shri P. C. Borooah:
| Shri P. K. Deo:
| Shri Y. N. Singha:
[ Shri Bhakt Darshan:
I Shri Rameshway Tantia:
! Shri Warior:

| Shri Surendra Pal Singh:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Gov-
ernment are negotiating an  agree-
ment with the Soviet Union for the
purchase of supersonic fighter planes
or missiles for the Air Force; and

(by if so, the nature and broad
outline of the proposeq agreement?

The Minister of Defence (Shri
Krishna Menon): (a) Government
have made necessary  investigations
from different sources including the
USS5R—No negotiations for any
agreements have yet been made.

(b) Does not arise at prescnt.

Shri Hem Barua: May I know
whether it is a fact that Soviet
Russia proposed to offer these jet
planes at half the price quoted by
western manufacturers and that too
in rupee currency and if so, how far
is this correctly interpreted as mili-
tary aid as western circles have
done?

Shri Krishna Menon: It is not mili-
tary aid. It would be purchase of a
commodity like any other commodity.

Shri Hem Barua: May I know whe-
ther it is a fact that there is some
apprehension so far as Britainis con-
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cerned that military secrets that Bri-
tain has so far made available to this
Counriry may be exposed to Soviet

Rusm_ia and if so, how far this appre-
hension is correct?

Sh_ri Krishna Menon: The appre-
hensions are totally unfounded,

Shri Hari Vishnu Kamath: Are
there offers in this regarq from se-
veral countries  and are all those
offers _being examined as to which of
th(.»rn_ Li most advantageous to Indija
politically, financially, tactically and
gperationally and if so, at what stage
is this examination ai present?

Mr. Speaker: A]] these adjectives
and adverbs were used yesterday.

Shri Hari Vishnu Kamath: I did not
use them yesterday, I said advan-
tageous—only one word. Have they
been examineq from all these angles?

Shri Krishna Menon: Yes,

Shri Warior: Is it not a fact that
there was a repory that the Govern-
ment had also entered into negotia-
tions ang final stages had been reach-
cd and they left it on the protest of
the American Ambassador?

Shri Krishna Menon: It is very
difficult to keep track of the reports
because they are so contradictory and
they are so various, Whatever infor-
mation there is, I have given. Any
way in the debate that follows, this
subject will be dealt with because it
has been raised by so many hon.
Members.

Mr. Speaker: The hon. Minister is
dealing with the subject because it
has been taken up by several hon.
Members in the debate, He will be
answering these questions.

Shri Nambiar: It may be included
in his speech which is yet to be
delivered.

Mr  Speaker: Next question.
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Amalgamation of Small Collieries

+
1205 J Sbri Eswara Reddy:
e Shri Rameshwar Tantia:

Will the Minister of Mines and Fuel
be pleased to state:

{a) whether Governmant propose to
bring forward any legislation for
amalgamation of small collieries in
view of the failure of the wvoluntary
amalgamation scheme; and

(b) if so, when it is likely to be
introduced?

The Parliamentary Secretary to the
Minister of Mines and Fuel, (Shri
Thimmaiah): (a) Collieries Volunt-
ary Amalgamntian Committee is still
continuing its ¢ffurts and there s at
present no proposal for the introduc-
tion of legislation for compulsory
amalgamation.

by Does not arise.

Shri D. N. Tiwari: May 1 know
whether 1t is a fact that attempt at
voluntary amalgamation has failed
and if so. whether the Government
are thinking of other ways of amlga-
maling these collieries?

Shri Thimmaiah: It has not failed,
The voluntary amalgamation com-
mittee is still pursuing its efTorts for
voluntary amalgamation of these un-
economic and other collicries,

Shri Vidya Charan Shukla: May 1
know what is the extent of amalga-
mation of =mall collieries that re-
mains to be done and what are the
main hurdles that are coming in the
way?

Shri Thimmaiah: There are some
proposals for amalgamation of these
collieries. Up till now aboui 23 cases
involving 45 collieries have been
amalgamated and there are about 27
propesals that are still under consi-
deration.

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): The main difficulty is lack of
consent of colliery owners,

MAY 31, 1962

Oral Answers 7986

Shri Bhagwat Jha Azad: Do the
Government  propose to nationalise
these collieries hal? of which—out of
800 units—are mostly uneconomic?

Shri Hajarnavis: No, Sir.
Beggars in India

_"IIZOG. Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have any
realiable figures as to  extent of
beggary in India;

(by whether Government  propose
to introduce anti-beggary legislation
applicable to all parts of the country;
and

(c) what other speeific steps Gov-
ernment propose to take in the pear
future for solving this problem?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) According 1o
census figures of 1951, the number of
beggars and vagrants  was 487,907,
The figures of the census of 196] are
not vet available,

(b) No; many State Governments
have their own legislation on the sub-
ject.

(¢} The State Governments and
Administrations of Union Territories
are  establishing  Beggars'  Homes
where beggars  are provided  free
boarding and lodging. Vocational
training in various trades and crafts
is also imparted to the nmates. Guv-
ernment of India give finaneial as-
sistance for approved  schemes for
establishing such Homes.

Dr. L. M. Singhvi: Are Government
aware that a large number of child-
ren are kidnapped and maimed for
the purpose of using thm for beggary,
and if so, how many such offenders
have been brought to book during the
last two years?

Shrimatli Chadrasekhar; To deal
with such persons who kidnap
children for purposes of employing
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them for begging, the Indian Panel
Code (Amendment) Act of 1950 was
enacted and enforced throughout the
country with effect from 15th Janu-
ary, 1960.

Dr., L. M. Singhvi: The second part
of my question has not been answer-
ed. How many such offenders have
been brought to book?

Shrimati Chandrasekhar: 1 would
require notice of that question.
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Shri Inder J, Malhotra: May I know
whether Government have made any
attempil to analyse the reasons for
beggary, namely whether they have
become beggars because of habit or
they have taken begging because they
could not find any other employ-
ment?

Shrimati Chandrasekhar: 1 have
not been able to follow the question.

Mr. Speaker: The question is whe-
ther they have become beggars be-
cause of compulsion, since they can-
not find other work, or whether they
have become beggars because this has
grown as a habit with them.

Shrimati Chandrasekhar: It may be
both.

Shri Shree Narayan Das: The
Deputy Minister has just stated that
the Central Government give some
aid for the establishment of homes
for the beggars. May I know the
total expenditure so far incurred by
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Government in this regard during the
First, Second and Third Five Year
Plans?

Shrimati Chandrasekhar: 1 shall
not be able to give the total expendi-
ture, but I can say that expenditure
up to 50 per cent of the recurring
cost of the approved schemes taken
up by th State Governments will be
borne by the Central Governmcont.

Shrimati Sarojini Mahishi: May I
know the number of beggars who
have gone out of the beggars’ homes
and have been profitably employed
during the year 1961-62?

Shrimati Chandrasekhar: It is not
very easy to give the answer to that
question.
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Shri Warior: May I know whether
the statistics available with Govern-
ment show that the number of beg-

gars is increasing year by year dur-
ing the last five years or so?

Shrimati Chandrasekhar: There has
hecn quite a steep fall in this beggary.

Dr. L. M. Singhvi: The hon. Minis-
ter has replied in the nepgative to part
(b) of the question, whereas the Third
Five Year Plan says that it will be
desirable to undertake Cuntral legis-
lation for the eradication of beggary
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and vagrancy. Will the hon. Minister
explain the contradiction?

Shrimati Chandrasekhar: There are
certain difficulties. These things have
been examined; besides, each of the
State Governments has certain Acts
in its own territory. So, there is not
much need for the Central Govern-
ment to enact any law.

Education of Girls and Women

+

[ Shri Shree Narayan Das:
*1%07. { Shri Bhakt Darshan:

( Shrimati Maimoona Sultan:

Will the Minirter of Education be
pleased to state:

(a) whether any scheme to extend
financial assistance to voluntary orga-
nisations engaged in specified activi-
ties in the field of education of girls
and women has been decided upon;

(b) if so, the important features of
such a scheme;

() whether it would be a purely
Central scheme or the States will also
participate; and

(d) if the States will participate,
the nature of their participation?

The Dputy Minister jn the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) to (d). A state-

ment is laid on the Table of the
House,

STATEMENT
(a) Yes, Sir.

(b) Under the scheme assistance
\rill be given to Voluntary Organisa-
tions engaged in the field of education
of girls and women to take up the
following three activities:

(i) Projects of an experimental

or educationally significant
nature;

(ii) l?l‘ovision of laboratories and
libraries in the Girls Middle
and Secondary Schools and in
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training  institutions for
women teachers; and

(iii) Construction of hostels attach-
ed to middle, secondary
schools or training institutions
for women primary teachers.

Assistance will be available on a
sharing basis. The grant in aid from
the Central Government shall be at
the following rates:

(1) For all recurring ¢xpenditure
at the rate of 75 per cent of
the total expenditure;

(2

For all non-recurring ex-
penditurc at G0 per cent. of
the total expenditure, pro-
vided that the grant-in-aid
for buildings shall not exceed
Rs. 45,000,

(c) This is a Central scheme.
(d) Does not arise.

Shri Shree Narayan Das: From the
statement it appears that there are
three categories of activities for which
assistance is given. May I know
whether funds have been separately
allocated for these three categories of
activities?

Shrimati Soundaram Ramachand-
ran: There is no separate allotment
of tunds for each category, but there
is @ lump sum provision which in-
cludes these three plus other welfare
schemes.

Shri Shree Narayan Das: May I
know whether this fund is disbursed
by the department only or a separate
board has been set up for disburse-
ment of the fund?

Shrimati Soundaram Ramachand-
ran: No, Other Boards like the Social
Welfare Board etc., disburse certain
amounts, but as far as this particular
fund is concerned, it is a centrally-
sponsored scheme and the fund s
disbursed by the Education Ministry.
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Shrimati Soundaram Ramachand-
ran; This is for the Third Plan period
for the present. If, this succeeds
well, we may plan for the Fourth
Plan period also.

Shri Bhagwat Jha Azad: Has it
been assessed as to how far the pro-
vision made will be able to correct
the present imbalance between men's
and women’s education?

Shrimati Soundaram Ramachand-
ran: That is too wide a question.
Hcre the question relates to voluniary
institutions.  There are so many
voluntary institutions catering for
women’s welfare, women's education
and rehabilitation, and several boards
and other agencies, including the
Home Ministry, give money. Here to
cover those wvoluntary institutions
which do not get help, a certain
amount—it is very meagre—is given.

Shri Sham Lal Saraf: May 1 know
whether the funds that are advanced
to  educational institutions in the
States are passcd on to them through
the States or directly by the Centre?

Shrimati Soundaram Ramachand-
ran: No, this is a directly-centrally
sponsored scheme.

Shri Shree Narayan Das: What is
the total amount allotted for tins
during the Third Five Year Plan?

Shrimati Soundaram Ramachand-
Tan: About Rs. 25 lakhs. That in-
cludes this plus some other schemes
also.

Ankleshwar Gas

*1208. Shri P. R. Patel: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether it is a fact that gas
coming out from oil wells of Anklesh-
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war region is burnt off and not put
to any economic use; and

(b) if so, how much of gas is burnt
daily?

The Parliamentary Secreiary to the
Minister of Mines and Fuel (Shri
Thimmaiah): (a) Yes, Sir.

(b) About 70,000 cubic metres.

Shri P. R. Patel: May [ know why
this gas could not be better utilised
and is allowed to be burnt?

Shri Thimmaiah: At present there
iz shortage of storage facilities and
the gas is being flared. I may add that
this flaring of gas is not an uncom-
mon feature in the oil industry. It
is generally done in Middle East
countries also.

Shri P. R. Patel: What is the cost
of giving the gas to cities by con-
structing a pipeline and what 1s the
loss that we have incurred by burn-
ing the gas?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): There is no less. It has no
commercial value. There is a pro-
posal to transport that gas and give
it to the Gujarat State Electricity
Board for use in the Uttaran Power
House. When the pipeline is con-
gtructed, it will be carried there for
use.

Shri Man Sinh Patel: May I know
why Government did not contemplate
any scheme to utilise the gas found?

Shri Hajarnavis: Unless we know
the quantity, there can be no scheme.

Shri Vidaya Charan Shmkla: By
what time is the gas likely to be
utilised and will local storage facili-
ties be provided or only a pipeline
will be provided for transportation of
gas?

Shri Hajarnavis: A pipeline will be
provided.
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Shri Vidya Charan Shukla: When?
Shri Hajarnavis: By about February
1363,

Shri Jashvant Mehta: What is the
present and potential capacity of the
gas?

Shri Hajarnavis: The potential
capavity is 400,000 c.ft,
HF-24 Supersonics

f Shri P. C. Borooah:
|\ Shri Maheshwar Naik:

Will the Minister of Defence be
pleased to state:

*1209.

(a) whether it is a fact that the pro-
ject for developing supersonic fighter
HF-24, i3 faced with grave technical
difficulties; and

(b) if so, how the difficulties are
propused to be overcome?

The Minister of Defence (Shri
Krishna Menon): (a) No, Sir.

(b) Does not arise.

Shri P, C. Borooah: May 1 know
whether the British firm, the Bristol
Siddeley Group which had agreed to
develop an advanced type of Orpheus
engine has since abandoned the
scheme? If so, why?  Also, what
damages have becn realised from the
firm for breach of contract?

Shri Krishna Menon: There is some
misunderstanding about this matter.
The present model of HF-24 s
powered by a Bristol engine. When
this was first thought of many years
ago, Bristols had idecas of pro-
ducing more powerful engines for
more powerful models. But apparent-
ly they did not have other customers.
Negotiations have been going on for
four or five years. We have been
hitherto thinking that any develop-
ment of it by ourselves will be on
onerous terms and conditions and in
respect of an unproved engine. But
the matter may not be clased so far as
they are concerned. But we do not
think, it a practica] proposition for us
to develop that engine.
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Shri P, C. Borooah: May [ Lknow
whether the experiments performed
with the two supersonic engines have
also failed? If so, may I know whe-
ther Government are now persuad-
ing the Soviet manufacturers to
modify their engines to fit in the pro-
posed HF-24; and with what results?

Shri Krishna Menon: These engines
were bought as experimental projects
for use in the further development of
HF-24. They require some modifica-
tions; and in order that there should
be no mistakes in regard to these
modifications we are seeking the
necessary collaboration of the Soviet
Government which is readily forth-
coming.

Shri Ramanathan Cheittiar: What
is the amount spent so far in regard
to the manufacture of HF-24?

Shri Krishna Menon: [ want notice
of that guestion.

Shri Maheswar Naik: It has becr
replied that there has been no diffi-
cully so far. May I know what ix
the latest progress of the project and
by what time will we be able to
have the complete  manufacture of
this specific aircraft?

Shri Krishna Menon: There are
production plans in regard to HF-24;
and they are not being retarded. But
a plane of this character has got
to go through a very considerable
number of experiments and demons-
irations and be subject to many tests
before pilots can be put into them on
a large scale.

Shri Hem Barua: May I know whe-
ther it is a fact that after testing the
air-worthiness of these planes, it wagr
discovered that they attained cnly
sub-sonic speed and not supersonic
speed?

Shri Krishna Menon: I do not know
whether I should go into the techni-
calities,. No plane can *ake off at
supersonic speed until :t has develop-
ed speeds gradually. “peed has to be
built up gradually.
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Shri Hem Barua: It has not deve-
loped supersonic speed; that was the
question,

Mr. Speaker: Whether it can deve-
lop to that speed?

Shri Krishna Menon: It is built for
that; it will develop it.

Shri Hari Vishnu Kamath: The
question 1s  whether it has actually
developed that speed or not.

Shri Krishna Menon: This has been
done on the mathematical and aero-
dynamic data. (Interruption). It is
impossible to have a situation where
everything can be known, The facts of
a performance can be only kaown by
performance. A plane is designed on
the basis of calculations. The engine
power, the aero dynamics of it are of
character of supersonic capacity., It
would not be safe, it would not be
right to push the machine o supersonic
flight before the plane is fully ready.
This is a matter for the test  pilots,
the manufacturers snd others and not
for government,

Shri Ilari Vishnu Kamath: On a
point of order, Sir. The question of
Shri Hem Barua was whether at that
particular flight this aircraft had
actually developed supersenic  speed
or subsonic speed.

Shri Hem Barua: That was what [
wanted.

Mr. Speaker: The answer has been
given, The Minister has said that it
is not safe to push that to that speed
at once. It is for the mechanics and
others and the manufacturers to see
whether at a particular stage they
would get that particular speed. At
that moment they are built for that; it
is for them to try it and thev have
not done it.

Shri Hari Vishna Kamath: Sir, you
would agree that the Minister is
evading a straight answer, to the
question. The question was whether
it did or did not at that time develop
supersonic speed. He has to say ‘Yes,
ofse No'. We do not want anything
else,
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Mr. Speaker: Sometimes, a cryptic
answer may create misunderstanding.
Why it had not been pushed to that
speed has to be explained.

Shri Krishna Menon: There is no
reason whatever to think that it will
not come up to expectations. Because
a plane breaks the sound barrier
once, il is not right for Government
to proclaim that it has performed
supersonic flights. It may have hro-
ken the sound barriovs. That does
not mean that it has for all practical
purposes, become a supersonic plane
unti] we go through cverything. It is
far betler to be conscrvalive in this
matter than otherwise.

Shri Vidya Charan Shukla: Muy I
know whether it is a fact that the
H.A Factory had a contract with a
British firm for the development of
this HF-24 plance and whether the
firm has backed out of this contract.
If so, what action has bhern  made
against this company?

Shri Krishna Menon: The answer
to the first part is ‘No.! The sccond
part does not arise

Mr. Speaker: Thal was given in
the answer. Shri Tyagi.

Shri Tyagi: After developing this
supersonic fighter HF-24, has the Ger-
man team of experis becn any other
development job?

Shri Krishna Menon: Shri- Tyagi
knows wvery well that this develop-
ment has not been stopped; it is still
in the process of development. After
mark I, it goes on to develop mark
11 and after that it goes on to the
Mark III and that is the way of an
aeroplane.

Shri Tridib Kumar Chaudhuri: May
1 know if the Orpheus—3 which
powered HF-24 in its first flight was
expected to be a supersonic engine
or a sub-sonic engine?

Shri Erishna Menon: The engine
that is now powering the HF-24 is
capable of taking the plane to
supersonic speeds.
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Shri Tribid Kumar Chaudhuri: That
was not my question. My question
was whether the Orpheus-3 which
powered the HF-24 in its first test
flight last vear was expected to be a
supersonic engine or a sub-sonic en-
gine?

Shri Krishna Menon: 1 have ans-
wered that question. It is capable of
supersonic performance. That is why
the engine was put into it.

Mr. Speaker: Was it expected? That
is the question,

Shri Krishna Menon: Yes.

Shri Hari Vishou Kamath: Is it not
a fact that on that occasion there was
wide publicity in all the Indian
newspapers to the effect that the air-
craft had developed supersonic speed;
and that the Minister himself was
present on the occasion. Is the House
now to understand that it did not at-
tain supersonic speed and the press
reports were wrong?

Shri Krishna Menon: No one has
said that it attained supersonic speed.
It was a supersonic plane in the sense
that it was designed for supersonic
speed.

Shri Hem Barua rose—
Mr. Speaker: I am sorry.

Shri Ilem Barua: 1 do not want to
put a question. 1 want to make a
submission. Nothing "as been clari-
fied. We just wanted to know whe-
ther HF-24 was provided with the
engine for supersonic speed and whe-
ther it attained that speed. (Inter-
Tupt.won).

Mr. Speaker: It has been clarified.
The hon. Member has other sources

to get a clarification if he wants fur-
ther clarification. Next question.

Oi1 At Sanad (Gujarat)
*1210. Shri Man Singh Patel: Wil

the Minister of Mines and Fuel be
pleased to state:

(a) whether Oil and Natural Gas
Commission has found another oil
strata at Sanand near Sertha (Kalol)
in Gujarat State;
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(b) if so, how many sites are fixed
for drilling near about Sanand; and

(¢} whether Government have
taken any precaution to continue or
take up this work in monsoons?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): (a) A large anticlinal
structure has been discovered north-
northeast of Sanand. It is not pos-
sible to say at this stage whether this
structure is oil bearing.

(b) Four sites have been fixed for

drilling on the structure north of
Sanand.

(c) Yes, Sir.

Shri Man Sinh. P. Patel: May I know
whether the road from Sarand to the
drilling site is available in the mon=-
soon?

Shri Thimmaiah: In order to see
that the work is not interrupted dur-
ing the monsoon, we are trying to
complete the construction work at the
site so that drilling may continue,

Shri Man Sinh P. Patel: Is it not a
fact that tenders for the road were ad-
vertised but were subsequently drop-
ped by the Government?

The Deputly Minister in the Ministry
of Mines and Fuel (Shri Hajarnavis):
This work is undertaken by the Oil
and Natura]l Gas Commission. It is
within the day.to-day activity of that
Commission so that the Government
have no direct responsibility in the
matter.

Shri P, R. Patel: It was said that
four sites have been selected for drill-
ing. May I know the sites and in
what villages they are situated?

Shri Hajarnavis: 1 would not be
able to say the exact location just
now. If the hon. Member writes to
me, 1 will give him the information.

Shri Yajnik: Is it not a fact that
the well that had been dug in the pro-
posed Gandhi Nagar had been given
up, that it was closed with cement,
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and it is again being probed now for
oil exploration?

Shri Thimmaiah: It does not arise
out of this question. This question
relates to Sanand.

Prohibition

/ Shri Hari Vishnu Kamath:
1 Shri P, K. Deo:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 194 on the
26th April, 1962 and state:

*1211.

{a* the loss in excise revenue to
each of the States of Mysore, Uttar
Pradesh, West Bengal, Madhya Pra-
desh, Bihar and Kerala, if total prohi-
bition was introduced there;

(b) the cost of enforcement of pro-
hibition in each of the aforementioned
States; and

(c¢) the cost of rehabilitation in each
of those States?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
ta) to (c¢): The information is being
collected fom the State Governments.

Shri Hari Vishnu Kamath: This
matter was raised some days ago also
in the House. Notice of that question
was given ten days before that. How
long will this process of collecting in-
formation continue? It is nearly a
month now.

Shri Datar: The hon. Member will
understand thi= what was decided
was that there ought to be a phased
programme and total prohibition be-
fore the end of the third Plan. It de-
pends upon the various State Govern-
ments to determine the phases by
which they will have total prohibition
and then they will work out the finan-
cial implications also.

Shri Hari Vishnu Kamath: Has the
Union Government decided that it
would reimbuse those State Govern-

819 (Ai) LSD—2,
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ment which ask for assistance to the
tullest extent or only to a partial ex-
tent?

Shri Datar: Fifty-fifty basis.

Shri Hari Vishno Kamath: Have the
State Governments agreed to that pro-
position?

Shri Datar: Some States have not
agreed. They are asking for cent per
cent help.

Shri Hari Vishnu Kamath: Which
States have agreed and which have
not?

Mr. Speaker: Before 1 allow the
hon. Member, he puts the question and
the Minister also answers. I am help-
less. Shri Hem Barua.

Shri Hem Baruvwa: In view of the
fact that the nation is bleeding on ac-
count of heavy taxes, may [ know
whether it is in the contemplation of
Government that much relief could
be assured to the pcople if prohibi-
tion is scrapped?

Shri Datar:
position at all.

I do not accept this

Mr. Speaker: He did not expect an
answer; he only wanted to put the
question.

Shri Hari Vishnu Kamath: He ex-
pected an answer also.

Shri Vasudevap Nair: The Minister
stated that all these facts are being
collected. May I know how the Gov-
ernment tried to advise the State Gov-
ernments to go in for total pohibition
without these valid facts before in
the possession of the Government?

Shri Datar: What the Government
did and what the Central Prohibition
Committee did was to take a decision
that before the end of the third Plan,
there ought to be total prohibition.

Shri Hari Vishnu Kamath: Unwise.

Shri Datar: This was accepted in
principle by all the representatives of
the State Governments. Then they
were requested to work out the various
phases through which this has to be



8001 Oral Answers

taken before total prohibition could
be introduced.

Shri Hem Barua: Onpn a point of
order.

Mr, Speaker: After every question
he raises a point of order.

Shri Hem Barua: The Minister just
now said that all the States have
agreed to this prohibition programme.
But may I draw his attention to the
fact that the Chief Minister of Punjab
has decided to consult his people
whether to introduce prohibition or
not in the State....

Shri Hari Vishnu Kamath: Also
West Bengal.

Mr. Speaker: I request the hon.
Member to consider whether I have
to interpret any rules or the Consti-
tution or any other Statute and to tell
him whether it is a point of order or
not. The hon. Member should exercise
their own discretion and judgment
also when they take that opportunity
if they want to raise a point of order
or a point of information.

Shri Ramanathan Chettiar: Has the
attention of the Government been
drawn to a statement made by the
Chief Minister of Andhra to the effect
that this matter of prohibition be
placed in the apenda for the next
meeting of the National Development
Council?

Shri Datar: 1 have seen it in the
press,

Rural Institute in Kerala

+
| Shri Warior:

1. \. Shri Ravindra Varma:

Will the Minister of Education be
pleased to state:

(a) whether the final decision of
Kerala Government as to the location
of the proposed Rural Institute has
been intimated;

(b) if so, which is the place; and
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(c) when the institute is expected
to begin functioning?

The Minister of Education (Dr.
K. L. Shrimali): (a) No, Sir.

(b) and (c). Does not arise.

Shri Warior: May I know whether
the Government has got any report on
this from the Kerala Government
about the decision they have taken
to have this institute?

Dr. K. L. Shrimali: The Kerala
Government have written to us that
they would like to have a rural insti-
tute in Kerala.

Shri Warior: Is it not the proposal
of the Central Government to have
the institutc and the site will be
selected by the State Government?

Dr. K, L. Shrimali: They will pro-
pose some site. We are proposing to
send a visiting committee to select
the gite.

(Shri Imbichibava put a question).

Shri Nambiar: May I translate it?
Has the atiention of the Government
drawn to the fact that the village of
Thavanur where the Sarvodaya Sam-
melan is being conducted and where
mamankam was celcbrated in ancient
days, is an ideal place for this?

Mr. Speaker: That is a suggestion
for action.

Shri Vasudevan Nair: The hon.
Deputy Minister went to Trivandrum
recent]y and the press reporls  say
that she had discussion about the
location of the rural institute with
many people and with Government
representatives. May I know whether
the Deputy Minister had a chance to
meet the representatives of the local
people and to hear their views on the
location of this rural institute?

Dr. K. L. Shrimali: No decision has
been taken. Certain representations
have been received from various
voluntary organisations Government
will examine all these representations
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and after visiting the site, they will
make the final selection.

Shri Warior: His question was, did
the Deputy Minister visit the site and
had discussion with the interested
parties in Trivandrum? If so, what
is the opinion of the Deputy Minister
who visited the site?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): I did not visit any
site. I had discussion with some
people including the Education Minis-
ter, Kerala. It is not yet (finally
decided, because certain conveniences
have to be obtained before that,
But this much we can say, that the
Government of Kerala is very anxious
to have the rural institute and they
are prepared to give their help.

0il in Narmada River Bed

_i..
[ Shri D, C. Sharma:

*
1213. | Shrimati Jamuna Devi:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether the search for oil in
the Narmada river bed being conduct.
ed by the Oil and Natural Gas Com-
mission has met with encouraging
results;

(b) if so, the details thereof;

(c) whether a survey team from
Nagpur has also reported favourably
on potentialitivs for iron and manga-
nese ore mining in the area; and

(d) if so, the details thereof?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): (a) and (b). Survey for
obtaining only geological information
in the Narmada busin is being con-
ductd. Fresh water to marine rocks
of cretaceous age have been found.

(¢) No party has been sent from
the Indian Bureau of Mines Nagpur
to survey this area.

(d) Does not arise.
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Shri D, C. Sharma: May [ know
what are the indications given in the
preliminary report that the Minfstry
has received and whether those indi-
cations are favourable?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar.
navis): For what? If it is for oil,
the indications are absolutely wun-
favourable,
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Shri D. €. Sharma: May 1 know
what made the Ministry explore this
region when the preliminary report
has been so unfavourable?

Shri Hajarnavis: The preliminary
report is never unfavourable. It is
the practice of the Geological Survey
to map out every part of the country
and make their investigations. If we
may not strike oil we may strike
something else.

Aid for Construction of Primary
Schools

+
1215 [ Shri Subodh Hansda:
"\ Shri 8. C. Samanta:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Central
Government have stopped giving of
development grant to the State Gov-
ernments for construcltion of primary
schools;

ib) if so, the reasons therefor;
(c) whether representations have

been Teceived from the  State
Governments, particularly from West
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Bengal, to reconsider the payment of
development grant; and

(d) if so, the action taken thereon?

The Minister of Education (Dr.
K. L. Shrimali): (a) to (d). A state-
ment is laid on the Table of the
House.

STATEMENT

(a) According to the present proce-
dure, Central grants on the develop-
ment schemes of any State Governo
ment are sanctioned as a lump sum
for all schemes and not separately for
individual schemes or for individual
items of expenditure. Accordingly,
the question of stopping grants for
the construction of primary school
buildings does not arise.

(b) to (d). In view of the position
stated under (a) above, these do not
arise.

Shri Subodh Hansda: From the
statcment I find that funds are not
given to State Governments for indivi-
dual items of expenditure separately.
May I know what is the amount given
to the State Government for deve-
lopment of primary cducation

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): There is no separate
provision made. The State Govern-
ments have submitted their plans and
they are given assistance covering the
school buildings also. So there is no
point in saying that we are giving
building grants and now they are
stopped.

Shri Subodh Hansda: I am not ask-
ing of stoppapge of grants. I want to
know what is the amount given to the
Government of West Bengal for deve.
lopment of primary education.

Shrimati Soundaram Ramachandran:
No separate figures are available.
About primary eduecation, whatever
plan they have submitted has been
approved. In fact, more funds have
been provided to the West Bengal
Government because they are step-
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m1g up the expansion of primary
education.

Shoi S, C. Samanta: From the state-
ment may I take it that any State
Government may not spend money
for the vonstruction of primary school
buildings’

Shrimati Soundaram Ramchandran:
No. They make their own plans.
They have « phased programme for
buildings, tnat so many ‘buildings
would be built every year. It is up
to them to implement those schemes.

Shri Koya: Is the Government aware
of the fact that a large number of
students are denied admission im
schools due to want of accommodation;
and, if so, in what way do Govern-
ment propose to help the States?

Shrimati Soundaram Ramachandram:
Education is a State subject. Their
plans are approved. They spend the
money. In fact, we are appreaching
the Planning Commission for increas-
ed allotment because every State
Government has over-reached its
target in primary education. So the
same  difficulty is there for every
State.

Shri U. M. Trivedi (Mandsaur): Mr.
Speaker, on a point of order. May 1
request that the hon. Ministers and
their Deputy Ministers may kindly sit
at one place so that Members will
know that they belong to the same
Ministry?

Mr. Speaker: If it is a point of order
for me to decide where they should
sit, it is difficult for me to give any
direction. Perhaps. within a few days
the hon. Mrmber shall get accustomed
to each Minister and then there will
be no difficulty.

12.00 hrs.
Suort NOTICE QUESTION
Fertilizer Projects

S.N.Q. 13, Shri Subodh Hansda:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether it is a fact that due to
non.availability of foreign exchange a
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few major fertilizer projects in private
and public sectors have fallen
through;

(b) whether this will affect the
target of nitrogenous fertilizer in the
Third Plan period;

(¢) if so, what will be the short-fall
in production; and

(d) whether this will also affect
the Third Plan for self-sufficiency in
food during that period?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (d). A statement is laid on the
Table of the House.

STATEMENT

(a) Among the major fertilizer pro-
jects approved for establishment
during the Third Plan period, both in
the public and private sectors, four
projects in the private sector have not
so far been able io finalise foreign
collaboration and arrangements for
financing the foreign exchange require-
ments of the projects. Out of the
four projects one licensee has expres-
sed inability to proceed with the
scheme.

(b) to (d). It is not easy at this
stage to say whether or not the
achievement of the targeted capacity
for the production of fertilizers by
the end of the Third Plan will be
affected on account of the preliminary
difficulties which the projects men.
tioned are encountering. We are still
in the early part of the Third Plan
and are making every effort to try
and see that the target is achieved.

Shri Subodh Hansda: From the
statement [ find that the hon, Minister
has stated:

“It is not easy at this stage to
say whether or not the achieve-
ment of the targeted capacity for
the production of fertilizers by
the end of the Third Plan will be
affected on account of the prelimi-
nary difficulties which the projects
mentioned are encountering”
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In the same statement, he has stated
at another place:

“Qut of the four projects one
licensee has expressed inability
to proceed with the scheme.”

He also says that they are finding it
difficult to find foreign exchange for
payment for machinery. If so, how
can Government say that it is too early
to say that the production target of
fertilizers will be achieved or not?

Shri C, Subramaniam: The other
three private sector projects are
negotliating  foreign collaboration
arrangements and, I am told, they are
in an advanced stage. Therefore, they
would be able to finalise the projects.
As far as the one which has given up
the licence is concerncd, we are trying
to find out alternative sources for im-
plementing that project also in Madhya
Pradesh,

..Shri Bhagwat Jha Azad: The state-
ment refers only to four projects in the
private sector. What is the position in
the public sector?

Shri C. Subramaniam: Sufficient
provisions have been made for projects
and they are being executed.

Shri Maheswar Naik: From the
statement I find that one of the four
licensees has refused to proceed with
the work of setting up a fertilizer fac-
tory. What was the reason for his not
proceeding with the project? May I
also know whether Government will
not take into consideration the capabi-
lity of a licensee before a licence is
given to a particular party?

Shri C, Subramaniam: At the time
when the proposals were put forward,
this was considered to be a good pro-
posal. Later on, we found that the
licensee was unable to find foreign col-
laboration. Therefore, it has not been
possible to proceed with the proposal.

Shri Vidya Charan Shukla: Is it
not a fact that the highest priority is
attached to the production of fertili-
zers in India? If so, what are the
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reasons for not providing the foreign
exchange components for these pro-
Jects?

Shri C. Subramaniam: I{ is not a
question of not providing the foreign
exchange component; on the other
hand, it is a question of getting fore-
ign collaboration for this purpose. As
T have alrcady said, as far as the other
three firms are concerned, they are in
an advanced stage of negotiations and
ere long they will be able to get the
collaboration finalised.

Shri Subodh Hansda: May 1 know
whether it is also a fact that due to
the imposition of new heavy taxation
on sulphuric acid, the production of
the existing fertilizer factories has
also fallen dowp?

Shri C. Subramaniam: I hope the
Finance Minister would be answering
the point when the Finance Bill is
taken up for consideration.

WRITTEN ANSWERS TO
QUESTIONS

Disposal of Machinery by Metal and
Steel Factory, Ishapore

f Shri S. M. Banerjee:
. Shri Mochammagq Elias:

Will the Minister of Defence be
pleased to state:

*1202.

(a) whether it is 3 fact that some
machinery, namely, Hydraulic Press,
which was brought from Germany
after the War in 19468 was sold by
Metal and Steel Factory, Ishapore:

(by it so, the book value of this
machinery;

() the value at which sold:

(d) whether the machine was
broken into pieces and sold;

(e) whether this was done in 1082:
and

(f) it so, reasons therefor?

The Minister of Defence (Shri
Krishna Menon): (a) No, Sir. Some
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unserviceable items of German Re-
paration machinery, including some
hydraulic presses, which could not
be brought into use were declared
surplus to the DGS&D for disposal

(b) Rs 27,88,121.00 as on 31-3-1958.

(c) Rs. 86,09,197.00

(d) No, Sir. The machines were
sold in their origina] condition. There
was, however, a request by one of
the purchasers to cut the machines
purchased by them by flame so as
to enable them tp transport the
material, but this permission was not
granted.

(e} Does not arise,

(f) Does not arise.

Detention, of Fishing Vessels at Port
Blair

*1203. Shrl A. S. Saligal: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that two
outboard motors and one small boat
were imported (landed) at Port
Blair from a Chinese boat that was
caught poaching in Andaman and
Nicobar Waters sometime in Novem-
ber|December, 1961;

(b) whether these motors and|or
boat were subsequently sold there;

(e) if not, what are the facts of
the case; and

(d) what action the Collector of
Customs, Port Blair took against per-
sons responsible for this unauthorised
import involving loss of foreign ex-
change?

The Deputy Minister of Finance
(Shri B, R. Bhagat): (a) to (d). A
statement is placed on the table of
the House. [See Appendix III,

annexure No. 697.
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Manufacture of Zetor Super Tractors
at Baroda

+1214, _fShr! E. Madhusudan Rao:
\ Shri P. C. Borooah:

“Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether it i1g a fact that an
agreement has been signed between
the Government of Czechoslovakia
and the Government of India for the
manufacture of Zetor super tractors
at Baroda; and

(b) if so, the details thereof?

The Minister of Steel ang Heavy
Industries (Shri C. Subramaniam):
(a) and (b). A private firm has been
granted a licence under the Indus-
tries (Development and Regulation)
Act, 1951, for the manufacture of
Zetor Super tractors in its existing
factory at Baroda, in collaboration
with a Czech firm, The terms of
collaboration negotiated by the two
firms are, at present, under the con-
aideration of the Government,
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Circulation of Horror Comics

.12”_‘[ Shr_i D.. C. E‘harma?:
" Shrimati Savitri Nigam:

Wil] the Minister of Home Affairs
be pleased to state:

(a) the measures taken or  Ppro-
posed to be taken to check the sale
angd circulation of horror comies in
the country; and

(b) the progress made so far in
the direction?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). In June 1955, a notifi-
cation was issued under section 19
of the Sea Customs Act, 1878, prohi-
biting the import into India of such
material. Subsequently, the Young
Persons (Harmful Publications) Act,
1956, was cnacted by Parliament
which makes the sale and circulation
of such matter a cognisable offence.
These measures have hag the desired
effect.

Circulation of Counterfeit Dollars

Shri Hem Barua:
) Shri D. C. Sharma:
'1218,,\' Shri A. V. Raghavan:
| Shri Rameshwar Tantia:

Will the Minister of Finance be
pleased to state:

(a) whether a gang of counter-
teiters has been discovered in Defence
Colony, Delhi allegedly responsible
for the circulation of forged U.S.
dollars;

(b) if so, details of the arresis made
in this regard and the amount of
counterfeit dollars recovered;

(c) whether foreigners are also
involved; and
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(d) the results of the investigations
made so far?

The Deputy Minister in the Minis-
try of Finance (Shri B. R, Bhagat):
(a) and (b). One person was arrested
in Defence Colony following the re-
covery from his possession of forged
U.S. 50 and 5 dollar bills of the total
value of 1645 dollars. Twelve per-
sons have been interrogated so far.

(c) and (d). Police investigations
made so far do not indicate that any
foreigners is involved in this case but
further investigations are in pro-
gress.

Industrial Estates with Universitles

[ Shri Subodh Hansda:

*1219.9 ‘Shri Umanath:

Wil] the Minister of Education he
pleased to state:

(a) whether it is a fact that there
are proposals to establish industrial
estates in the neighbourhood of uni-
versities;

(b) if so, which are the universities
selected for the purpose;

(c) whether the construction of the
estates has started; and

(dy what is the latest position in
regard to each?

The Minister of Education (Dr,
K, L. Shrimali); (a) Yes, Sir. These
are now known as Pilot Production-
cum-Training Centres,

(by Allahabad, Baroda,
and Rajasthan.

(e) No, Sir.

(d) The Universities are preparing
necessary Plans and Estimates.

Jadavpur

Headquarters of Naga Hostiles

[ Shri D. C. Sharma:
7\ Shri Bhagwat Jha Azad:

Will the Minister of Defence be
pleased to state:

(a) whether the Headquarters of
Nags hostiles was captured by Secu-

*1220.
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rity Forces during their recent ope-
rations in the Nagaland; and

(b) it so, the number of persons
arrested in the operation, the ammu-
nition and properties cautured and
the details of the documents seized?

The Ministey of Defence (Shri
Krishna Menon): (a) A sizeable camp
of the Naga hostiles was captured on
24th April, 1962.

(b) Four hostiles were apprehend-
ed, one was killed, and one who was
wounded, managed to escape. Ome
Repeater rifle, one 12 bore gun and
some ammunition and documents
were recovered, The captured docu-
ments are being examined,

M. V. Prema’ and M. V. Varacha’

2316. Shri A, S. Saigal: Will the
Minister of Home Affairs be pleased
to state:

(a) whether M.V, ‘Prema’ engaged
in shell fishing in Nicobar Islands.
possesses loadline certificate;

(b) if not, how does the wvessel
carry cargo of copra and betelnuts
from surrounding Islands to Nan-
cowrie Port; and

(c) when and where the last
annual survey of MV. ‘Varacha'
(plying in Nicobar Islands) was car-
ried out and by whom?

The Minister of State in the Min-
istry of Home Affairs (Shri Datar):
(a) The vessel m.v. ‘Prema’ possesses
shell fishing licence and as such a
loadline certificate is not necessary
for her under the rules;

(b) No instance has come to the
notice of the Andamans Administra-
tion in which this wvessel carried
cargo of copra and betelnuts from
the surrounding islands to Nancow-
rie port.

(¢) The vessel was surveyed on
12th April 1961 at Port Blair by the
Surveyor of the Mercantile Marine

Department, Calcutta.
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Excavations in Rajar Dhibi Area,
Burdwan

2319. Shri M. K. Eumaran: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that
archaeological excavations in  the
Rajar Dhibi area in Burdwan District
in West Bengal have revealed that
carbonized iron or steel was used for
preparing war implements by the
inhabitants of the area more than
3000 years ago;

(b) whether the identity of this
culture in relation to the already
well-known cultures of India of the
same period has been established;
and

(¢) whether a statement giving full
details regarding the findings of this
excavation will be laid on the Table?

The Deputy Minister in the Minis.
try of Scientific Research and Cul-
tural Affairs (Dr. M. M. Das): (a) to
(c¢). The excavations at Rajar Dhibi
arca were carried out by the Govern-
ment of West Bengal, As no report
has been received, nothing can be
said about the finds.

Geological Sarvey in Kotah and
Jhalawar

2320. Shri Brij Raj Singh (Kotah):
Will the Minister of Mines and Fuel
be pleased to state:

(a) whether any geological survey
has been undertaken in the Kotah
and Jhalawar Districts of Rajasthan
State;

(b) if so, the result thereof; and

(c) if not, the steps Government
propose to take for such a survey?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): (a) Yes, Sir. Reconnaissance
survey of both the districts has been
completed. Further an area of 3400
5q. kms. has been mapped on 17=1
mile scale in Jhalawar district and
an area of 10,000 square kilometers
has been mapped on 1*=1 mile gcale
in Kotah.
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(b) The results of the survey car.
ried out by the Geological Survey of
India are as follows:

Jhalawar district: Malachite (copper
carbonate) slains at surface and dis-
seminated grains of chalcopyrite at
depths in quartzite were recorded.
The copper content is between 0.99
and 0.67 per cent. The occurTence is
of no importance.

Kota district: Limestone of the
Nimbahera age were recorded bet-
ween Julni and Mailo and between
Nimana and Deoli over a total length
of 32 kms with a thickness of 60 to
75 meters and a width of about 400
metres.

The limestones of Bander age have
been recorded in  the Mukandwara
range for a distance of about 54 kms.
The bands are 6 to 15 metres thick.
The limestone is suitable for lime
burning.

Glass sand deposits were recorded
tbetween Kundi and Deopura over a
stretch of 11 kms. The horizon bear-
ing glass sand is more than 9 metres
thick. The reserves of the deposits
at Dholighati, Baraodikibari, Syalikoh,
Motipura, Malya, Balajikighati, and
Deopura were estimated at 5.38 mil-
lion tonnes. The silica content ranges
between 91:51 and 95:76 per cent and
iron between 0.21 and 0.58 per cent.
The quality has to be upgraded before
it can be used. The white sandstone
deposits near Khemaj on analysis
showed silica content 94.52 per cent
and iron content 0.2 per cent. As
these deposits are at 80 kilometres
from railway station, exploitation of
these diposits is not economical.

(¢) Docs not arise,

Scheduleg Caste Candidates for
U.PS.C. Examination

2321, Shri Ram Harkh Yadav: Will

the Minister of Home Affairs be
pleased to state:
(a) the number of candidates

belonging to the Scheduled Castes
and other Backward Classes from
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Uttar Pradesh and Bihar who appear-
ed in various examinations conducted
by the Union Public Service Commis.
sion during the last 5 years (1957 to
1961);

(b) the number of candidates
selected for appointment to wvarious
posts during the said period in the
said States; and

(c) the number of persons of the
above-mentioned classes at  present
working as Indian Administrative
Service Officers?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandrase-
khar): (a) to (c). Information is being
collected. A statement will be laid on
the Table of the Housc as soon as it
becomes available.

Polytechnics in Andhra Pradesh

2322. Shri E. Madhsudan Rao: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a) the number of Polytechnics

opened during 1961-62 in Andhra
Pradesh with names of the places;
and

(b) the number of polytechnics

opened there specifically for women
during the same period?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). One polytechnie
at Srikakulam and two polytechnics
for girls at Hyderabad and Kakinada.
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Karachi Plan on Education in South-
East Asian Countries

2324. Shri Shree Narayan Das: Will
the Minister of Education be pleased
10 state:

{a) the important features of 20.
year Karachi Plan on education to-
wards the implementation of which
Russia has offered an all out assistance
to South-East Asian countries;

(b) whether India has submitted
any list of needs for the execution of
the Karachi Plan:

(c) what are the important features
of such a list;

(d) whether any final decision in
this respect has been taken: and

(¢) if so, the nature of decision

taken?

The Minister of Eduecation (Dr.
K. L. Shrimali: (a) The main features
of the Karachi Plan are:

(1) Free and compulsory primary
education of not less than 7 years
duration should be provided in all
Asian countries by 1980. Some of the
Asian countries may reach the goal
earlier; but it is cxpected that all of
them would be able to do so by the
preseribed date.

(2) ';!‘his goal is to be achieved by
preparing and implementing a pers-
Pective plan of overall educational
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development for each country. The
Plan assumes the maximum mobilisa-
tion possible of internal resources
by the Asian countries as well as
large-scale financial assistance from
the more advanced countries of the
world.

Government has, however, no
information that Russia has offered
all out assistance to Asian countries
for this plan.

(b) and (c). India has intimated to
Unesco that it would neced assistance
for preparation of textbooks in the
form of gifts of printing presses,
technical and other assistance for the
development of the Indian paper
industry and gifts of paper in the
transitional period until the Indian
paper industry is adequately deve.
loped.

(d) and (e). Unesco proposes to cir-
culate the needs of all Asian countries
to friendly nations and {o use its goud
offices in securing such assistance on
bilateral or multi-lateral basis.

Defective Rails

2325. Shri Vidya Charan Shukla:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether large quantities of
defective rails have been produced;
and

(b) what method is being used to
dispose them off?

The Minister of Steel and Heavy
Industries (Shri C, Sobramaniam):
(a) No, Sir. In 1961, the arisings o1 *
“defective” rails was only about 67,
of the total production of prime
quality rails. “Defective” rails are
not produced as such and mostly
consist of short lengths and materials
which develop surface defects at the
time of rolling.

(b) Defective rails are releused to
Re-rollers as raw material and to
Scrap Merchants as industrial scrap
for distribution to consumers on
authorisations issued by the State
Steel Licensing authority.
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Indian Survivors Picked by ‘S.8.
Prome’

2326. Shri Raghunath Singh: Will

the Minister of Home Affairs be
pleased to state:
(a) whether nineteen survivors

including a woman 30 years of age,
all of them of Indian nationality were
picked up on the night of the 6th
April, 1962 on the high seas off the
Andaman Islands after they had
roughed it for 15 days in a boat with-
out food and provision by 'S.S. Prome’
and brought to Rangoon; and

(b) if so, the details of the accl
dent?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). On 27th March, 1962,
24 Indian Nationals including a
woman, all belonging to Nicobar
group of islands, left Chowra Island
in a canoe for Car Nicobar. On 31st
March, four more canoes left Chowra
for Car Nicobar, All cances went
adrift and were reported missing on
2nd April. Immediately distress
signals were flashed to all aircrafts and
ships in the vicinity of Nicobar
Islands. Simultaneously a search was
instituted for these canoes. Four
canoes were located with the pas-
sengers safe and sound. The fifth
canoe which left Chowra on 27Tth
March was sighted by ‘S.S. PROME’
on Tth April. Of the 24 passengers
two died before the canoe was located
by ‘S.S. PROME’ and three more died
of exposure and exhaustion after they
were rescued. The remaining 19 sur-
vivors were landed at Rangoon on
#th April and handed over to the
Indian Embassy. They were lodged
with the local Indian Association, All
of them were returned to Nicobar in
two flights by an LLAF. plane on 13th
April and 2nd May.

Geological Survey in Andhra

2327. Shri Venkatasubbaiah: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether geological survey in
Ramallakota area of Dhone  Taluk,
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Kurnoo] District, Andhra Pradesh has
been completed; and

(b) if so, the result thereof?

The Minister of Mines ang Fuel
(Shri K, D. Malaviya): (a) and (b).
Yes, Sir. During 1946-47, geological
mapping on 1:63360 scale of Ramal-
lakota area was completed by the
Geological Survey of India. The
details of the minera] occurrences re-
corded are as follows:

Iron Ore: Iron ore occurs in the
vicinity of Ramallakota. The
total reserves were estimated
at 3'76 million tonnes of ore
with 48 to 65 per cent. iron.
The reserves of ore with
iron content of 65 per cent.
were estimated at 0-56 million
tonnes.

Steatite: About 10 Kilometres
south-east of Ramallakota and
0-4 kilometres South, — South
East of Marrikunta, high
grade steatite occurs over an
area 1'6 kilometres long and
200 metres wide.

QOchres: Red ochre occurrences
were recorded at Guttupalle
and Veldurti. Yellow ochre
occurrences were recorded at
Ramallakota,

Clay: Clay occurrences were re-
corded within 3 kilometres
north of Ramallakota. The
estimated reserves are
215,000 tonnes. These clays
can be used for the manu-
facture of stoneware jars,
pipes etc. and as a filler in
textiles, rubber, etc.

Rehabilitation Finance Administration

2328, Shri P. R. Chakraverti: will
the Minister of Finance be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the Eighth
Annual Report of the Rehabilitation
Finance Administration to the effect
that about 70 per cent. of the loans in
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the western regions are  secured
against the claims whereas there are
no claim in the eastern regions;

{b) whether it is a fact that the
money taken as loan from the Re-
habilitation Finance Administration
failed to achieve the expected results,
namely, the rehabilitation of displaced
persons from East Bengal;

(c) whether it is a fact that any
attempt to realise the loan from the
persons concerned will result in up-
rooting them again from the impro-
vised places of shelter; and

(d) in consideration of the un-
enviable position which  confronts
these persons, whether Government
propose to sct up a Committee to go
into the question and make recom-
mendation?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir.

(b) In a large number of cases the
displaced persons from East Pakistan
could not utilise the loans granted by
the Rehabilitation Finance Adminis-

tration properly and rehabilitate
themselves,
(c¢y and (d). Generally speaking,

only those who utilised the loans pro-
perly are, in a position to repay. Due
consideration is given to cases where
recovery proceedings are likely to
cause hardship. A Departmental Com-
mittee has been appointed and started
functioning since March 1961, to con-
sider such cases of hardship of
loanees of both the regions and relief
is being granted on merits of each
case.
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Corrupt-Practices in Tripura

2330. Shri Dasaratha Deb; Will the
Minister of Home Affairs be pleased
to state:

(a) whether there is any organisa-
tion under Tripura Administration to
enquire into complaints of corrupt
practices;

(b) if so, the tota] number of cases
investigated by the organisation dur-

ing 1959-60, 1960-61 and 1961-62; and



8025 Written Answers

(c) the steps taken against the
culprits?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes. The Anti-corruption Branch was
started on 20th July, 1961 under the
O.M. and Vigilance Department  of
Tripura Administration.

(b) Since 20th July, 1961, 18 cases
have been investigated by this or-
ganisation,

(c) Warnings have been issued in
three cases, seven cases were found
baseless, five cases are pending en-
quiry and disciplinary action has been
initiated in three cases.

Annual Gharchukti Tax in Tripura

2331. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any represcntation has
been received by Governmeni from
the Jhumias of Raima-Sarma areas,
Tripura, for reducing the rate of an-
nual gharchukti tax per family;

(b) if so, what steps have been
taken in the matter;
(c) what is the rate of annual

gharchukti tax paid by each Jhumia
family in other parts of Tripura;

(d) what are the causes for fixing
higher rate of annual gharchukt; tax
in Raima-Sarma, Tripura; and

{e) whether Government propose to
introduce uniformity of rate of ghar-
chukti tax throughout Tripura?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Certain tribal inhabitants of Raima-
Sarma areas represented to the Ad-
ministration that since their export
of timber and forest produce  had
ceased, they should be exempted from
the payment of the additional Ghar-
chukti Kar.

(by All the Jhumias of Raima-
Sarma have been exempted from the
additional tax of Rs. 4 per annum
with effect from the 14th April 1962,
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(¢) The rates of Gharchukti Kar
paid by Jhumias in other parts of
Tripura are as follows:—

1. Jamatia Rs. 3.50 nP.
2, Morsum Rs. 3.50 nP.
3. Kalai Rs. 3.50 nP.
4. Reang Rs. 5.00 nP.
5. Garo Rs. 5.00 nP.
6. Chakma Rs. 5.00 nP.
7. Puran Tripura Rs. 5.00 nP.
8. Noatia Rs. 4.00 nP.
9. Rangkal Rs. 3.00 nP.
10. Kuki Rs. 2.00 nP.
11, Halam Rs. 3.00 nP.
12. Mog Rs. 5.00 nP
13. Kaipang Rs. 3.50 nP.

(d) The additiorml tax of Rs 4 per
annum per family was levied on the
tribals of Raima-Sarmg areras from
the Maharaja's time, because they
were allowed to export timber etc
from the forest to the Chitlagong Hill
Tracts and other placrs outside the
Territory.

(e) Since restrictions have been im-
posed on the export of forest produce
outside the Territory, the additional
tax has been abolished.

Map Production of Survey of India

2332, Shri 5. M. Banerjee: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to stale:

(a) the total number of maps in
different scales with number of prints
reproduced by the Hathibarkala Litho
Office, the Photo Litho Office and the
Photo Zinco Office of the Survey of
India during 1958-59, 1959-60, 1960-61,
and 1961-62; and

(b) the total number of employees
recruited during 1958-58, 1959-60 1960-
61, and 1961-62 scparately?

The Deputy Minister in the Ministry
of Scientific Research and  Cultural
Affairs (Dr. M. M. Das): (a) A state-
ment giving the required information
ig attached.
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STATEMENT
Name of 1958-59 1959-60 1960-61 1961-62
Office
No. of No.of No.of No. of No.of  No,of No. of No. of
maps copics maps copies maps copies maps copies
printed printed printed printed
Hathibarkala
Litho Office 446  4,87.542 066 4,50,949 352 4,00,809 174 4,14.065
Photo  Litho
Office . 224 794,311 205 3.84,946 140 5,01,903 119 2,29,751
Photo  Zinco
Office 94 H6,181 g 1,23,500 154 2,39,278 151 3,26,260

(by) The information is being col-
lected and will be laid on the Table
of the House.

Economic and Educsational Conces-

sions to Christians converteg from
Scheduled Castes
2333. Shri Rishang Keishing: Will

the Minister of Home Affairs be
pleased to state:

(a) the reasons why Christians con-
verted from scheduled castes cannot
enjoy the economic and educational
concession granted to the Scheduled
Castes belonging to Hindus and
Sikhs;

(b) whether a representation from
the President of the Catholic Union of
India in this connection wag reccived
by the Central Government;

(c) if so, whether any action  has
been taken or will be taken; and

(d) if not, the reason therefor?

The Deputy Minister in the Minisiry
of Home Affairg (Shrimati
Chandrasekhar): (a) In accordance
with the paragraph 3 of the Con-
stitution Scheduled Castes Order 1950
as amended by the Scheduled Castes
and Scheduled Tribes Lists (Amend-
ment) Act, 1956, no person who pro-
fesses a religion different from
Hinduism or Sikhism shall be deemed
to be a member of a Scheduled Caste.
Scheduled Caste converts to Chris-
tianity are not therefore eligible for

the concessions admissible to Schedul-
ed Castes.
(b) Yes.

(¢) The position has been explained
to the President of the Catholic Union
of India.

(d) Does not arise.
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Mica Research Institute

2335, Shri Yallamanda Reddy: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether Government are con-
sidering to establish a Mica Research
Institute, in view of the urgent need
for researches on the several in-
dustrial uses of mica, in Gudur, Nel-
lore District, Andhra Pradesh; and

(b) if so, when?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir. Mica research
ig carried out at the Central] Glass
and Ceramic Research Institute, Cal-
cutta,

(b) Does not arise.

Quarters for Employees of Manipur
Administration

2336, Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of quarters so far
constructed for the employees under
the Manipur Administration;

(b) the number of employees yet to
be provided with guarters; and

(c) the amount allotted in the
‘Second Five Year Plan for construc-
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tion of quarters for the employees of
manipur Administration?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
442 quarters have been constructed by
the Manipur P.W.D. for the employees
of the Administration. This figure
does not include the number of tem-
porary quarters constructed by cer-
tain departments departmentally for
their staff.

(b) 128 applicants have not yet
been provided with quarters.

(c) A sum of Rs. 921,100 was pro-
vided for the purpose under Plan
Schemes in the Second Five Year
Plan. Another sum of Rs. 27,74,554
was allotted during the Second Plan
period for construction cf quarters
under non-plan schemes.

Foreign Nationals

2337. Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of foreign nationals
externed from India during 1960 and
1961; and

(by the grounds for externment?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
According to the information avail-
able, the total number of foreigners
externed from India during 1960-61
was 141. This figure does not, how-
ever, include Pakistanis and other
Commonwealth citizens.

(b) (i) Illegal entry,
(ii) Owerstayal;

(iii) Anti-Indian and anti-social ac-
tivities.

Seizure of Watches af Dum Dum
Airport

2338. Shri Raghunath Singh: Will
the Minister of Finance be pleased to
state whether it is a fact that 250
watches were seized from a Pakistani
national at Dum Dum Airport who
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posed as representative of Pakistan
Internationa] Airways Corporation?

The Minister of Finance (Shri
Morarji Desai). The Calcutta Cus-
toms authorities seized 301 watches
from an employee (sales represen-
tative) of the Pakistan International
Airways on the 21st April, 1962, The
person concerned is an Indian national.
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Bauxite Deposits in Madhya Pradesh

2341. Shri Subodh Hansda: Will the
Minister of Mines and Fusl be pleased
to state:

(a) whether complete survey has
been undertaken in the Amarkantak
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area in Madhya Pradesh to find out
the Bauxite deposits;

(b) if so, the estimated quantity of
Bauxite found; and

(c) whether this survey was under-
taken by our geologists or some
foreign experts were engaged to Sur-
vey the region?

The Deputy Minister in the Minisiry
of Mines and Fue] (Shri Hajarnavis):
(a) and (b). The preliminary survey
of the bauxite deposits of Amar-
kantak region was completed by the
Geological Survey of India during the
period 1947—53. The reserves of
bauxite with alumina content of
about 50 per cent. have been estimatec
at about 945,000 tonnes.

(c) No foreign expert was engaged
on the preliminary survey carried out
by the Geological Survey of India.
Detailed work on prospecting and
exploration of the Bauxite deposits in
this area has recently been  under-
taken by the Geological Survey of
India The work is in progress.

Three Year Degree Course

2342, Shri Bhagwat Jha Azad: Will
the Minister of Education be pleased
to state:

(a) whether the University Grants
Commission is making available funds
for which it is committed to such Uni-
versities which have introduceq throe
year degree course; and

(b) whether such funds have been
allocated to the  Universitics of
Lucknow, Allahabad and Gorakhpur?

The Minister of Education (Dr, K.
L. Shrimali);: (a) Yes, Sir.

(b) No, Sir. These universities have
not yet introduced the three-yea., de-
gree course.

Yoga in Delhi Jails

2343. Shri A. S. Saigal: Will the
Minister of Home Affairg be pleased to
state whether it is a fact that Yoga
has been started in Delhi Jails to keep
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the prisoners fit and twenty inmates
will shortly qualify as Yoga Instruc-
tors?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Yes,
14 prisoners have been trained as in-
structors sg far. Thirty more prison-
ers will quality as Yoga instructors in
about 3 weeks.
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Recovery of Contraband Ganja

2345, Shri Raghunath Singh: Wil}
the Minister of Finance be pleasced to
state:

(a) whether 3 maunds of contraband
Ganja was recovered by the Excise
Department in Etah District of Uttar
Pradesh on the 29th Apri]_ 1962; and

(b) if so, the details thereof”

The Minister of Finance (Shri
Morarji Desal): (a) and (b). On the
22nd April 1962 a party ‘onsisting of
Station Officer, Sahawar, Circle In-
spector ‘K' and Excise Inspector,
Kasganj organised a raid and scized
Indian Hemp Plants weighing 3
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maunds from a garden situated at a
distance of 3 furlongs north of Saha-
war town. This garden is owrea by
Raffan Miyan and Mushir Miyan of
Sahawar town. At present this gairden
is under the possession of Sarvashri
Masso Mashoog Ali S/o Mosam  Ali,
Mohammad Sharif Sjo Abdul Wahid,
and Chhammi S/fo Willayat Khan, all
residents of Sahawar. Accused,
Mohammad Sharif and Chhammi. v-ho
were found present in the garden,
were arresteg ang released on  bail
later on. A case under section w0 of
the State Excise Act has been  re-
gistered against the above three ac-
cused persons at Police Station Saha-
war and it is pending investigation.

Publications Brought out by Tripura
Administration

2346. Shri Dasartha Deb: Will  the
Minister of Home Affairs be pleased
to state:

(a) the number of publications
brought out by the Tripura Adminis-
tration from 1959 to 1962 (upto 30th
March) on the working of the various
Departments in the execution of the
Five Year Plan; and

(b) whether such pamphlets arc be-
ing distributed among the Members
of Parliament and the Members  of
Tripura Territorial Council?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
12.

(b) Yes.

Unauthorised Colonics in Delhi

2347. Shri Shiv Charan Gupta: Will
the Minister of Home Affairs be
pleased to state:

(a) how many residential plots have
been earmarked for community facili-
ties in the sanctioned layout plans of
unauthorized colonies in Delhi;

(b) how many residentia] plots were
left out of the layout nlans of these
colonies;

(c) how many residential plots are
covered by the unauthorized colonies
not sanctioned sp far; and

(d) the steps proposed to be taken
by Government to provide these plot
holders with alternative leveloped
plots?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar}: (a),
(b) and (c). The information is being
collected and will be placed on the
Table of the House.

(d) The Standing Committee of the
Municipal Corporation of Delhi while
approving the lay-out plans of var-
ious colonies, has resolved that the
owners of the buildings and plot
holders, whose propertics are acqguired
be provided with developed plots in
the nearby developed areas for hous-
ing purposes cither by the Delhi Ad-
ministration or by the Municipal Cor-
poration of Delhi provided the purson
concerncd does not own a residential
plot of land or house in Delhj in his
own name or in the name of his wifef
husband or other dependent rclations,
including unmarried children.

Gale Havoc in Tripura

2348. Shri Dasartha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the magnitude of losses of the
people and the Government due to
recent gale in the month of April,
1962 throughout Khowaj sub-division,
including Khowai town;

(b) whether any relief or a.d has
been given by Government to gaie-
affected people; and

(c) if so, the nature of relief?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
1560 private houses and 20 SGovern-
ment buildings and bridges were
damaged as a result of a storm of
minor intensity which passed through
Khowai sub-division in April, 1962
The financial estimate of the loss is
Rs. 92,645,
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(b) and (c). A sum of Rs. 5000 has
been sanctioned for the grant of cash
reliecf to deserving victims of the
storm. The amount of grant will de-
pend on the circumstances of  each
case.

T.A. and D.A. to Staff on Election Duty

2349. Shri S. M. Banrrjee: Will the
Minister of Law be pleased to state:

(a) whether it is a fact that Central
Government employees who were
employed to supervise and conduct the
bye-election held in New Delhi in
April, 1961 have not yet been  paid
their Travelling Allowance and Daily
Allowance etc, in that connection;

(by if so, reasons for this delay; and

(c) the date by which the dues are
likely to be cleared?

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Mishra):
(a) No claim for travelling allowance
and daily allowance from the Central
Government employees employed to
supervise and conduct the bye-election
held in New Delhi in April, 1961 is
pending with the Chief Elcctroal Offi-
cer, Delhi, the authority competent to
tountersign the relevant bills.

(b) and (c¢). Do not arise.

Chanderi Fort

[ Shri Birendra Bahadur
2350. { Singh:
L'Shrimali Jamuna Devi:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleased
to state:

(a) whether it is a fact that the
Madhya Pradesh Government are de-
molishing the walls of the Chanderi
Fort;

(b) whether the Madhya Pradesh
Government had obtained the ap-

proval of Central Government before
taking this step; and
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(e) if not, whether Central Govern-
ment intend asking State Government
to stop demolition of the walls?

The Deputy Minister of Scientifie
Research and Cultural Affailrs (Dr. M.
M. Das): (a) to (c). The information
is being collected and will be laid on
the table of the house in due course.
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Gypsum Mines in Madras

2352. Shri Nambiar: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) whether the Gypsum nines of
Ariyalur Taluk of Madras Stute are
working according to the provisions of
L1 Mining Act;

{b) whether the Dead Rent  and
Royalties are being collected;

{c) if so, the amount accrued so far;

(d) whether the Joca] mining lessees
are treating the miners as on contract
system; and

(ey whether the labour is provided
with housing, hospitals, schools and
other facilities as are required under
the Act?

The Deputy Minister in the Ministry
of Mines and Fuel (Shri Hajarnavis):
(a) Yes. Deficiencics, if any, whiich
come tp light as a result of periodical
inspections by the Chief Inspectorate
of Mines, from time to time, are
attended to under the provisions of the
Mines Act.

(b), (¢) and (d). Information has
been called for from the State Govern-
ment and will be placed on the Table
of the House upon receipt.

(e) The provision of housing, hos-
pitals and schools by the mine nwners
does not come under the scope of the
Mines Act, 1952, However, the fol-
lowing facilities have been provided

by the mine owners, as required under
the Mines Acti—

(1) Drinking
workers.

water for the

-

(2) First Aid requirements.
(3) Surface latrines.

(4) Arrangements for speedy
removal of cases to hospitals

(5) Temporary shelters for wor-
kers to take rest.

Loans te Islanders

2353. Shri Nallakoya: Will the Min-
ister of Home Affairs be pleased to
state:

(a) the present position  cegaiding
thy proposal to grant Government
loans to the inhabitants of Laccadive,
Minicoy and Amindivi Islands to obtain
back the coconut trees morigaged by
them to money-lenders in the Islands:
and

(by if the proposa] has since been
finalised, by what date the Islanders
can expect payment on this account?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The regulation has  been
drafted and is under examination.

01l in Pondicherry to Cape Comorin
Area

2354. Shri Malaichami: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether a committee of the
0il and Natural Gas Commission which
surveyed the Tiruchirapalli District
found existence of oil from Pondicher-
ry to Cape Comorin; and

(b) if so, the steps taken for the
implementation of the project to uti-
lise the oil resources of the area?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) No, Sir.

(b) Does not arise.
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Hindustan-Tibet Road

2357. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a) the amount spent so far on the
widening and construction of the
Hindustan-Tibet Road:

(b) the mileage that has been com-
pleted;

{c) the mileage that remains to be
completed; and

(d) when 1t is likely to be complet-
ed?

The Minister of Defence (Shri
Krishna Menon): (a) Abou' Rs 370°27
lakhs,

(by to (d). It is not ip the public
interest to give any more information.
Basic Education

2358. Shri G. Mohanty: Will the
Minister of Education be pleased to
state the reasons for giving encoura-
gement to both the basic and the old

svstems of education =zide by side
even at the primary stage?

The Minister of Fducation (Dr.
K. L. Shrimali): The two types of
schools will inevitably continue to
exist side by side till all schools are
converted to the basic pattern, which
15 the object of Government policy.
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Repairs to Dwarka Temple

2361. Shri P. R, Patel* Will the Mi-
nister of Scientific Research and Cul-
tural Affairs be plcased 1o state:

fa) since when wooden structure
has been put around Dwarka Temple
1o repair the temple;

(b) when repair work is expected to
start and be finished; and

(¢) the reasons for delay?

The Deputy Minister in the Minis-
try of Scientific Research and Cultu-
ral Affairs (Dr. M. M. Das): (a) About
three years. The wooden structure is
a temporary scaffolding erected round
the temple for preparing detailed
drawings and not for repairs.

(b) Repair work will start as soon
ag the monument js declared as pro-
tected.

tc) Does not arise.

Cases Pending in  Delhi/New Delhi
Courts

2362. Shrimati Savitri Nigam: Wil
the Minister of Home Affairs be pleas-
ed to state:

(a) the number of cases pending in
Delhi and New Delhi Courts: and
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(b) the civil and the criminal cases
which are continuing since the last
two years?

The Minister of State in the Minia
try of Home Affairs (Shri Datar): (a)
83859.

(b) Civil cases 1,383

Criminal cases 173

Generators in Sindri Fertiliser Factory

2363, Dr. L. M. Singhvi: Will the
Minister of Steel and Heavy Industiries

be pleased to state:

{a) whether it is a fact that gene-
rators in the Fertiliser factory at
Sindri have been corroded or cracked
due to the use of wrong type of coal;
and

ib) it so, the nature of damage done
and the programmg for repairs?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) During 1959-60. there wag  clin-
kering trouble in the gas generators
at Sindri due, among other reasons,
to the use of wrong types of coal

i(b) A correvetl blend of coal has now
been evolved and the first round of
overhaul of the gas generators has
been completed.

Sindri Fertiliser Factory

2364, Dr. L. M, Singhvi: Will the
Minister of Steel and Heavy Indost-
ries be pleased to state:

(a) the total investment  made 1n

the Sindri Fertiliser factory;
(b) the return on the investment;

ic) the cost of imported fertilisers
per ton; and

(d) the steps being taken to bring
down the cost of production?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Government have invested Rs.
17 crores in the form of equity capital
in the Sindri Fertiliser Project:
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(b) The return in the form of divi-
dends declared in respect of the seve-
ral years is as follows:—

Year Dividend declared
%age Amount
Rs.
195455 . 2 34,00,000
155—56 . 4  6%,00,000
1956—57 . s B35,00,000
1957—58 . < §5,00,000
1958—59 . 5 8 5,00,000
1959—60 . 4 68,00,000
1g60— 61 . 1 39,27,140

{on the total
share capital
of F.C.I
Ltd. amoun-
ting to Rs.
39127.14,000)

(c) The average cost of imported
fertilizers for the yecar 1960-61 is as
follows:

(per metric ton

Amonium Sulphate 217
mcBium Sulphate Nitrate 271
Urea . . i 479

(d)y The cost of production of ferti-
lizer can be reduced only by improving
the level of production and efficiency
of operation and maintenance. Scveral
measures towards this have been re-
commended by an Expert Committee
who made a thorough study of the
problem. These recommendations are
being implemented by the Manage-
ment.

Manufacture of Marine Diesel Engines

2365. Shri Warior: Will the Minister
of Steel and Heavy Industries be
pleased to state:

(a) whether an Expert Committee
hag examined the proposal to set up
a factory in India to manufacture
Marine Diesel Engines; =nd

(b) if so, the result thereof?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). No Committee has yet
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been set up to examine the proposal
to manufacture Marine Dicsel Engines
in the country, A statemacnt giving
the present stage of progress of the
scheme was placed on the Table of
the House on the 14th May, 1962 in
reply to Starred Question No. 709.

Post-Matric Scholarships to “Other
Backward Classes"”

2366, Shri Warior: Will the Minister
of Education be pleased to state:

(a) whether Government have taken
any steps to provide Post-Matric
Scholarships to about 400 eligible
“Other Backward Classes” candidates
whno were not given scholarships due
to paucity of funds as reported by the
Kerala Government; and

{b) if so, the details thereof?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). On the de-
centralisation of the Government of
India Scheme of Scholarships to
Scheduled Castes, Scheduled Tribes
und Other Backward Classes in 1959-
60, Government of India's allocation of
funds to the State Government of
Kerala for students helonging to Qther
Backward Classes was stabilised at
Rs. 1,46,700/-. 1t is for the State Gov-
ernment to augment ‘hese funds to
award scholarships to left-over candi-
dates, belonging to Other Backward
Classes, if they so desire.

Post-Matric Scholarships to 5. C, and
S. T. Students

2367. Shri Warior: Will the Minister
of Education be pleased to state:

(a) the number of Scheduled Castes
and Scheduled Tribes students who
applied for Post-Matric Scholarships
during 1960-61 and 1961-62;

(b} the number approved as eligi-
ble;

(¢) the amount spent by the Centre;
and
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(d) the amount not spent but allot-
ted?

The Minister of Edocation (Dr. K.
L. Shrimali):

(a) 1960-61
Scheduled Castes 45,920
Scheduled Tribes 7429
(b) Scheduled Castes 471,442
Scheduled Tribes 6,677
(e} Scheduled Castes 1,59,00,544
Scheduled Tribes 30,00,189
(d) Scheduled Castes 2,42,056
Scheduled Tribes 84,011

1961-62

Complete reports have not so far
been received from the State Govern-
ments.

West German Loans

2368. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
slate:

(a) whether the West German Mi-
nister of Economic Co-operation has
declared that all  future credits by
his Government would be subject to
the condition that they should be
utilised for the purchase of German
goods; and

(b) whether this declaration affects
the Government of India in any way?

The Minister of Finance (Shrl
Morarji Desai) (a) Government have
seen press reports on the subject.

{b) The next German loan to India
is at present under negotiation and
the cffect of any change in regard to
German assistance will be known only
after the terms and conditions of the
loan have been settled,

Anti-Obscenity Advisory Board

J Shri D, C. Sharma:

\_ Shri Maheshwar Naik:
Will the Minister of Home Affairs

be pleased to state:

(a) whether an Anti-Obscenity Ad-
visory Board was set up last year in

2369.

Delhi to suggest measures to deal
with the problem of sale and circula-
tion of obscene publications;

(b) if so, what are its recommenda=
tions; and

(c) the steps taken to implement
the same?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
An Anti-Obscenity Advisory Board
was constituted by the Delhi Adminis-
tration in 1955 to scrutinise cases of
sale, circulation, etc, of obscene matter
reported by the Police, and to advise
on the possibility of taking action
against the persong concerned under
section 292, Indian Penal Code, or
under any other law for the time
being in force.

(b) The Board has recommended
that such publications as are consider-
ed by the Police to be obscene should
be scrutinised expeditiously and pro-
secutions  launched  even  in cases
where there may be some doubt whe-
ther the publication is obscene or not.
It has also been suggested that neces-
sary cooperation of educationists and
public leaders should be secured by
the authorities in their compaign for
the scizure of obscene literature.

(c) Effective action has been taken
to check clandestine sale and circula-
tion of obscene literature and frequent
raids have becen carried out on  book
shops which are suspected of dealing
in obscene literature.

Retirement Age of LA.S. Officers

{ Shri D. C. Sharma:
2370. { Shri E. Madhusudan Rao:
| Shri Bishanchander Seth:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is proposed to raise
the age of retirement of Indian
Administrative Service personnel from
55 to 58 years; and

(b) if so, the reasons therefor?
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
There is no such proposal at present.

(b) Does not arise.

Attachment of Pay of Government
Employees

2371. Shri Jedhe: Will the Minister
of Law be pleased to state:

(a) in which year the law fixing
the ceiling of pay of Rs. 100 of Gov-
ernment employees as now attachable
by a decree of o civil court was

enacted;

(b) what waus the minimum basic
pay of Central Government employees
at that time and the pay at present;

ic) whether it is a fact that the ceil-
ing of non-attachable pay of u Gov-
ernment  employee is still the same
ie. Rs. 100 in spite of three or four
time increase in the basic pay; and

(d) if so, the reasons for not
increasing the ceiling proportionately
specially in view of the manifold
increase in general level of prices at
present?

The Deputy Minister in the Minis_
try of Law (Shri Bibudhendra Mishra):
(a) The law fixing the ceiling of pay
of Hx. 100 of Government employees
as now atltachable by a decree of a
civil court was enacted in the year
1937,

(b) While no minimum basic pay
was fixed at that time, the starting
salary of the lowest grade Central
Government employees in 1937 varied
from Rs. 8 to Rs. 14 per mensem and
the minimum remuneration  payable
to Central Government employees
other than under-aged employees at
present is Rs 85 per mensum (Rs. 70
basic pay plus Rs. 15 Dearness Allow-
ance).

{c) Yes, Sir. It 1s a fact that the
ceiling of non-attachable pay of a
Government employee is still Rs. 100.

(d) The question of raising exemp-
tion limit is under the active coa-

MAY 31, 1962
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sideration of the Government of India.
The Law Commission in its draft
Report on Civil Procedure Code, which
has been circulated to the State Gov.
ernments and other interested bodies
for comments, has suggested amend-
ment of section 60 of the Code inter
alia 50 ag to raise the exemption limit
of attachment from Rs. 100 to Rs. 150,
The final Report of the Law Commis-
sion on the Civil Procedure Code ix
being awaited.
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Kotah-Bundi Land for Ex-servicemem

2373. Shri P. KRunhan: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that in

Kotah and Bundi Districts of Rajas-
than land has been given to ex.

serviceimen;
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(b) if so, number of ex-servicemen
givon land there;

(c) how many acres of land have
been given to them;

{d) number of ex-servicemen who
have been given 30 acres or more; and

(¢) whether any application for
allotment of land in Kotah District ix
pending?

The Minister in the Ministry of
Defence (Shri Raghuramaiah): (a)
to  (e). The information is being
collected from the State Government
and will be laid on the Table of the
Lok Subha.

Maternity Leave to Women Teachers
in Delhi Schools

2374. Shri  P. Kunhan: Will the
Minister of Eduecation be jleased to
state:

ta) whether it is a fact that in the
girls' schools under Delhi Adminis-
tration and the Delhi Municipal Cor-
poration women teachers have to get
permission  from  the Inspectress of
Schools for rejoining the school after
maternity leave;

(b) if so, when this rule was
frumed; and

(¢) the reasons for such a rule?

The Minister of FEducation (Dr,
K. L. Shrimali): (a) Yes, Sir.

(b) and (c). Under the rules regu-
lating the grant of leave to Govern.
ment servants including teachers, a
Government servant returning from
leave other than casual leave is not
entitled to resume, as a matter of
course, the post which he or she held
betore poing on leave. He/She is
required to report his/her return to
duty and await posting crders.

Rural Institutes in Punjab

2375. Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) the rural institutes which were
given grants in the State of Punjab

during 1961-62 and 1962-63 so far; and

{(b) the amount sanctioned to each
of them?

The Minister of Education (Dr.
K. L. Shrimali): (a) None, Sir.

(b) Does not arise.

Aid fer Educational Tours in
Punjab

2376. Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

ta) the amount of aid sanctioned to
Punjab Government during 1961-62
and 1962-63 so [far for conducting
educational tours of students within
as well as out side the State; and

(b) whether Government of Punjab
have fully utilised the aid?

The Minister of Education (Dr.
K. L. Shrimali): (a) No amount was
sanctioned to the Punjab Government
or to any other State Government
during 1961-62 for this purpose,
Allocation of funds for 1962.63 is
under consideration,

i(b) Does not arise.

Aid to Libraries in Punjab

2377. Shri Daljit Singh: Will the
Minister of Education be pleased te
state the total aid given to the different
Libraries in Punjab during 1961-62
and 1962-63 so far?

The Minister of Fducation Dr.
K. L. Shrimali:

MName of  the organi- Amount sanctioned

sation - —
19h1-62  1962-63
(sofar)
1 2 k]
Rs. R, -
1. Vishveshvaranand
Vedic  Research
Institute, Hoshi-
arpur . . 3h,000
2. Dayanand Brahm
Mahavidvalava.
Hissar : . 1,500 .
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1 z 3

3. Dwarkadas Lib-
rary, Chandigarh
(through Servants
of Peoples’ Society
Lajpat Nagar, New
Dclhi) . . 20,000

The State Plan includes a scheme
for development of libraries. It is
not possible to indicate the Central
grant on this scheme as Central assis-
tance is not allocated scheme-wise,
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1962] Calling Attention to 8csyg
Matters of Urgent
Public Importance
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12.04 hrs.

CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IMPORTANCE

REPORTED EXPLOSION IN NAUTANWA ON
Inp1a-NerAL sorber, U.D.

Shri Hem Barua (Gauhati): Mr.
Speaker, under rule 197, I call the
attention of the Prime Minister to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon: —

“The reported explosion in Nau-
tanwa on the India-Napal border,
up”

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nechru):
Sir, there was an explosion on the
13th May on the top floor of a three-
storey house at Nautanwa in the di -
trict of Gorakhpur just adjoining the
Nepal border. The house belongs to
an Indian national but ha; been
rented out to two well-known Nepali
nationals who had land immediately
on the other side of the border, They
have a servant who is an Indian na-
tional, named Makhru, who has found
at the time of the explosion and who
wa: arrested together with the others.
The Police registered a case under
section 5 of the Explosive Substances
Act. It was subsequently found that
the explosion was not caused by a
hand grenade but it was rather like a
cracker and appeared to be a country
made bomb. Makhru, the servant,
was apparently in the habit of making
some little booby-traps, as they are
called, to put in the land on the other
side of the border to prevent the ani-
mals or undesirab'es going there, I
do not know whether this one was for
that purpose or for another purpose.
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So far as the facis are concerned,
these are all the facts I know.

Shri Hem Barua: How far this al-
legation that these border areas on
Indo-Nepal frontier are being utilised
by the Nepalese revolutionaries for
their revolutionary activities against
the Government of Nepal is true? It
is a fact, what steps have Govern-
ment taken to see that they are not
utilised in that mannoer

Shri Jawaharlal Nehru: The Gov-
ernment here and the State Govern-
ment concerned have made it per-
fectly clear that they do not wish
India to be made a base for any vio-
lent activities across the border. On
the whole they have succeeded and 1
do not think that India has been uti-
li ed for that purpose. But il is a
long open border which anybody can
cross and it is impossible {o say when
few persons cross here and there.

FAILURE OF PAKISTAN TO INTIMATE
ApouT Locust INVASION

Mr. Speaker: I have got notice of
another one by Shri Brij Raj Singh,
Shri Bade, Shri Yudhvir Singh, Shri
Lahri Singh and Dr. L. M. Singhvi.
Shri Brij Raj Singh may read it out.

Shri Bade (Khargone): I will read
1t out,
Mr, Speaker: Yes, he may do so.
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Papers laid on %os 8
the Table

T ngimzEIFal g e ¢

st amy (femre) @ mimr ATRe
T ew 7 afgA g fzfeegi § arr g

foar &1 2 ar 73 (Interruptions)

12:12 hrs.

PAPERS LAID ON THE TABLE

NoTrrication UNDER THE Sea CusToms
AcT. 1878 anp CENTRAL EXTISES AND
SaLt Act, 1944

The Deputy Minister in the Ministry
of Finance (Shri B. R. Bhagat): 1
be to lay on the Table

(i) a copy each o fthe following
Notifications under sub-sce-
tion (4) of section 43B of the
Seas Customs Act, 1873 and
section 38 of the Central Ex-
cises and Salt Act, 1944, mak-
ing certain further amend-
ments to the Customs and
Centra] Exise Duties Export
Drawback (General) Rules.
19680 —

(a) G.S.R. No. 577 dated the
28th April, 1962,

(b) G.SR. Nop, 578 dated the
28th April, 1962,

(c) GSR. No. 580 dated the
28th April, 1962.

(d) GSR. No. 581 dated the
28th April, 1962,

(e) G.R.S. No. 643 dated the
12th May, 1962,

(fy G.S.R. No. 644 dated the
12th May, 1962.

[Placed in Library. See No. LT-
158/62].

(ii) a copy each of the following
Notifications under sub-rec-
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tion (4) of section 43B of the
Sea Customs Act, 1878: —

fa) G.SR. No 586 dated the
28th April, 1962

(b) G.SR. No. 587 dated the
28th April, 1962

(c) GS.R, No. 626 dated the
5th May, 1962

| Placed in Library. See No. LT-
159/62].

12.12} hrs.

ELECTIONS TO COMMITTEES
Count ofF THE UNIVERSITY oOF DELHI

The Minister of Education (Dr. K.
L. Shrimali): 1 beg to move:

“That in pursuance of clause
(1) (xvi) of Statute 2 of the Sta-
tutes of the University of Delhi.
the Members of Lok Sabha do
proceed to clect, in such manner
as the Speaker may direct, two
members from among themselves
to serve as members of the Court
of the University of Delhi”

Mr. Speaker: The question:

“That in pursuance of clause
(1) (xvi) of Statute 2 of the Sta-
tutes of the University of Delhi,
the Members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves
to serve as members of the Court
of the University of Delhi.”

The motion was adovted.

Court or tTHE Avricarn Musuim Uni-
VERSITY

Dr. K. L. Shrimali: I beg to move:

“That in pursuance of clause
(1) (xviii) of Statute 8 of the
Statutes of the Aligarh Muslim
University, the Members of Iok
Sabha do proceed to elect, in such
manner as the Speaker may

direct, two members from among
themselves to serve as members
of the Court of the Aligarh Mu:-
lim University.”

Mr. Speaker: The question:

“That in pursuance of clause
(1) (xviii) of Statute B of the
Statutes of the Aligarh Muslim
University, the Members of Lok
Sabha do proceed to elect, in such
manner as the Speaker may
direct two members from among
themselves to serve as members
of the Court of the Aligarh Mu -
lim University.”

The motion was adooted.

Samsan (Court) oF THE Visva-
BuaraTI

Pr. K. L. Shrimali: 1 beg to move:

“That in pursuance of subsec-
tion (1) (xii) of Section 19 of the
Visva-Bharati Act, 1951, read
with clause (5) of Statute 10 of
the first Statutes o fthe University,
the Members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves
to serve as members of the Sam-
sad (Court) of the Visva-Bharati.”

Mr. Speaker: The question:

“That in pursuance of sub-sec-
tion (1) (xii) of Section 18 of the
Visva-Bharati Act, 1951, read
with clause (5) of Statute 10 of
the First Statutes of the Univer-
sity, the Members of Lok Sabha
do proceed to elect, in such man-
ner as the Speaker may direct,
two members from among them-
selves to serve as members of the
Samsad (Court) of the Visva-
Bharati.”

The motion was adopted.

to Committees K060
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12,15 hrs

*DEMANDS FOR GRANTS—contd.

MINISTRY OF DEFENCE—cond,

Mr. Speaker: We take up further
discussion and voting on the Demands
for Grants under the control of the
Ministry of Defence. The hon Minis-
ter for Defence may continue his
speech,

The Minister of Defence (Shri
Krishna Menon): Mr. Speaker, yes-
terday, 1 said that the debate had
roamed far and wide and drew atten-
tion to the fact that some of it covercd
the Ministry of External Affairs and
though I am not entirely unfamiliar
with the problems at the present mo-
ment, we are only dealing with the
Defence Estimates.

The Demands now submitted to the
House are for Rs. 376 crores which is
an excess of Rs. 65 crores over the
last year. I have always to bear in
mind that whatever is said in this
House is not only to hon. Members
but to the whole country and an audi-
ence for out side th s land. Therefore
it is necessary to point out that while
there is Rs. 65 crores of incerase the
proportion of defence expenditure to
our national revenue last ycar was 28
per cent, and this year it is 24:9 per
cent, which is far smaller than the
proportion of expenditure on other
countries, even apart from Pakistan,
but many other countries of the world.
The percentage of military expendi-
ture to total Government expenditure
including capital expenditure was 15:4
last year and 14:5 this year. So, then,
those who either have conscientious
views about military expenditure or
perhaps want to adopt the pose that
we are on an aggressive trend of
affairs should be aware of the facts
that we are not increasing our military
expenditure over and above what is
permissible in relation to our national

Demands for Grants Bobz

revenue, The increase in the budget
is about 20 per cent, The increase in
the 1962-63 budget over 1939 is very
much more, about 45 per cent.

There has been considerable criti-
cism, I believe, from the majority of
the Members who spoke that, first, we
were not spending enough money on
defence, which I shall deal with later
on to the extent possible, and then,
specifically that the Navy was neglect-
ed. It is quite true that the Navy is
a smaller arm of our Defence Services,
largely due to historical reasons, and
on account of the decision on prioeri-
ties.

The Navy budget this time is Rs
2442 crores as against Rs. 2578
crore; for the year 1961-62. This di-
minution is due to the fact that a
phase of the work on the Naval dock-
yafd, which required a large amount
of expenditure, has been completed.
It is also due to the fact that as I in-
formed my colleague the Finance Min-
ister, this figure does not represent
the total demand for the twelve
months, and that we would have to
come to this House with supplemen-
tary demands in the future. There is
no need for the House to feel unduly
concerned in regard to the lesser at-
tention paid to the Navy. The des-
troyer complement of the aircraft-
carrier which is necessary would be
undertaken by Defence Production it-
self in the Mazgaon dockyard and else-
where for the first time.

There are other programmes in re-
gard to naval -hips arising from the
necessity of greater defences of our
coastal islands in present conditions.
As the House is aware the unification
of Goa with India also create: a slight
nava] problem, because we have got
another opeing on our coast That
is also being looked after,

There have been many observations
in regard to emoluments and conditions

*Moved with the recommendation of President.
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ol service of the Armed Forces. But
before [ go further into this, I should
have said what I said earlier, that I
am extremely gratefu] to hon, Mem-
bers of the House on both sides for
the generous way in which this subject
has been handled, and for the generous
observation made in regard to my
Ministry and myself. It is my good
fortune both in this ecountry and
abroad to receive generous treatment,
whatever some newspapers may say.

An hon. Member opposite yesterday
gaid that what the jawan gets is only
50 nP in the year by way of increment,
You know, Sir, that it was said about
statistics: ‘Lies,...lies, and statistics.’
That is what it comes to. It s quite
irue, and it is technically correct, that
is to say. if you take the view that a
jawan only gous by the time-scale and
he goes from one grade to another
Under the various orders issued since
September, 1960, the persons in the
gervices have received substantial in-
creases in the rate of pay together
with the new dearness allowances
with relrospective effect from the 1st
July, 1959. That is, for a long period,
they have got a lump sum of moncy.
This treatment of the dearness al-
lowance in this way has meant fhat
ithe jawan’s family now is counted as
civilian's is counted. Formerly, his
emoluments in regard to his ration
were taken into account in respect of
his family too, I am not for a mo-
ment suggesting that we overpay
them. But what we are suggesting is
that to the extent of our resources,
having regard to other commitments in
the couniry, we are doing the best we
can,

Shri A. V. Raghavan (Badagara):
At page 167 of the Defence Services
Estimates, the increment has been
stated to be only 50 nP.

Shri Krishna Menon: I said that it
‘was so, if you calculated in a particu-
lar way, This year the increase in the
budget on account of pay and allow-
ances of personnel in the armed forces
would be Rs. 11 crores, out of which
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less than Rs. 2 crores go to the officer
ranks and Rs, 9 crors to other ranks.
In the previous years it is more he-
cause, as I have said, we have back-
dated the increases,

If you are asking for the figures, an
infantry soldier previous to this re-
ceived a sum of Rs. 52, now he re-
ceives Rs, 66, armoured corps received
Rs, 57, now it is Rs. 71; engineers re-
ceived previously Rs. 67, now Rs. 81;
clerks receiveq Rs. 80, now they re-
ceive Rs. 95; armament artificers re-
ceived Rs. 100, now they receive Rs.
115, These are the average rates; they
will not by any means represent the
highest level of payment. Thi: is ex-
clusive of the rations and other, what
is unfortunately called, perquisite in
the service,

So far as junior commissioned
officers are concerned, there are incre-
ments in the same way, but since I do
not want to take the time of the House
by answering every point raised and
lose the wood for the trees, I will cir-
culate these papers although {hese
have been circulated once before.

With effect from 1st July 1959, per-
sone]l of the defence services; below
officer ranks have been allowed ecity
compensatory allowance and bad cli-
mate allowance to the extent of two-
thirds of the rates admissible 1o
civilians instead of half the rates as in
the past, The difference is  because
they receive other emoluments in kind,

Now, there are certain aspects of
these increases which are engaging the
attention of Government, since Gov-
ernment, whether it is one Ministry or
another, has to take all commitments
into consideration. Our troops, officers
and men, are functioning at high al-
titudes, whether it be on the top of the
Himalayas near Jammu and Kashmir
or near the Chinese frontier or some
other frontier, at which altitude
Members of this House would not be
able to survive for more than five
minutes. There jt is necesary to sepa-
rate them from their familie: for
longer periods than otherwise hecause
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& soldier who would be acclimatised
to that kind of performance cannot be
recalled too soon as that would be a
loss altogether. This is engaging the
serious  attention of Government—I
mean the gquestion of high allitude al-
lowances. When this is gone through
and we reach some conclusion, I will
inform the House,

Shri Hari Vishnu Kamath (Hoshaga-
bad): May I request him not to lower
his wvoice? He becomes inaudible
then.

Shri Hem Barua (Gauhati): He is
not audible on this side,

Shri Krishna Menon: The pay of a
Lt. Colonel in the fourth year— I hope
1 am audible now; 1 do not want to
shout the roof off—has been increased.
The Prime Minister says that I end up
badly. That is my trouble always!

Shri Hari Vishnu Kamath: He lowers
his voice at the end.

Shri Krishna Menon: The payof a
Lt. Colonel in the fourth year of
service has been increased from Rs.
440 to Rs 480. Here 1 may say that
while the officers today are still re-
ceiving a smaller salary than their op-
posite numbers in the police; they are
doing better than they were before.
The maximum in a Major's pay scale
has been increased from Rs. 1,100 to
Rs. 1,300. In addition to this, it is
now possible in the Indian Army where
a person has been commissioned, unles
he ha: been previously treated in
other ways for insubordination, on the
ground of discipline or on security
grounds, to go up on the time-scule
provided he puts in a number of years
and end up as a Lt. Colonel.

Substantial increase: have also been
given in the higher ranks, Lt Colonel,
Colone]l and Brigadier, For example
the pay of a Lt. Colonel of the Indian
Army in the 17th year has been  in-
creased from Rs. 1150 to Rs. 1350, that
of a Colonel has been enhanced from
Rs, 1550 to Rs, 1730 and that of a
Brigadier from Rs. 1800 to Rs. 1950;
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In fact, we would have raised this to
Rs. 2,000, but then the Finance Ministe;
would have to take more by way of
taxation.

A question was asked by hon. Mem-
bers opposite: why is it that an officer
in the Indian Army i: paid more than
a jawan? There s no army in the
world where an officer is not paid
more. One might as well ask: why
are, Members of Parliament, be pa.d
more than some other people?

Shri Nambiar (Tiruchirapalli): We
are not questioning that. We ary quos-
tioning the disproportionate character
of the difference.

Shri Krishna Menon: They are
performing different functions There-
fore it is not possible to run democracy
in this way by obtaining a mathemati-
cal equality, Difference of function',
difference of education, guestions of
demand and supply, all these come into
it, The Indian Army, the Indian
services arce based on the same prac-
tices established anywhere in the
world in this respect irrespective of
their political systems.

The same hon, Member, I believe,
raised the quetion that the Defence
Minister had evinced enthusiasm in
the past about providing housing ac-
commodation for troops which scems
to have relapsed and nothing is being
done. May 1 submit that T am not a
person of unbounded enthusiasm in
any case But, apart from the fact,
it is not an individual's enthusiasm
but the requirements of the services
and the resource: available, not only
in moncy but in the way of labour that
can be made available or relcased for
this purpose. There has been no step-
ping down of this: and the only thing
I can do is this. Apart from this
general statement. I would give some
figure:.

In 195G-57, Rs. 1056 crores were
spent for housing officers, men and
stores; that went on increasing until in
1961-62, it was Rs. 18.33 crores and in
the present year the provision is
Rs. 23'31 crores in regard to housing.
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But even now, [ think to be very fac-
tual about this, the entitlement to
housing in the Indian Army is less
than the tota] number of those repair=
ing accommodation. It is quite true
that the officers and the J.C.Os, if
they are married, they get full ac-
commodation; but, in the case of
Juwans, it is not so. But, then they
are part of the population. There are
large numbers of people who have not
got housing accommeodation.

I regret very much some of the ob-
cervations that have come oul yester-
day, that there should be created a
eparate class of individuals. who are
called the military class and who have
certain privileges and who should be
called in for every purpose.

In this country we have the citizens
defence foree, the soldier in citizen's
uniform; he might be a doctor, a
satlor or a lawyer or anyon: eles.

In regard to housing projects again,
a question was raised that these are
minor projects. I have no time to go
into the details. But if we lake one of
them, called Jyoti, that is the quarters
built in Ferozepore. partly  hecause
there was no proper accommodation
there and also because it 1 on the
frontier, to increase the morale of the
people, to realise that we can  build
permanent buildings on the Pakistan
frontier itself. In 18 months' time,
They built 2,255 houses, that is one
every 6 hours. The total cost in the
first phase is Rs. 29 crores, It has
a sewage diposal osmewhere about 50
miles electric supply 38 miles and
water supply 52 miles and road about
18 miles in the colony. It is, again,
for the first time that the Defence
Establishment have built a colony of a
sizeable character, which concerted
very very unsightly looking barracks
into more or less what looks like a
township where it is possible for our
men when they are not in actual ac-
tion to have the amenities that can be
‘vaided within the entitlement that
is finaneially possible.

There has been considerable criticism
from more than one person in regard
to the application of caste names and
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class places and so on in the Armed
Forces. May 1 correct a mis-under-
standing in this matter? There i. no
discrimination in regard to entry into
the Armed Force , neither religious
nor class-wise nor anything else.
Women are not admitted into the
Army, except in the Medical Services.
Apart from that, the fundamental
rights under the Constitution are ob-
served. In fact, the overall distribution
is more or less equitable and fair,
though of course, in a province like
the Punjab, for historic reasons there
is what prople might call dispropor-
tionate recruitment. The distinctions
are ptrly by function, For example,
there the Armoured Corps, the Regi-
ments of Artillery, the Corps of En-
gincers the Army Services Corps ete.
It is quite likely that a person inside
the Army Service Corps or one of his
relations or friends may think that the
Army Service Corps is g class below,
shall we say_ the artillery. Well, there
must be the Army Service Corps.
The personz  either chooses it or  he
gets shifted inlo a position on account
of his suitability for the job.

Then it was said that we have got
classes like Sikhs, Jats, Dogras, ths
that and the other. There is no pre-
fercnee for Dogras or Jats or Sikhs in
the Indian Army. Personnel are placed
in companies of those names, units or
the regiments, whatever, there may be
and there would be lesser proportion
of these commitiees of the name, the
units bears, But while there are units
representing cither the Mahrattas sucn
as the Maratha Light Infantry, or the
Maharas or the Sikhs or the Jats, 1t
must be remembered that they are
part of thy historical survival and
these are generally regarded, from a
pragmatic point of view, as suitable for
army purposes. But it does not
mean that more Jats are taken or
more 'Sikhs are taken or somebody
else is taken at somcbndy else's ex-
pense.  We must take the army as a
whole. It i: just like saying, while
education is available at all schools,
why some children should go to some
particular schools, There may be very
good reasons for it,
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Then the question of re-numbering
the infantry regiment was also con-
sidered. What is the alternative? Are
we to call these as the 366th regiment
or the 364th regiment without any
notion to the historical context? It is
not only in this countcy that it i: so.
In the United Kingdom, for instance,
there are Scottish Highlanders, the
Lancaster Regiment, the Yorkshire
Regiment and things like that. They
name those things according 1o the
place and sometimes they cven  tie
them up with the names of persons
who founded it, as sometimes we did
in this country as Hodson's Horse
and o on, So, I would like to dis-
abuse the mind of hon. Members  of
one thing, if they really feel about il.
There is no attempt in the army to
create any caste, class or creed; there
is mo such basis of any kind. In fact.
a: two hon, Members pointed out, if
there 15 one  place in  the whole
country where national  integration
sheerly by institutional factors and by
conditions, in actual fact occurs, it i<
in the armed forces. There are no
separate kitchens for Brahmins, non-
Brahmins_ ete. T believe  vegetarian:
arc allowed to be wvegelarians. But
apart from that, there are no  other
distinctions of any kind.

Then we come to the question of
officers’ strength in the army. 1 re-
gret it would not be proper for me to
di close the officers’ strength in the
Indian Army. But when I say Indian
Army, it may be taken as a gencral
phrase to cover the services. There
is a shorlage, particularly in the army
of officers. This arises partly from the
fact that the army service today i: not
as attractive as it was in the British
days. I hope there are wvarious
reasons, In those days, the army was
a part of the occupying power, with
all the panoply, ‘trength and power
that went with it. Now, they are the
forces of a democratic country. There-
fore it is like everything else. The
emoluments of the other services have
also increased. They were less in
the British days but those places
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were largely ocupiea by our people
and not by British personnel. Those
are difficulty in obtaining recruit for
officers training in the Indian Army.
But during the last four or five years,
we have made very considerable
efforts, The strength of the Indian
Military Academy, as we now call it,
at Dehra Dun has been doubled by
taking over the place in Clement Town
which was formerly used as a prisoner
of war camp, The strength has now
been doubled. Similarly, at Khada-
kvasla, we have places for 1,500
cadels, and it is now fully occupied
today.

There has been difficulty in getling
woung people with the necessary
qualifications either academically or
in other wavs. Various  efforts are
being made in this  direction to get
qualified people. The NCC is making
a very substantial - contribution to
which T shall refer in a moment.
Also, the Defence Ministry itself is
making such contribution as it can in
the cducational field itself to which
also I will refer later.

Though the present strength of the
army is far below our requirements—
it oes not mean that we are in weak
position or anything of that character.
It simply means that weare placing a
greater load per man than otherwise
would be the case. Also, in the or-
ganisation of the Indian Army in
comparizon to the British Army. for
example, there is a smaller proportion
of officers.  ‘That has to be read in the
context of therc being a cadre of
peeple who are called Junior Com=
missioneq Officers in  the Indian
Army. They are the salt of the
Indian Army. Without the Subedars
or the Jamedars, the Indian Army
would not be what it is. It i quite
true that they take order from com-
mand Officers, at the same time, they
reach the officers, And the NCOS
and JCOs form a considerable part
of the officer strength in reality and
between them they make up the defi-
ciency. One has of course to increase
the officer intake. But it is not merely
a question of money. It is a question of
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finding officers to train other officers
and therefore a certain time-lag is in-
evitable,

It should not be forgotten that
when we became independent, and
immediately after our Independence,
our while outlook and our whole
desire, as 15 even today, was to con-
tract the size of the army. Unfor-
tunately  the conditions in the world
and the lack of wisdom on the part
of our neighbours, have pushed us
into a position of increasing the load of
defence requirements  lmore and
more. And so, there 1s bound to be
a time-lag We have also to termi-
nate the services from the army of
comparatively  ill-equipped people
who came in the war-time in various
ways, or to regularise their position.

There were questions about special
schools, and questions as to whether
it is possible to send some to one
place or another so that they may
qualify for specialities. 1 would give
you such information as the services
think should be given, There are
special places for training for jungle
and guerilla warfare. There are
spceial schools for snow warfare, as
also schools which have been set up
for work study as such, that is to say,
for minimising fatigue and the appli-
cation of modern psychological know-
ledge in the performance of tasks,

As T said the Indlan Military Aca-
demy has been stepped up by 100 per
cent. But we are stil] very short of
officer strength in the Air Force and
so the facilities at the new training
college at Hyderabad are being ex-
panded,

Questions were asked about train-
ing our people in regard to the new-
er obligations which arose in respect
the protection of mountainous re-
regions by our troops. There is
a school of mountain warfare which
is separate from the Himalayan
Mountaineering Institute. It would
be improper ,as was suggested
yesterday, to convert the Himalayan
Mountaineering Institute, which is
purely an educationa)] and sports or-
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ganisation, into an adjunct of the
army. It is quite true that the De-
fence Minister answers questions
about it but it is under the directions
of its President, the Prime Minister,
with the co-operation of the West
Bengal Goernment.

I would like at this mioment to in-
form the House—,and the House will
be glad to know it—of course, it is a
subject falling within the competence
of my hon. friend Shri Humayun
Kabir—that news wa: received last
night that the Indian Everest Expedi-
tion which had reached the South
Col, about 26,000 ft. on 21st May,
succeeded in establisning Camp VII at
4 p.m. on 28th May. This last camp
was set-up at 27,900ft. which s
a record height for any camp in
the history of mountaineering, The
attempt on the peak should have been
made on the 29th May, but due to
extremely bad 'weather the summit
team could not leave Camp VII. I am
told that at such heights with high
windrift snow goes into people's eyes
and they cannot stand it. 1f the
weather showed some improvement,
the team should have made an attempt
yvesterday.

While the news about this attempt
is awaited, the House will no doubt,
wish to express their appreciation of
the extraordinary courage and perse-
verance displayed by the members of
the team. Bad weather ha; dogged
the efforts of the team from the very
beginning,  Before reaching South
Col, the expedition had to work ex-
tremely hard on the hazardous task of
traversing the Lhotse Face which is
a steep almost vertical slope, incrust-
ed with hard ice, This year the
weather was bad, the snow ronditions
were one of the worst experienced
by any Everest expedition, and there
were extremely high winds, It took
the expedition about six weeks to
reach South Col. from Camp 1V,
which is at about 23,000 ft. whereas
normally it should have taken less
than three weeks. The summit party
has been at a height of 26,000 ft or
above ever since the 26th May, and had
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1 am sure that whatever the result,
ultimately, I hope—the expedition's
effort would not go unrewarded—
their saga of undaunted courage and
tireless efforts would become a legend
in mountaineering history, Hall the
personnel in this expedition are from
the defence forces, Almost the en-
tire equipment come from indigenous
sources; most of it is made in the ord-
nance factories. The team is led, and
‘deputy-led’, as we may call it, by
servicemen. [ hope I am not trans-
gressing into the field which is the
concern of my ‘hon. friend, Shri
Humayun Kabir, but T would like to
mention an interesting fact. The youn-
gest member of the expedition is a
student, 19 ycars of age. For the first
time. a teenager has tried to climb
the Evercst,

We are not referring to the troops,
but in the last five or six yecars, this
country has sent more cxpeditions to
the Himalayas than any other country
has done, since mountainering was
organizeg in the Himalayas fifty years
ago. Most of the members of the ex-
pedition have  been  ex-students  of
Himalayan Mountainecring Institute
and about half of the members have
been from armed forees,

Questions were  raised  about  the
N.C.C, Some people want 10 intro-
duce conscription in the country. But
when it is realised that this  country
probably has 150 million people of
military age, it will be realised that
we cannot do it even if we so wish.
Even if we wanted to introduce service
for a population of 150 million, we
have neither the money nor the re=
sources nor the men. What is more,
policywise, in my humble opinion, it
would be a wrong thing to do, be-
cause we are not in the position at
the present time where we can cons-
cript people, Thercfore, the question
of conscription, which is raised every
year is to my mind not only rot prac-
ticable, but an approach that should
not be in our minds,
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The same thing applies to the NCC.
Speaking for myselt, I regret the NCC
has not reached the strength it should
Its aim should be that every student
who enters college, every young boy
or girl, should go into the corps. But
under the Act of Parliament and the
arrangements made thereunder it is
partly financed by the States and
partly by the Centre, The Central
Government—the Ministry of Finance
have been extremely generous in re-
gard to that, but in spite of that, some
of the Stateg have not been able to
meet their quota. It will not be pro-
per for me to mention the names of
the States, but larger the State, lesser
is the contribution of the State.

Shri Sinhasam Singh (Gorakhpur):
Why not make it the sole concern of
the Centre? Why depend partly on the
States, when the army is solelv the
concern of the Centre?

Shri Krishna Menon: NCC is not
really a defence enterprisc. It is only
partly so. It is an educational charac-
ter-building, citizenship enterprisc.
Even if all the money is found [rom the
Centre, the States would suddenly find
out that the NCC standard: ought to
be increased because the monev romes
from somewhere else! Over and above
that, the cooperation of the States is
part of the gencral plan of our deve-
lopment, whether it is economic, so-
cial cultural, spiritual or in any other
sphere, At the present moment, there
are 127667 cadets in the NCC Rifles,
divizion and 280,000 in the NCC Rifles,
making a total of 407.000, which is just
less than half a million., Thesy are
senior boys in colleges. Over and
above that, there are some 170,000
school children in the Junior Division
and 12,12,840 schoolboys in the ACC.

There is some doubt in the minds
of hon. Members whether ACC is
worthwhile, in the same way as some
people doubt whether the Lok Sahayak
Sena is worthwhile, It is very difficult
to estimate what is worthwhile, and
what is not. The L.S.S .seems to func-



8075 Demands

tion well on the whole and the ex-
penditure 1is comparativelv small.
The number of girls in the NCC
iz relativey small, considering the
fact that under the Constitution,
men and women have equal right; and
cqual privileges. But when the ques-
tion of taking responsibility comes
there is a long way to go yet. It is
also partly due to the fact that we are
not able to provide the necessary in-
structors, Also, in the NCC Rifles for
girls, there are certain disciplines. The
army requires motor transport drivers,
but social conditions do not permit
training of girls for motor transport
purposes, except perhaps in some
urban areas, There seeem to be social
difficulties which I am not able to
understand very much, but that is
what I am told.

Attempts have heen made in order
fo sce that the National Defence Aca-
demy has the proper kind of edu-
cation. Education is not part of our
function, Education is the function of
my colleague. In part, he t4%es  the
blame and the States also. The Na-
tional Defence Avademy should get
cadets who come up lo  standards, T
am revealing no sceret if T say that
during the last one or two vears, we
had to lower the standard in order
to getl cadets. Ultimately it may affect
the armed forces, though their training
in the Academy might improve it. The
academic standards in the National
Defence Academy have been stepped
up, with the result that this vear
cadets are eligible for the Poona Uni-
versity examination. Next wvear they
will be eligible for the graduate exa-
mination of the same university. So,
on the one hand, academic standards
would be improved and on the other
hand, if these boys ultimately leave
the armed forces for some reason or
other, their educational period is not
be wasted,

In order to provide the right type
of education, Sainik Schools exist all
over the country. So far as the De-
fence Ministry is concerned, what we
do is to meet the demands from the
States Because it is primarily educa
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tional, the burden is very largely upon
the State itself, although there are
scholarship and other assistance pro-
vided from defence. There are 1710
cadets now in the schools, which exist
in all States except Bihar and Uttar
Pradesh, There would be somewhere
about 5,000 cadets in the next
few years. It is proposed to change
the character of these schools
into a more technical character,
so that the cadets could go from
there to the military engineering col-
leges. At the present moment, our
services, particularly the Navy, is un-
able to get engineers, Last year, Gov-
ernment permitted them to go to col-
leges and to give commission to stu-
dents in the fourth year. Once they
get in, under the Navy Act, they can-
not get out, Even this has not been
very successful. Unless there are suffi-
cient engineers and sufficient technical
men, it will not be possible to main-
tain a modern army,

Thanks largely to the assistance of
Shri Kabir's Ministry—the Ministry of
Scientific Research and  Cultural
Affairs—they have provided some of
the money and thanks to the enthu-
siasm of the Engineering Member
of the Planning Commission, we are
using the voluntary enthusiasm of the
members of the defence servi-
cex and of the armed services in order
to train engincerg in the evening time,
not like the evening colleges which
the universities run. This method, to
a certain extent, is removing the class
distinction in the industrial force. No
one can go to the class unless he is al-
ready working in a factory, ‘That is
to say, if a young man working in a
tactory, who has passed the interme-
diate examination, and either because
he has no money or because he had to
earn money as a working man, could
not devote his time for further study,
he comes to us and gets training.
Nearly 3,000 of them are getting train-
ing this year. Another 1500 will] be
taken this year for the degree and
other classes. This is done in coopera-
tion with the other Ministry and they
are very pleased about it. The same
thing applies to polytechnic classes.
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References were made to Goa. I
deeply regret, if I may say so, the
extremely uncharitable observations
made by one individual Member of
this House about the conduct of our
troops in Goa; I do not say there are
no miscreants who misbehave in the
armed forces any more than there are
no people who misbehave either in
the country or in the Lok Sabha.

Shri Hem Barua: On a point of
order, This is unparliamentary, (In-
terruptions).

Shri Hari Vishnu Kamath: This is
wholly unwarranted. (Interruptions).

Mr. Speaker: We should not be too
sensitive in this. Some misbehaviour
might be objectionable and some here
might be against the Speaker alone.
Therefore, it might not be so objec-
tionable, It is not a very serious thing
that the hon. Members have taken
objection to, but I do not know what
exactly the Defence Minister had in
mind. I only enjoyed it; I thought he
had in mind some misbehaviour
against the Speaker. Sometimes [ am
asking the hon, Members to sit down
and they do not resume their seats.

Shri Hari Vishnu EKamath: Sir, I
rise to a point of order.

Shri Krishna Menon: Sir, in any
aggregate of population there would
be all kinds of people. The armed
forces are not composed of people
who are totally free from all human
frailties.

Mr. Speaker: They say that the
Minister of Defence referred to mis-
behaviour in the Lok Sabha,

Shri Krishna Menon: I say it can be
anywhere, any place.

Mr. Speaker: 1 do not think he
had.. .

Shri Surendranath Dwivedy (Ken-
drapara): Either he should modify
his statement or withdraw it.
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Shri Tridib Kumar Chaudhurl
(Berhampur): Sir, I made that....

Mr. Speaker: Order, order, Why
should he take the cap from some-
where else and put it on his head? 1
only wanted to know from the hon.
Defence Minister whether he had
anything in his mind against the
attitude or conduct of a Member of
Parliament here so far as his conduct
#s a member was concerned,

Shri Krishna Menon: No, Sir. I
simply said that there could be con-
travention of the rules in any aggre-
gate of population. Only two days
ago you asked someone to go out

Shri Hem Barua: Sir, [ rise to a
point of order. The hon. Minister
said that there might be people who
misbehave in the Lok Sabha. May I
submit, Sir, that the Speaker is also
a Member of the Lok Sabha elected
to that high office and he is a symbol
of the prestige and sovereignty of
this Parliament, Therefore, when the
hon. Minister says like this, it might
include him also because he is pri-
marily a Member of Parliament,

Mr. Speaker: Order, order., When
Shri Hem Barua has included me, I
do not think the Minister of Defence
would exclude himself.

Shri Hari Vishnu Kamath: Sir, I
rise to a point of order....

Mr. Speaker: Order, order. We
should proceed now, There is noth-
ing very serious.

Shri H. N. Mukerjee (Calcutta
Central): Sir, 1 do not wish to say
anything about the point of order.
But there is perhaps such a thing as
propriety in this House, and I feel
that a Minister of Government, espe-
cially when he is answering to a
debate during which the Ministry Is
more or less on trial before the Par-
liament and the country, should choose
his words a little more wisely so that
the relations between the Minister
and Parliament are as they should be.
1 do feel that, quite apart from the
point of order which may or may not
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be involved, a point of propriety is
wvolved and a Minister using this
kind of language in a Budget Session
answering a debate of this descrip-
tion is a very undesirable pheno-
menon.

Mr, Speaker: Exactly that was why
I put that question to the Minister of
Defence whether he was referring to
the conduct of Members so far as the
discharge of their duties inside the
House was concerned, 1 put that to
him simply on that account because
that should not be referred to in such
a manner, That was what I intend-
ed and I put that question. He says
he did not mean that. What else is
there that the Members want now?

Shri Krishna Menon: If I have con-
travened the rules, I am sorry. All
that 1 said was that in any aggregate
of people there would be a certain
number who do not conform to norms.
Is it not a good way of explaining
that?

Shri Hari Vishnu Kamath: Sir, I

rise to a point of order. Very care-
fully you were pleased to rule that
there might be—Sir, the hon. Defence
Minister might sit down because here
is a point of order—Members on the
Treasury Benches also who might
misbehave, It is a good ruling, we
are glad to hear that, But the word
used by the Defence Minister in an
earlier context was ‘miscreants’. The
word used was ‘miscreants’ with re-
ference to remarks on Goa by some
hon, colleague here. In that context,
in the same breath he said *it is no
less than” or “any more than" or
something like that, and said - there
are members in the civil population
and in the Lok Sabha, So the con-
nection is between ‘miscreants’ and
‘misbehave’. Therefore, this part of
the speech must be expunged.

Mr. Speaker: 1 am sorry that the
use of the word has been understood
in this manner, and if it really was
intended in this manner then it {s
really bad, That I admit. But when
1 put that question, the hon. Defence
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Minister saud that mistakes and crros
arc committed by all sections of
human beings wherever they might
be, whethep they are soldiers, busi-
nessmen or others or even Members
of Parliament, Then, perhaps, it had
not the same bad smell as is sensed
by sume of our hon, Members. If
really it was intended as has been
understood, then it is bad. I have
told that to hon, Members. But when
1 put that question it has been ex-
plained that 1t was not used in that
context, That should suffice and we
shuuld proceed now.

Shri Badrudduja (Murshidabad):
If the hon. Minister has wounded the
feclings of the Members of this House,
he should withdraw it in good grace.

Mr. Speaker: When hc says that it
was not intended in that context, it is-
as good as withdrawing it. When an
hon. Member here says that it was not
used in that context, then what is it
that 1 should ask him to withdraw?

Shri Krishna Menon: | went further
and said that if there had been a con-
travention of the rules and practice
of the House I am sorry. Anyway,
so far as the troops in Goa are con-
cerned, their behaviour has been
exemplary, I regret that general re-
ferences should have been made to
convey the impression that they were
an occupying army which was run-
ning riot, There had been a few
cases, a very few cases of misbe-
haviour, misconduct or crime and
they have been very severely dealt
with by court-martial and where
court-martial ‘was not applicable other
judicial processes have been employed.
There has been no question of the
Indian Army not maintaining the very
high standards of discipline and be-
haviour and also the social relations we
are accustomed to associate them with.
The same has been the position where-
ever else they have gone. The Indian
army in Goa have been welcomed
everywhere b ythe population and
there has been no feeling that they are
strangers or an occupying force as it
was suggested,



BoB1 Demands

|Shri Krishna Menon]

Then, there were the usual criti-
cisms from the eudit., Mr Speaker,
you would no doubt advise me and
guide me if in the observations I have
t> make I go wrong. I am aware of
the responsibility of audit to Parlia-
ment, I am aware of the responsi-
bility of audit to Parliament indepen-
dent of Government officials, I have
looked up the audit rules, I find that
the Comptroller and Auditor General
is to do a financial audit and not an
administrative  audit. Criticisms
offered by the Audit and Accounts
Department in. Parliament must be
limited to financial criticisms based
on accounts. It is not the function
of the Auditor General to range
over the field of administration and
offer suggestions as to how the Gov.
ernment could better be conducted.
In auditing accounts of the Govern-
ment  the Audit should not make
independent  enquiries—I  emphasise
this—from private individuals or
members ¢f the general public as such
an act would amount to encroach-
ment on functions of the administra-
tion in dealing with cases.. ..

Shri P. K. Deo (Kalahandi): Sir,
I rise to a point of order.

Mr. Speaker: [ have understood
and I agree with him.

Shri P. K. Deo: My point of order
is that the Minister should not pres-
cribe a code of conduct. ...

Mr. Speaker: I have agreed with
him, It is absut the hon, Minister of
Parliamentary Affairs passing bet-
ween me and the hon. Minister who
is on his legs. That has happcned
three times, But my only difficulty
was that 1 was only considering the
balance of convenience. Because I
would have interrupted the Defence
Minister in his arguments, I kept
silent; otherwise 1 really wanted to
point out that.

The Minister of Parllamentary
Affaire (Shrl Satva Narayan Sinha):
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As you know, Sir, in the discharge of
my duties, I have scmetimes to do
that (Interruptions).

Mr. Speaker: Order, order.

Shri H. N. Mukerjee: He should
have gone by the other way He is
a Cabinet Minister, He does not know
his responsibility, For 20 years he
has becn the Chief Whip.

Shri Hari Vishnu Kamath: He is
questioning your ruling,

13 hrs

Mr. Speaker: This is no explana-
tion that the hon. Minister has to
discharge his duties and, therefore, he
would transgress the rules, The con-
duct that is prescribed under the
rules 1s uniform for all the Members.
And 1t was no! once or {iwice but
thrice that he did it. That is exactly
what happened. 1 remained  silent
and I tried not to tuke nolice of it
because the Minister was in  the
midst of his argument and I thought
I would be interrupting the chain of
his  arguments, Therefore, 1 kept
silent, Otherwise, I would not have
remained silent. In future, T will
really fake note of it

Shri Hari Vishnu Kamath: May 1
submit that the offence is aggravated
by the fact that he is the Minister of
Parliamentary Affairs?  As Minister
of Parliamentary Affairs he should
lknow the parliamentary rules and
pr.cedure much  better than other
Members.

Mr. Speaker: It is an offence done
by a member of the House, Whether
he is a Minister or another member
does not make any difference.

Shri Krishna Menon: I will not, in
view of the fact that the time is run-
ning on, read the whole of the Audit
Code. It is for the members of the
House and the Public Accounts Com-
mittee to compare the Audit Code
with the Audit Report, as it is. But I
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would like to say that, from the point
of view of administration, these state-
ments have a handicap over us.
Long before we can correct them, or
catch up with them, they are before
the public and picked up by the
newspapers and presented in g con-
text which is wrong.

1 will not, as I did last year, go
into all the cases and clarify them.
1 will only take a few cases. It
worried me when I found that one
was the construction of roads, A
question was asked: if the PW.D, can
construct roads at Rs. 50,000 a mile,
why should it cost Rs, 4 lakhs per
mile for army enginecrs? The ans-
wer is very simple. If the PW.D. can
construct the road, they would have
constructed it. The army engineers
have constructed roads in  places
which could net be reached by
PW.D. So, how can a comparison
be made in this wav? The cost of
Rs. 4 lakhs per mile is in respect of
roads in NNEF.A. in a difficult and
hilly terrain., If you want to com-
pare the cost and distance, the PW.D.
constructed a road in Dhar-Udhampur
at a cost of Rs. 5 lakhs per mile in a
less difficult terrain than N.EF.A. So,
when  we compare the coslg  while
taking into account the difficult ter-
rain. the performance of the army
engineers must  be considered  verv
rond.

Then we have another criticism
about the acquisition of a stere carrier,
which relates to the purchase of a
second-hand cargo ship in  1052! 1
accept the theory that Statos continue
even when Governments change and
so a Government must own responsi-
bility for the actions of the previous
povernment and so on It was
purchased in 1952 and since  then
it reincarnates in the discussion every
ycar. The conversion of the cargo
ship took a few years mainly because
of the inability of the Hindustan Ship-
vard to complete the structural and
converslon wnrk and also the inabi-
lity of the Naval Dockyard who did
not have spare capacity at that time.
Eventuallv, the work was got done
by the Mazagon Dock Itd and the
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ship was commissioned in April 1959.
A new vessel of comparable size
would have cost us Rs, 188 lakhs as
against Rs. 82 lakhs spent on this
vessel.

Then there are two or three items
which s.me hon. Members thought
are subjects of ridicule and levity.
One is in regard to production of
sound projectors, These sound pro-
jectors have been exhibited at various
exhibitions and have atiracted consi-
derable atltention. There is an
embargo on their import intp this
country., They require considerable
amount of foreign exchange. Ours
cost Rs, 75,000 cach., It was develop-
ed by our own mechanies without
any licence and without any designs.
I think the cost on development was
about Rs. 3 lakhs for two such
machines. 1 should like the House to
remember that when a technical jtem
like this is developed and the total
number is two the expenditure on
one number appears to be very high.
This development  cxpenditure  will
now be distributed on the sound pro-
jectors made hereafter. where the
army itself will be placing orders for
six of them to be produced. So that,
the overhead costs would be wiped
out within a short time. Then it is
expected that the Ministry of Infor.
mation and Broadcasting, which
would not casily get the foreign
exchange required, would have to
look to the indigenous produciion in
this matter,

Apain, some menlion was made
about the coffee machines. These coffee
machines arc required in our cantecns.
On the one hand, and quite righily,
members speak of the welfare of
troops and things of that character A
modern equipment is required for this
purpose, This machine, which is scen
in railway stations all over the coun-
try, is usually imported from Italy.
G>d knows at what prices, at any
rate, comparatively at very high
orices. Now it is made available to
the civil trade at Ra. 2,500 which s
lower than what they would other-
wise have to pay. These prices fixed
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by the ordnance factories cover not
only the overhead costs but make
provision for any other costs that may
arise, The  Directur-General of
Ordnance Factories is now engaged in
executing an order for 100 of thesc
machines, which will cost Rs. 2}
lakhs, So, the decvelopmental cost
per unit would be very small, Now,
if the auditor takes something from a
cross-section and asks ‘“‘what is this?
"It is costing too much”, that is not a
fair eriticism. The approach of audit
to some of the defence expenditure
has not been of this character. I
have picked out these things to show
the inappropriateness of these obser-
vations.

Then we come to the que:tion of
the disposal of surplus equipments.
My colleague and myself have been
faced with the fact that we never
know whether a comparatively old
equipment within a country which
is nor highly advanced industrially
should be thrown into the scrap heap
ag it would not be useful to us because
it may quite happen that what was
useless two years ago, may sometimes
become useful this year. And so,
there has been, quite rightly, during
the last four or five years an embargo
on the disposal of equipments. I have
great difficulty in keeping things
because officials, especially technical
officials, would like to throw away
things which are not upto-date. Now
the Ministry keeps very strict control
on the disposal of equipments. At the
same time; Defence accounts on the
one hand, Audit on the other and
the Public Accounts Committee turn
round and ask: why should you keep
things and equipments which you can-
not use, why could you not dispose
of them, We have to strike a balance
between all this which is a very diffi-
cult thing. Therefore, in my submis-
sion, the policy which has been follow-
ed by Government in this connection
has been along-sighted one which has
stood us in good stead. Last year,
the maintenance depot of the Indian
Afr force, which is responsible for
the manufacture of AVRO, produced
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-
out of what is termed as “disposable
ilems” produced equipment wosth
about one crore and a half of rupees,
which was saving of foreign exchange
and money. 1 will not read the other
ones.

Then a reference was made to the
increase in production in the warious
defence factories. Defence production
cstablishments consist  of ordnance
factories, or workshops under the
armed forces such as the Indian Air
Force, Electrical and Mechanical
Engineers.  Corporations like  the
Mazagon Docks and Garden Reach,
Hindustan Aircraft, BEL and other
units. The total production in  the
ordnance factories has been set out in
the figures in the papers submitted.
During the last four or five years
it has gone up from Rs. 14  crores
to Rs. 40 crores. This year it is
cxpected to go up to Rs. 50 crores,
according to the estimate so far made.
When these figures are given, it shoulg
always be understood that, at the nre-
sent moment, we are not incurring
any expenditure on surplus labour.
In the Ordnance factories the services
of labour cannot be terminated if
there is no work; we have to retain
them. But now they are all emp-
loved and the production costs per
unit, per item, by and large, is lower
than it used to be. So that, this
Rs. 40 crores in real value represent
more than Rs. 40 crores five years
ago. In Hindustan Aircraft the
production last year has been
worth Rs. 8.29 crores. In 1962-63 it
is expected to be Rs. 14 crores, The
total investment in Hindustan Air-
craft is Rs. 18 crores. In the Bharat
Electronics, four or five years ago
the total turnover was Rs, 22 lakhs.
It has gone up to Rs, 243 lakhs or 24
crores, The savings in foreign ex-
change are somewhere about Rs. 177
lakhs. T could go on giving figures
in that way.

Questions were asked in regard to
dock yards and it was stated that the
Garden Reach workshop was working
at a loss, This is not the case. Garden
Reach is not only not working at a
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loss but has undertaken tasks of a
character which is necessary in the de-
fence interests such as building a ro-
peway across the Himalayas, They
also work for the Home Ministry or
other departments of the Government
that require ships or other engineer-
ing work as such.

The increase of indigenous content
in the Shaktiman Truck is not as
much as we expecled because there
was a lag in production in  1960-61
or 1959-60—1I forget in which year
—opn account of the shortage of raw
malerial. We did not get the stecl
as required. That had to come from
private enterprise, I hop: now the
Government factory is going into be-
ing and we will have no difficulty.

I am quite awarc of the fact that
there has been very considerable hos-
tile opinion about the production of
these thing: and not getting them
from other sources. The Defence fac-
torics entered into the production of
trucks largely on the advice of DGS
& D who said, “You will not be able
to meet your requirement otherwise.”
At the presenl moment we are pro-
ducing better vehicles at lower cost
and are lowering the foreign exchunge
commitment. The ndigZenous  content
was 293 per cent in 1959.60. It has
gone up to 49 per cent last year and
to 62 per cent this vear. So, all this
is nccessary in order to save the
forcign exchange which has got to be
utiliseg for other items

An hon. Member referred to the
troubled conditions of labour in the
Ordnance factories, Now it so happens
that five or six ycars ago we lost
over 80,000 man-days on account of
labour disputes. Year before last we
Jost 360 and last vear 190 days. There
is no belter state of labour relations
not only anywhere in the country but
in any other set of industrial establish-
ments, This is largely because of the
new system of remuneration that has
been introduced whereby they can do
piece work and the introduction of
seientific  methods  for  eliminating
fatigue, Welfare institutions function
in these places.
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The hon. Member is entirely wrong
in thinking that a particular trade
union is favoured as against another.
The ordnance factories in the sense
of employers have to see that there is
healthy labour relationship. There are
certain rules laid down by the Gov-
ernment with regard to the number
which is required for recognition.
Whichever trade union has those num-
bers, that is recognised. In some places
there arc two unions. It is not cor-
rect to say, for example, that one
federation is recognised and the other
is not. In fact, we do not recognise
cither federation. Federations are
not provided for in the trade union
law. But they are recognised in the
sense that we have relations  with
them. We have agreement with them.
Both are treated equally. There is
greal strain on our officials and the
Ministers in having  two  sets  of
negotiations. But in order to improve
the difficult conditions of the country
we have done so.

Production and the efficacy of de-
fence  depends  wvery  considerably,
more than is often realised, upon our
research and development. The scien-
tific organization of the Governmoent
of India in the Ministry of Defence
was founded scon after independence
and in the last four or five vears has
made considerable advance. It covers
the ficld of basic science as well as
armaments including  explosives,
electronics  and  malerial  research
The number of scientists now
emploved in  the  Defence Science
Development Department proper
is 933, This is excluding those
who are called Fellows, that is to say,
studenis who come from colleges who
go into Metcalfe House Central La-
boratory and other laboratories. They
work on their own on research pro-
jects for a few years before they are
taken into the service. The Fellows
come through the Public Service
Commission but we have difficulty in
recruitment because the procedure:
that may be applicable to recruitment
of ordinary civil servants do not seem
to be suitable for scientific and tech-
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nical personne!. There are also an-
other 500 to 600 scientisis in the Min-
istry of Defenc, who are concerned
with testing and inspection. Both these
imciude men and women.

Shri Hari Vishnu Kamath: Why are
vou lowering your voice? You are
inaudible.

Shri Kishna Menon: [ believe, it
requires a voice and an ear as well.

Shri Hari Vishnu Kamath:. You
have got a good carrying voice but you
do not make full use of it.

Shri Krishna Menon: There have
been new estublishments in connec-
tion with research in nuclcar medi.
cine, solid states physics, special wea-
pons, as they arc called, that is 1o
say_ weapons which T do not wish 1o
disclose, in clectronics and in the pro-
duction of food. which 1s not an
ercroachment on the Food Ministry or
anything of that character. In the
conditions in which our {roops are
where food supply, in fact, anything
from a match-box to a tractor, has
to go by air at places, it is neces-
sarv to produce the kind of food
that in small quantity gives nourish-
ment and at the same time is portable.
So. considerable research is made in
this way.

We have also  suffered from  the
fact that all the milk in times that has
to be supplied to the troops had to be
imported uptill now causing a consi-
derable demand on the foreign ex-
change which 1s not available.  So,
both the Scientific Department and the
ordnance factories between them had
to produce the machinery in order o
process the milk and other things.

Now, a question has been asked
about equipment, largely arising from
some statement that was made by
someone who should not have made it
at all. It is not true—I hope 1 do not
get misunderstood in this way—that
there is no army in the world that
does not consider itself ill-equipped.
Otherwise, why should they make the
machines next year? .. (Interrup-
tion). Kindly have some patience
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and listen. It is quite true that we
have not gol an impregnable army
and the most up-to-date weapons
in the world. But modernisation of
the army takes place and what is
more, that modernisation is on the
basis of our own effort in the serse
that somebody cannot turn it off. But
vou would not expect me to recite
the items of production,

Questions were raised with regard
to automic weapons. Actually, auto-
malic wecapons have been in  use in
the Army for a long, long time, but I
believe, hon. Members  were  parti.-
cularly referring to, what are called.
the seclf-loading  rifles, These e
under production,

Two other matters were raised. One
with  regard  to  submarines. The
Indian Navv has no underwater arm
except in a defensive way, that 15 to
say, it is equipped for anti-submarine
work. In the course of development
of anti-submarine work, Naval per-
sonnel have to be sent  abroad for
training. It is thought that if sub-
marines should become necessary, we
would have {o make o start in  this
way. The Underwater Arm 15 & very
expensive one to maintain,  But our
first concern is with regard to defence
against attack by others, that is to
say, if cubmarines come and attack,
how we should deal with them That
iz the first thing to do. The Indian
Navy is equipped for anti-submarine
warfare. In order o perfect anti-
submarine warfare, a large number of
personnel, five officers and 12 sailors.
have been sent to the Royal Navy.
Tt is not easy to get them placed any=
where. The main and ostensible pur-
pose of this is for them to perfect
anti-submarine warfare. But they
would make a beginning in the prac-
tice of submarines and to gel accus-
tomed to those machine:.

But it is a large policy decision that
we have to make because it would
involve a considerable amount of
money. If the submarines are to be of
any use, modern submariines with
considerable speed and with all the
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apparatus that goes with them and
the conditioning of our sailors to
underwater warfare will also have to
be undertaken. In our laboratories,
this aspect of our defence is in the
preparatory stages. But the matter
is in our consideration.

Then the next guestion is in regard
to nuclear wcapons. It is really not
a2 defence question entirely. It i. a
policy guestion.  First of all T want
to sumit, Mr. Speaker, without any
reservations whatsoever thal nuclear
weapons are not weapons of defence.
This country would be no more safe
from attack with the possession of
nuclear we: ons than otherwise.
Some one sal.d that if the Japanese
had nuclear weapons gl that  time,
they would not have been bombed.
But the fact is that others with nuc.
lear weapens bombed  them. Even
if they had nuclear weapons, they
would not have been able 1o  be
immune from hostile nuclear bomb-
ardment. Here the question is  who
gets in first.

Mr. Speaker: He was arguing that
that might act as a deterrent.

Shri Krishna Menon: No, Sir. Firstly,
are we to make large numbers of
weapons which we are never going to
use? Secondly, once you had the wea-
pons, the temptation and the neces-
sary justification to use them would
arise. What is more, it is not possible
to make nuclear weapons in any
country without experimentation of a
character that adversely affects the
health of the population of the coun-
try and of the world. The genetic
effects of radiation are so considerable
that it is really an act of criminality
against humanity to have recourse to
these weapons. This country is totally,
fully and unreservedly committed to
the fact that nuclear energy will not
be used for offensive purposes. It will
be used for peaceful purposes. That
policy remains unchanged. If hon.
Members want to challenge that, they
will have to challenge the basic policy
of Government. 1 do not want to make
any reservations in this matter espe=-
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cially as we are engaged In  serious
discussions in regard to this question
elsewhecre. Therefore, in no circums-
tances are we likely to be equipped
with nuclear wceapons even if any
other country had nuclear weapons. It
is only a question of who gets it first,
that is, who destroys initially. What is-
more, no guarantee that some  will
servive. Lord Montgomery  was
quoted, who said that the safest place
in the next war is ncarest to the
enemy. That is to say, when there is a
nuclear bomb, the thing will be blasted
awav from vou so that you may sur-
vive. Thercfore, this kind of discus.
sion does ug u Int of harm, because,
neople may think, whatever may be
the Government's policy, this country
wants to have nuclear weapons. To
the extent that I am a citizen of this
land, a Member of this Parliament
and of this Government, I want to
repudiate any suggestion  of  that
character.

Shri U. M., Trivedi (Mandsaur):
Will 1t not be argued “Ashoaktiman
bhhavet Sadhu"?

Mr. Speaker: The interruption was
that this is the argument of a  weak
sadhu, Am I correct?

Shri U. M. Trivedi: It means, one
who is very weak says, ] am a sadhu,
I do not do any harm.

Siri Krishna Menon: The country
decided who is weak and who is not.
They have had a chance to decide and
they have decided.

Shri Tyagi (Dchra Dun): Will the
hon, Minister make it clear that this
policy does not apply to all offensive
weapons, because, after all, in a war,
offensive weapons arc the best de-
fence?

Shri Krishna Menon: No. Because,
this is not a weapon of defence. What
you do is, you annihilate the cntire
population, for example, ong of the
weapons that the United States drops
in the Pacific or Russia drops in the
Siberia. I would only say this: what
we call a small weapon, a 15 mega ton
bomb has as much explosives as all
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the explosives used in all the wars of
history.

Shri Tyagi: 1 am talking of other
offensive weapons: not this,

Shri Krishna Menon: It is all a
question of degree. Because one is a
chicken, that does not mean that it
should cat its grandmother. It j5 all a
question of degree.

In this case, first of all, we would
be concentrating all our resources in
the wrong wayv, The hon. Member
Lomsei! caid that we should have nue-
leur weapons and we should ask every-
body else not to have it. That is nol
an argument which is easily under-
stood. At any rate, this is not a prac-
tical proposition and we are using all
our energies and knowledge—we have
considerable knowledge compared with
other countries at the present mo-
ment—in order fo promote the use of
nuclear powey for peaceful purposes.

Then, I come (o the guestion of pro-
motions, Quite rightly, you, Sir, have
said ¢hat names should not be intro-
duced. T am not going to introduce
any. But. it is wrong 1o sav that there
has been any j;romotion against rules
or established procedures. First of all,
just because an officer. today or to-
morrow, occupies a position which is
better than what he was occupying
two days ago, that cannot be called a
a promotion. It is promotion in the
sense he is at a higher level. This is
achieved bv a process of selection.
Beyond a certain level—even in civil
service it is so—people have 1o be
selected for various reasons. Mr.
Kamath is a good friend of mine in
the old davs. He had also  written
earlier.

Mr. Speaker: He also said like that.

Shri Krishna Menon: He read out
only parts of a rule. T refer to this
because I interrupted Mr. Kamath
yesterday. It is quile true that on
account of certain Historical circums-
tances. most of our regulations are
.copied from the Admiralty rules It
is quite true therc is a paragraph
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which says thal a senior Rear Admiral
shall be Vice-Admiral and so on. But
it has to be read along with the other
regulation which says that the
Chief of the Naval Staff shall be
appointed by the Government by
sclection. There is necessarily no
guarantee that all Chiefs of the Naval
Staff will necessarily be Vice-Ad.
mirals. It so happens that when an
officer is made the Chief of the Naval
Staff. he is made a Vice-Admiral
substantive or acting. There is no
promotion.

Shri Hari Vishnu Kamath: Op a
poinl of clarification, is the rule not
still in foree, as regards promotion of
Rear Admiral as Vice-Admiral, the
seniormos! Meor Admiral is promoted
automaticu iy by seniority and not on
considerations of so-called merit?

Shri Krishna Menon: No. If that is
s0. the Navy would be in a sad way.
Bul. thal is nol so. The Chief of Naval
Stafl is appointed by a procc.s ol se-
Iection where the Defence  Minister
consults everyody, It is not only  the
question of files. It is a verv impor-
tant appointment. There are  private
discussion with senior officers and
with certain Members of Government.
The Prime Minister is consulted. Then,
it goes to the Appointment Committee
of the Cabinet. Then, he is appointed.
It is unfortunate that when the new
Chief of Naval Staff was appointed.
there were press criticisms. I could have
have said that most of the arguments I
heard cven verbally 1 have read else-
where, The House has been speaking
a great deal about the morale of the
Armed Forces. Again, I do not want to
be misunderstood. 1 would appeal not
to allow debates here to be used as a
medium either for a propaganda or
for lobbying for displaced  persons,
non-promoted persons or dismissed
employees or anv thing of the kind.
It would be quite impossible to main-
tain discipline in the Armed Forces.
In this particular case, selection has
been made in the proper way, 1 cannot
go further without, by implication. re-
fering to individuals. There have been
no cases of supersession. There has
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been no officer entitled io promotion.
The aggrieved officer was given exten.
sion at the discretion of the Govern.
ment. If that extension had not been
given, no question would have arisen
at all. Extension was given for a par-
ticular purpose, in a particular post. If
1 take it any further, I would be go-
ing beyond the limits you have set.
1 would assure the House, there has
been no injustice done in this case.
Always a person who does mnot get
what he wants, thinks injustice has
been done to him. After all so long
as I hold the portfolio of Defence, I
have some responsibility towards these
men, I have to deal with them every
day, If I perpctuate  injustice, how
can I deal with them?

Shri Tridib Kumar Chaudhuri: Is
there a rule that there should one
Vice-Admiral or there may be more
than one Vice-Admiral?

Shri Krishna Menon: The number
of posts in a particular rank depends
upon the size of the force and what
financial arrangements can be made to
upgrade these posts. For  example,
three years ago, we had two Air Vice-
Marshals. Today, we have got seven.
Two or three years ago, I believe there
was one Rear Admiral. Now, therc are
three or four. When the Navy grows,
Viee-Admiralships grow, My difficulty
is, T cannot fully explain this without
pointing to individuals. I am quite
prepared to explain to you or to show
you the papers in connection with
this.

Shri Hari Vishnu Kamath: Will the
show the papers to any Members of
the House just as he promised to
Acharya Kripalani in the last Parlia-
ment? Does that offer stand? I have
seen the records. 1 have seen  the
debates. I had gone through the pro-
cecdings. It was promised,

Mr, Speaker: I remember that last
time, something of that sort was
said in the last Parliament.

Shri Erishna Menon: First of all,
even Bills lapse in a new Parliament.
Are we to be governed as if there is a
statute of Mortmain in this matter?
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Mr. Speaker: I do not want to fix
the Defence Minister. Because earlier,
last time, it was said, it is only being
cnguired whether he sticks to the
same position now or he is not pre-
pared to show that?

Shri Krishna Menon: I do not. I
think it is the duty of the Government
to govern, of Parliament to control
that, Government will carry on its
responsibility.

Shri Hari Vishnu Kamath: This is
not the way tihat a Minister should
bchave to a Member. He could have
at least acknowledged my letter. I was
thercfore handicapped when 1 spoke
yesterday.

Shri Krishna Menon: I did not say
I would not reply. I receive so many
letters. If one has not been ack-
nowledged  thus  far, it will be
icknowledged in due-course,

Shri Hari Vishnu Kamath: What is
due course here? This is not the
way 1o behave to the House.

Shri Krishna Menon: The hon.
Member is not the whole House,

Mr. Speaker: Order, order. This
much of courtesy .

Shri Hari Vishnu Kamath: This is
not the way he should speak in the
House. I want your ruling,

Mr. Speaker: Order, order. This
much of courtesy is  expected that
when a Member writcs to a Minister,
he should at least acknowledge
receipt of that letter. That much of
eourtesy is expected that a letter
from a Member of Parliament should
be acknowledged. Whatever the
action may be, that is a different thing
altogether. It is the responsibility of
the Government and the Ministers to
carry on their duties and to execute
their policies. That is right. It is
the business of the Government. But
at least this courtesy would be shown
to Members that letters that are
received may be acknowledged.

Shri Krishna Menon: All letters are
usually acknowledged. There has been
a spate of correspondence, 1 did not
say that I would not reply. After
the debate, I would reply to him.
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Mr. Speaker: That would be rep-
lied.

Shri Hari Vishnu Kamath: After
the debate is over!

Shri Hem Barua: There is this
trouble. That letter was written on
the basis of the assurance given by
the Minister. He wanted to use it
during the debate. That was put in
cold-storage. Now, he comes with
new information.

Mr. Speaker: I have made the
position clear. I can only say about
the future what should be the res-
ponse in this matter, That was
what I had said. I have advised the
Ministers that they should at least
show this much courtesy to the Mem.
bers that every letter that is written
by a Member should be acknowledged.

Shri Krishna Menon: I am sorry
that the implication that I have been
discourteous has come from you,
because cvery letter is normally
acknowledged. This letter came to
me personally, 1o my home address, I
believe;—I am not quite certain,—
in Mr. Kamath’s own hand. and I
would have replied to it. There is no
question of my not replying o letters.

Shri Hem Barua: On a point of
order. Are we to understand that
the hon. Minister is challenging your
ruling, when he says that he is sorry
that this should have come from you?

Mr. Speaker: It is not that. He has
not said that; he has not said that
he would not reply or that he is not
prepared to reply. So, why should
the hon, Member say that he s
challenging my ruling?

Shri Hem Barua: He says that he
is sorry that this observation had
come from you.

Shri Harl Vishnu Kamath: About
discourtesy.

Mr. Speaker: I said that this much

courtesy should be shown to Members,
and he says that he never intended to
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be discourteous. He did not know
that this would be taken in that man-
ner. He has said rather that he
never meant to be discourteous to
anybody. So, why should hon. Mem-
bers take it in that manner? He says
that certainly something might have
happened, and that letter,—though he
is not sure—might have been sent to
the home address.

Shri Hari Vishnu Kamath: 1 sent
it here in this Parliament House it-
self,

Mr. Speaker: The hon. Minister is
not sure himself. He has said that he
is not sure about that. Therefore,
there ought not to be any dispute on
that account.

Shri Krishna Menon: If the hon.
Member thinkg that 1 was discourte-
ous, I am sorry. He knows me better
than that.

Unfortunately, time is running out.
So, I cannot answer the various points
that were brought up and mention
the warious factors that I wanted to
bring out. But there is one thing
that I would like to say briefly in re-
gard to defcnce production. It is not
the ambition or the desire or the
function of the Ministry of Defence or
the affiliated establishments to cover
the production of the country. But I
would like to submit in Parliament—
not for purposes of controversy——the
basis of defence production,

In items of emergency, normally
called war-time, ten times the produc-
titon is calculated to be required as
a conservalive estimate, that is, this
production should go up ten times what
is normal. If conditions are normal
in our country we could have, with
the cxisting plant and machinery put
up the production 2} times by work-
ing 24-hour shifts, but as it happens,
most of our establishments are work-
ing 24.hour shifts. So, we are
already stretching that capacity, and,
therefore, if there should be an emer-
gency, there are only two or three
ways of dealing with it.

One is to set up shadow factories,
as the UK and others did before the
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war, that is to sey, set up factories
which do not do any work; you just
put a piece of celophane over it and
your money goes to waste. In our
country, there are two difficulties
about this. First of all, we have not
got the resources. Secondly, we have
not got the personnel. Machines
alone would not do anything.

The Second way is to look to the
general run of industry. The diffi-
culty in this matter is, and our expe-
rience has becn, first of all, what the
industry produceg is hardly adequate
for consumer needs, and secondly is
we cannot in all these matters, to say
quite frankly, be sure of quality
control

Therefore, the only way, if you are
to meet an emergency, whether it be
of shells and shots, whether it be of
vehicles or whether it be of compli-
cated weapons, is to have sufficient in-
dustrial capacity not only in the way
of inanimate machines but in the way
of traincg personnel, who can be turn-
ed on to the total war production in a
time of emergency, We dig not have
to think of all these things ten vears
ago or cight years ago, but things are
a little different now. We are getting
more and meore cast in the mould of
the realism of living among difficult
neighbours, and, therefore, this has
been brought home sharply to the
services and the country and the Gov-
ernment have to accept it.

There is no other way of expanding
defence production capacity except
having additional capacity and using it
for certain purposes and when it is not
required for other State enterprises
as such it will in no way displace
private enterprise or anything of
that character; it will probably im-
prove the quality and lower their
costs of production by competition.

But it would be necessary to ex-
pand the defence production capacity
very considerably if we are to deal
with an emergency even of the kind
!.hat we might contemplate, and that
ig why we venture into this or that.
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Today it is not the utilisation of sur-
plus labour that is our problem. To-
day, there is no surplus labour in the
defence factories, They are fully uti-
lised and what is more, they are em-
ployed sometimes for longer hours
than they would be doing if they were
working on shifts and on a peace-time
system. This is the basis on which our
ordnance factories are to function.

Therefore, 1 would ask the House
to appreciate this fact when we go
into one project or another. For
cxample, we are going into the pro-
duction of the milk evaporating
machines. People may turn round and
say ‘Is it defence to produce milk
evaporators?’ We spend, believe, about
Rs. 75 lakhs every year in forcign ex-
change to bring evaporated milk from
Denmark, where the standards of
labour are higher than those in India.
We cannot get the foreign exchange
release now. Ang the Armed Forces
have their, what shall 1 say, particu-
laritics in  regard to consumption.
You cannot just push in anything that
they are not accustomed to. The con-
sumer resislance should be overcome.
And so, we had to make these
machines, and we had to go into the
production of milk evaporators. The
total quantum of production of milk
products in the country is somewhere
about 4 to 5 thousand tons, while our
requirements are 30 thousand (ons or
so. That is the position. In that way,
it applies to vehicles, it applies to wea-
pons and it applies to shells and shots.

For example, in a country like the
United Kingdom, al] cosmetic facto-
ries would be turned into shell facto-
ries, because they produce cases and
the equipment could be utilised for
making cartridge cases.

In that way, defence production
organisation, both on the scientific side
and on the production side would have
to be very considerably enlarged, if
we hadg to meet an emergency,

Therefore, if you will allow me to
quote some figures, I would say that
in England, for example, between the
years 1936—45, they had to set up 260
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factories with Rs. 400 crores worth of
investment, in spite of the fact that
theirs was a highly industrialised
country, and it is possible to go and
buy anything anywhere, and even
very complicateq weapons are made
by the ordinary manufacturers. Here,
we have foung it difficult even to get
trucks in the proper way. That was
why we had to go into their produc-
tion.

The Ministry of Mines, for exams-
ple, want their  carth-moving equip-
mint, not tractors, but earth.moving
and heavy equipment. Unless thoy
produce coal in large quantitics, we
shal]l not get them, and if we do not
get any coal, we would not get any
weapons. So, they turned round to
us, and we turned to the production
of vehicles which probably take 90
tons of coal at a time, whercas the
normal truck would take three tons.
We have to move in this direction.

Since my time is up, I want to comge
down to what may be called, not the
answers to criticisms, but general
matters of defence. It is  hardly
necessary to say that we do not live
in conditions of hundred per cent
security! We have nearly, to the best
of my recollection—I  shal] get the
facys in a moment—somcewhere about
9700 miles of lang frontier out of
which somewhere about 4000 miles
are with Pakistan about 2400 miles
with China, and the rest with Burma,
and somewhere about 1100 miles or
so with Nepa] and so on; and these
are land frontiers, which certainly, in
relation to Pakistan, and in more re-
cent years, with China, have been,
shall we say, situations of an onerous
character. Since Independence, we
have had no peace with our neigh-
bour Pakistan.

On the 28th October, 1947, the
Armed Forces of India had to move
into Kashmir in order to meet not
what was called a tribal invasion but
a full-fledged military invasion by a
neighbouring country, and, there was
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war on a considerable scale, and these
things have gone on.

I would Jiie to say that I have no
desire to be though of in Pakistan as
a blood-thirsty Defence Minister or
anything of that kind. But what is
the position?  And what has been the
number of incidents?

We have really threp or four sectors
of trouble with Pakisian, the main
Jammu and Kashmir, then, East Ben-
gal and then we had the Punjab,
where the situation is somewhat more
casy because the populations  have
been accustomed to this for centuries;
then, there is the whole of the fron-
tier that runs in Punjab south, which
will beecome more onerous when the
Rajasthan Canal comes in, because
until now Rajasthan was g descrt, and,
therefore, was a barrier aga'nst inva-
sion; when Rajasthan becomes a gar-
den, the proposition will be very diff-
erent. So, we have these four sec-
1ors,

First, 1 shal]l take the Jammu and
Kashmir frontier. In the Jammu and
Kashmir frontier, that iz to say, in-
cluding the internationa) frontier and
not only the cecase-fire line, in 1959,
there were 97 incidents and in 1960, the
number became 106; in 1961, this kind
of incidenis rosc io 53G. These are
nog incidents of cattle-lifting or any-
thing of that kind. Practieally, in
everyone of these incidents, things
like machine-gun fire, rifle fire, throw-
ing of hand grenades ang all these
things have taken place.

When they cross the cease-fire line,
we reoprt to the United Nations Com-
mission. Well, this is not the place
where I desire to make any observa-
tions about these rcport procedures.
But it so happens that this has not
been a wvery successful procedure,
because on the one hand Pakistan
takes advantage of the technicalities of
the rules of this Commission. The Com-
mission helg that they are concerned
only with soldiers; so, if Pakistani in-
dividuals come into the five-mile belt
of the cease-fire line, even though arm-
ed and sometimes in uniforms and
either attack or kill our people or try
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to kill our people, then, the Commis-
sion will turn round to us on our com-
plaints and say ‘We are concern-
ed only with the Army personnel; these
are civilians.". At the same time, when
Jammu and Kashmir Government
in the region of Balakot, for example,
put up a police post, in order to guard
those arcas from these ‘civilians’, the
Commission turns round to us and
says, ‘It is a military post. Our
function first is not only to mind the
‘susceptibilities’ of the Commission ac-
cording to their choice but to mind our
own security. As I said, therc wcre
536 incidents in 1961. Out of these, in
the J & K, there have been 240 inci-
dents in three spots alone. Oup posi-
tions have been subjected to inter-
mittent fire almost every day and
we have been fired on in other areas.

On the Assam frontier, until aboul
two years ago before some arrange-
ments were made for the Army 1o be
in overall control there was practically
a situation where the Army had al-
ways to be alterted to assist the civil
power. At that time, under our regu-
lations, the defence forces of this
country were not responsible for main-
tenance of those fronticrs. Bul after-
wards, the defence forces had to  be
made responsible for the entire de-
fences in an overall fashion, though
police personnel and sp on are main-
tained. There have becn peneirations
in various areas as a result of which
some agreements with Pakistan were
entered into; sometimes agreements
were observed, sometimes not.  Any-
way, it 18 a very onerous situation.

In addition to these, there have
been large numbers of instances of
sabotage. Inside Kashmir in 1961,
there were 81 instances of sabolage.
In 1960, the number was 94. The
equipment used by the saboteurs was
sent to our research laboratories, at the
Institute of Armament Studies, and in
practically every case, it has been
proved that it ‘comes from Pakistan
sources, bearing marks ~ whether
it is gun cotton or otherwise. Thesc
acts of sabotage are intended to
create difficulties for us inside,
not so much to inflict property
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damage #s to creale trouble between
Hindus and Muslims—e.g. by planting
a bomb in a temple and spreading pro-
paganda that it has been done by
Muslims and vice versa. This is also
done in order to create panic in
Jammu and Kashmir. I am happy to
say that the State Government have
dealt with these things, on the one
hand, with firmness, and on the other,
without panic.

As a result of stern action taken by
us, the number of infiltrations has
gong down from 258 to 159. On the
Assam frontier, as I said, we had the
same situation. We had a situation in
Gujarat where two incidents took place
during 1961. There was no loss  of
life or property, but it was all altempt-
ed probing and encroachments.

So we have a situation on our fron-
tiers where such incidents occur prae-
tically in our territory. We do take
limited action if and when necessary.
This country does not want to buy a
war with anvbody. We do not want
to buy a war with Pakistan, China or
anyonc else. At the same time, when
in addition to occupation by Pakistan,
other intrusion has taken place—in
addition to total control of territory
exercised in Pakistan occupied Kash-
mir—there comes a  serious position
which we have to take into account.
There is a limit beyond which we can-
not go, and it would be necessary to
protect our frontier with all we have
got. In this matter the first require-
ment is the morale of our men and the
morale of our country. Then comes
equipment. That is why so much con-
centration is placed upon the produc-
tion of defence equipment.

There has been debate and contro-
versy about the MIG planes. The
Defence Ministry as a Defence Minis-
try has no ideologies. It seeks to get
what weapons it ean get in such a
way as would place it in a position of
security. I said durnig Question time
that I would deal with this matter. May
I staty the position of Government so
far as this is concerned? First of all,
we want to look at the cost of the
weapon. Then we want to look at its
performance. We want to be able to
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obtain this in the quantity we require
practically over the counter—no use
of saying ‘lwo years or three years
hence'. We must not be in trouble
with regard to spares, which in our
case means not stocking supplies of
spares, because we cannot do it. We
have to make them here. In other
words, unless with the supersonic
fighter also comes the liberty, the
facility to make them, and the male-
rials are of a character easily acces-
sible to us— it is not as in other sys-
tems where all sorts of sophistication
are put in—we cannot do it.

We have examined this problem
very carcfully. We know what
planes are being produced. Our
people have looked at them. They
have examined them and made re-
commendations to Government. I am
not in a position at the present mo-
ment to say what decisions we shall
finally take. But whatever decision
is made, it will be for the purposc of
matching our defensive Arms with ol-
fensive arms clsewhere, and, as was
said a while ago, perhaps to provide
the deterrent. These planes must have
the specd, that is, they should be able
to take off in a much shorter time
than the other fellow's planes would

Over ang above this—I did not in-
tend to mention this but a great many
questions were raised about superso-
nic speed, this that and the other—Ilet
me say that speed is only one part of
it. The main aspect is lhe wcapon
carried. The plane is on] a carrier of
firhting power, as a destroyer Is re-
ceptacle for guns. Unless these
planes can carry weapons and those
weapons are within our means, we
cannot buy then for any useful
purpose. Some of these guided wea-
pons used by some other coun-
tries—I am not referring to the United
States, but some of the other coun-
tries—cost as much as from £ 35,000
to £50,000. This country can hardly

afford that.
So we have got to go into all these

things. Also there are security regu-
lations in every country in regard to
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the passing on of information or in
permitting these things to be made.
We have not been able so far, in spite
of all the years of talk between us, to
obtain  either the know-how or
the knowledge in regard to these
weapons. But our people are suffi-
ciently clever to be able to do some
perhaps a few things! Therefore, when
a selection is made, the question of
weapons, the question of electronics,
the question of radar and other things
that go with it, our capacity to make
them in quick time, and over and
above that, our ability to procure
a few not jn one year or twg years,
our ability to produce them not in
iwo years or three years, but in one
or 1} years—these are the things that
have to be tuken into account plus the
ability of this country to bear the bur-
den.

I am sorry that all this has become
the subject of political propaganda.
After all, where we buy our goods is
largely our business, That does not
mean that we want to irritate anybody.

An hon.Member quite rightly asked,
would it be right to acquire weapons
from country A if country B thinks
that its own weapons would be sub-
jected to being looked at by others?
We have not been unmindful of this.
[n fact, today the licence and manu-
facture of one thing is in one place. In
Kanpur, we are manufacturing aero-
plancs with a licence from the British.
They are only ciyil planess, Neither
the Russians, nor the Americans nor
anybody else will go there.

Shri Hem Barua: I put that ques-
tion this morning in regard to a note
of enquiry from Britain?

Shri U, M. Trivedi: Two hon, Mem-
bers are standing at the same time.

Shri Krishna Menon: My concern
is to assure this House, not to assure
propagandists in Britain. We are a
country which observes honourable
relations.

Shri Hem Barua: I object to this
word, if by ‘propagandist’ he means

me,
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Mr. Speaker: He said ‘propagandists
in Britain'. He should listen to the
whole of it

Shri Krishna Menon: We observe
honour in our relationg and we keep
to our commitments. Whercver we
have had a weapon under security
conditions, we have observed them.
But if any country imposes the posi-
tion, ‘If you take our weapons, we
must look after our security’, that is
mocking at our independence instead
of defending it.

For example, we have got (rans-
port planes from the Soviet Union—
helicopters, heavy freighters and so
on. The whole of this establishment
is in the Punjab, It is not in Kanpur
or Bangalore or anywhere ete, It is
an entirely separate establishment
where pone goeg except Indian and
a few Russian technicians.

Then  the question was asked
whether the Russian technicians com-
ing in here would not contaminate
our men. I think it is highly dis-
creditableg to think that we are so
eusily susceptible of contamination.
Ang contamination can be of more
than one kind.

But our experience is that there has
been no attempt at propaganda by us.
And, what is more, we have the nece-
ssary security regulations for that
purpose. If any country thinks that
by mere propaganda, they can change
the contours and the character of
this wvast nation of 400 millions, they
must be very unpolitical people
indeed. Further, while I cannot at the
present moment say what steps we
would take, we would be guided by
our self—interest in this matter con-
ditioned by the considerations of the
security of the country and the way
we should deal with the matter and
S0 on.

In winding up the debate, I would
express my gratefulness {p hon. mem-
bers who have spoken about the Arm-
ed Forces. But it is not proper for me
not to mention the performance of the
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troops everywhere. I have already
referred to Goa. The Army crossed—
the bulk of the Army crossed—the
frontier at first light, as they call it
and they were outside Panjim by sun-
set and it was somewhere about 14
or 15 hours. The Government held them
outside the city overnight. They did not
want the Army to get inlo a capital
city by dead of night. The operation
was finished with the minimum number
of casualties. I think our forces lost
about 25 persong who were killed. Qut
of them 7 or 8 were due to the
treachery of the Portuguese who
hoisted the white flag and when our
soldiers entered shot them down.

And, in Congo, the performance of
the Indian Army, and the Indian Air
Force, has been exemplary, It is sur-
prising that in the context in which
one moves, even those who are poli-
tically biassed, even the Belgians, for
example, look to the presence of the
Indian soldier to prevent anti-social
crimes and other such work. They
are just like a police force and they
are engaged in occupationg where
they had to take without giving. For
example, when they captured the post
office or whatever it was, their
instructions were that they were not
to fire, that they were not to shoot.
Eightyfive of them suffered injuriess
in the performance of their dutics. We
lost some of our brilliant officers. One
of them wag recently decorated by the
President with the Param Vir Chakra.
He did perform an act of gallantry
almost super-human, where practi-
cally single-handed he led his men
and removed a road block which
would have otherwise annihilated a
large number of Africans.

They are popular in Africa; they
have created no social prublems.
Their officers have behaved ag states-
men. The men who have gone there
have created good relations, The same
thing in Gaza, in Indo-China where
they were placed between lwn great
power blocs. They had Lo maintain
a balance. Our function does not rest
only with the Ministers, Ambassadors
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and Chairman of Committees but it go-
es right down to our men. I would take
this opportunity fo pay a tribute to
these men who are far away from
their homes, and led by :able officers
of but not higher than the leve] of
Brigade Commanders. They have done
extremely well.

The Air Force has alsp done the
same way in their duties. In Goa,
the Navy, which went into action for
the first time inlo a sort of war, to
them also is due no less than to any
other part of the Armed Forces, the
speediness of the campaign, parti-
cularly on the Anjadiv Island where
they had borne onerous duties, To all
of them I am sure, as the House has
already done, it would expect the
Defence Minister to expresg his
thanks.

Finally, there has been a statement
here, to which either as a Member of
the Government or a citizen of this
country, one has got to respond in
some way. It hag been said, that we
should not place Army men in double
jeopardy. That is to say, if they com-
mit any crime in the Army, they
should not be tried in civil courts.
It would be an unhealthy principle to
create two sorts of citizens, First of
all, it would be againsst the Consti-
tution. I e¢xplained to the lady, There
is no question of double jeopardy.
There are two wayvs; double channels,
if you like. There is no double
jeopardy arising anywhere.

It has also been said, I am sure and
I hope not seriously, that for tne de-
fence of this land we must slog every-
thing else; we must stop the Plan;
we must stop economic development.
If I may respectfuly submit, it is the
wrong way to look at things. No
country can be defended only by
Armies alone. It can only he defended
if there is contentment inside the coun-
try by economic production and by
the morale of the people. So, unless
there is something to hold, some
habitat ag it ig called, unlesss there is
prospect and prosperity, what do we
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defend? We cannot defend a country
unless there is a homeland to defend.
That is an important part of the
education in our establishmcnts. The
imporiance of the educationai cadre
in the Army is that there is a great
deal of discussion and there is no lack
of the reality of democracy mn  the
Armed Forces. There are methods
whereby opinion in the bollom comes
up and opinion at the top pues down
and it works satisfactorily. Democracy
in the sense of a Union wheie meet-
tings are held and points of order are
raised is not the way they funciion in
the Army. If the reffection is that we
have a mercenary army, anv kind of
levy that is wrong.

I would like to submit, Mr, Speaker,
—perhaps, it should have come from
someone,—that the morale of the
Indian Forces, Land, Sea and Air,
have never been higher 1than today.
They are conscious of the fact, all
those men in  the peaks of the
Himalayas, not necessarily the new
frontiers, bug even the old frontierss,
that it is for them to defend the
frontiers of the country.

There are others who ave not
directly connected with the Defenctr
Forces such as technical and ad-
minijstrative personnel who today are
working under very very difficult
conditions, building roads in thecse
mountainoug areas. I may not like to
disclose the figures but they have
exceeded the targets set [or  them,
blasting rocks and building roads
whercby we can enter with wheeled
traffic where it hag never been done
since this land wasg created.

While either due to interruption
and partly because of my own
inability to marshal the facts, I have
not been able to answer every ques=
tion that has been raised, I am deeply
grateful to all sides of the House for
the kind things they have said, I am
also sorry if I have not provided
enough opportunity to have their
minds set at rest on all the poinls that
have been raised. It is not possible to
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answer 7 hours of debate in a wvery
short space of time,

I, therefore, submit this for your
consideration and ask that these
Demand, be passed without a division.
It is none of my business. It 15 u.e Par-
liamentary method. But today, as a
Member of Parliament and as a Mem-
bes ¢o the Goyernment and also as
a cvitizen | have the right to say this.
England, Australia, anq Canada and
other people understand Parliametary
systems of Government. That is to say,
the role of Opposition, cut motions,
adjournment motions, all those are par{
of the game. They understand it. But,
as I saig in the beginning, this House
has an audience far outside we fron-
tiers of this country; and if this
House were to divide on Defence
Demands, it iy for those who are res-
ponssible to consider what its effect
would be in other places.

For example, when you wanted to
take steps, after 14 years of patient
wailing, the only thing that a country
could have done to vindicate its own
honour and to kecp its integrity and
marched our troops into Goa, there
were people whom we regard as our
friends who were critical ahaut it. For
example, if those countries were to
know that we divided on the Defence
Demands and il was because of some
voices raised here and there (Inter-
ruption) what impression it would
make? I have not the slightest desire

Shri Hem Barua: He said, noises
made hcre., (Interruptions).

Shri Hari Vishnu Kamath: He has
made more noise in thp counuy and
in the United Nations also

Shri Krishna Menon: I did not say
anything about noise. What I said
was that while it is the right of any
individual or a particular group or
whatever it is, just to take whatever
action they deem fit, it is also my
right to express my opinion. You
can reject it if you like. This is a
thing that cannot be monopolised by
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individuals. If that is the cunzeption
of democracy that does not wurs witl
me. (Interruption). I say that because
the rest of the world may have other
systems of Government and they may
have Assemblies and they may have a
parliamentary system of Government
but they do not understand our
method. And I am not saying there.
fore that our House should be condi-
tioned by it. T express an opinion,
because [ heard from the Minister of
Parliamentary Affairs that the House
is poing to divide on this, that debate
is necessary, Cut Motions are neces-
sary, and even division may Dbe
necessary. It is for you to decide.
But equally, I have a right (v sabmit
that to divide the House on the
Defence Estimates at  the present
juncture may not be the right course.

14 hrs.

Shri U. M. Trivedi: Sir, on a point
o? clarification. The Dcfence Minister
has replied to the many points raised
in the debate. He has referred to
Pakistan, he has referred to Goa, he
has referred to Portugal and every-
thing. But he has serupulously avoid-
ed any reference to our border with
China. Will he make some clarifica-
tion about that?

Mr. Speaker: I think he has men=
tloned about China.

Shri Krishna Menon: If I may sup-
plement my observations, whatver I
have said about ong aggressor relates
to another apgressor. I said that
vesterday,  We are concerned  here
with weapons and everything elze. [
am not in a position to disclose as
much information about our positions,
defence positions, in regard to China
as I would be in other cases. Because
my main concern would be, how is
this information likely to be used? An
hon. Member asked me, “What iz the
lack of security in telling where are
the Chinese posts?”" First of all, sup-
pose 1 said that there are six Chinese
pnsts, and supposc there are sixteen,
the Chinese would immediately know
that I do not know how much there
are. It is not so simple as it looks.
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An Hon. Member: You really do
not know.

Shri Krishna Menon: Therefore I
think, if I may say so, it is an unneces-
sary reflection on Government and the
individuals concerned to think that we
choose as between aggressors. Aggres-
sion is aggression, and there is
only one answer tot it, and tha
is  to wvacate it And so far
as our meeting that is concerned,
it is conditioned by time, place and
event, by our resources, by what we
can do. Hard words wil not drive the
Chinese forces away. We have got to
create the conditions where in these
unpassable areas our defences and our
suzerainty can be maintained. And
that maintenance and the way of its
maintenance, so long as I have res-
ponsibility for Defence, I do not intend
to disclose here or anywhere else
except under conditions consistent
with the security of this country.

Mr. Speaker: May I know whether
I can put all the Cut Motions
together?

Shri Hari Vishnu Kamath: Cut
Motion No. 5 standing in my name
may be put separately.

Mr. Speaker: Then I may first put
all the Cut Motions other than Cut
Motion No, 5 to the vote of the House.

All the Cut Motions, except Cut
Motion No_ 5, were put and negatived

Mr. Speaker.. With regard to Cut
Motion No. 5, if the idea is to have a
division, it is two o'clock now and
there cannot be a division at this
moment. But if the House agrees....

Shri Surendranath Dwivedy: There
is no objection. It can be taken up
now.

Mr, Speaker; Is it the pleasure of
the House that this may be put to
vote just now?

Several Hon. Members: Yes.

Mr. Speaker: The question is:

“That the demand under the

head Ministry of Defence be
reduced to Re. 1" (Failure to
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effectively  guard the land
frontiers of India, and preserve
inviolate India’s territorial inte-
grity).

I think the ‘Noes' have it.

Some Hon. Members: The ‘Ayes’
have it.

Mr. Speaker: Let the Lobbies be
cleared.

Order, order. Every hon, Member
may be in his own scat, both hands to
be kept ready, the right hand on the
right button—‘Ayes’ or ‘Nocs’ as the
Member desires—, the left hand on
the push switch. And as soon as the
gong strikes, Members will press it.
Let there be no mistakes.

The question is:

“That the demand under the
head Ministry of Defence be
reduced to Re. 1.7  (Failure to
effectively guard the land
frontiers of India, and preserve
inviolate India’s territorial inte-

grity).
The Lok Sabha divided.

Shri U. M. Trivedi: My machine
has not worked. My vote is for ‘Ayes’.

Shri Kapur Singh (Ludhiana): The
maching has not worked. My vote is
for ‘Ayes’.

Shri Easwara Reddy (Cuddapah):
My machine has not worked. My
vote is for ‘Noes’

Shri Laxmi Dass (Miryalguda): My
machine has not worked. My vote is
for ‘Noes'.

&t T (FET)  AAR
g, # T A 1AL |
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Shri M. M. Haq (Akola): My
machine has not worked. My vote is
for ‘Noes. My division No. is 123.

JYAISTHA 10, 1884 (SAKA)
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Shrimati Ramdulari Sinha (Patna):
My machine has not worked. My vote
is for ‘Noes'.

Shri Pottekkatt (Tellicherry): My
vote is for ‘Noes’.

Shrimati Renuka Barkataki (Bar-

peta): My machine has

My vote is for ‘Noes'.

Division No, 5]

Bade, Shri

Barua, Shri Hem

Barua, Shri R.

Berwa, Shri

Hrij Raj Singh, Shri
Chaudhary, Shri Y. S.
Chaudhuri, Shri Tridib Kumar
Deo, Shri I’ K.

Dwivedy, Shri Surendranath
Gaouri Shunkar, Shri
Gounder, Shri Muthu
Gupta, Shri K. R.

Abdul Wahid, Shri
Achuthan, Shri

Akkamma Devi, Shrimati
Aney, Dr. M. 3.

Azad, Shri Bhagwat Jha
Bahunath Siogh, Shri
Palmiki, Shri

Barkataki, Shrimati Renuka
Basant Kunwari, Shrimati
Basumatri, Shri
Bhagavati, Shri

Bhakt Darashan, Shri
Bhattacharyya, Shri G K.
Hhattacharyya, Shri Dinen
Diren Dutta, Shri

Birendra Bhadur Singh, Shri
Bist, Shri J. B.5.
foorooah, Shri 1 C.
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri
Chakraverti, Shri P. R
Chanda, Shrimati Jyotsna
Chandak, Shri
Chandrasckhar, Shrimati
Chandriki, Shr

Chattar Singh, Shri
Chaudhry, Shri C. L.
Chaudhri, Shri D. S.
Chaudhuri, Shrimati Kams'
Chavan, Shri D. R.
Chettiar, Shri Ramanathan
Chuni Lal, Shri

Dafie, Shri

not worked.

Shri T. Ram (Sonbarsa): My vote

is for ‘Noes’. ﬁ. q‘é} AT AFT |

AYES

Tha, Shri Yogendra
Kachhavaiya, Shri
Kamath, Shri Hari Vishnu
Kapir Singh, Shri
Keishing, Shri Rishang
Koya, Shri

Krishnapal Singh, Shri
Lahri Singh, Shri
Marandi, Shri

Maute, Shri

Mehta, Shri Jasvant
Mohan Swarup, Shri

NOES

Dualjit singh, Shri
Das, Shri B, K.

Das, Shri 5. B.
Dasappa, Shri
Dasaratha Deb, Shri
Dass, Shri C.

Dea Bhanj, Shri P. C.
Deesai, Shri Morarji
Dhebar, Shel U. N.
Dube, Shri Mulchand
Dwivedi, Shri M. L.
Elias, Shri Mohammad
Ganapati Ram, Shri
Gandhi, Shri V. B.
Ganga Dewvi, Shrimati
Goni, Shri Abdul Ghaoi
Gopal Dutt, Shri
Gopalan, Shri A. K.
Guha, Shri A. C
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hansda, Shri Subodh
Haq, Shri M. M.
Hazarika, Shri J. N.
Hem Raj, Shri
Himatsingks, Shri
Imbichibava, Shri
Igbal Singh, Shri
Jamunadevl, Shrimati
Juyaraman, Shri

Joshi, Shri A. C.
Joshi, Shrimati Subhadra
Tyotishi, Shei J. P.

[14.08 hrs. .

Munzni, Shri
Omkar Singh, Shr
Pattnayak, Shri K.
Rajaram, Shri
Singh, Shri Y. D.
Singhvi, Dr. L. M.
Swamy, Shri Sivamurthi.
Thevar, Shri U.M.
Utiya, Shri

Yainik, Shri
Yashpal Singh Shri

Kadadi, Shri

Kappen, Shri

Kar, Shri Prabhat

Khan, Dr, P. M.

Khan, Shri Shahnawaz
Khanna, Shri Mehr Chand
Kotoki, Shri Liladhar
Kunhan, Shri P,
Lakshmik hamma, Shri
Laskar, Shri N. R.
Laxmi Dass, Shri
Mauahadeo Prasad, Shri
Mahtab, Shri

Mahishi, Shrimati Sarofini
Malaichami, Shri
Mandal, Dr. I
Maniyangadan, Shri
Mantri, Shri

Maruthiah, Shri
Masuriya Din, Shri
Mathur, Shri Harish Chandra
Mehdi, Shri 8. A.
Mehrotra, Shri Braj Bihari
Menon, Shri Krishos
Minimata, Shrimati

Mirza, Shri Bakar Ali
Mishra, Shri Bibhurti
Misra, Dr. UL

Mohsin, Shri

More, Shri K. L.

More, Shri §. 5.

Mukane, Shri

Mukerjee, Shri H. N.
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Murmu, Shri Sarkar
Muthiah, Shri

Naidu, Shri V., G.
Naik, Shri Maheswar
Nair, Shri Vasudevan
MNambiar, Shri
Maskar, Shri P. 5.
Nayar, Dr. Sushila
Mesamony, Shri
Niranjan Lal, Shri
Paliwul, Shri

Pande, Shri K, N,
Pandey, Shri R. 5.
Pandey, Shri Sarjoo
Paramasivan, Shri
Patel, Shri Chhotubhsi
Patel, Shri Man Singh 1
Patel, Shr PP R
Patil, Shri V. T.
Patnaik, Shri B. C.
Potrekkatt, Shri
Prabhakar, Shri Naval
Pratap Singh , Shri
Raghvan, Shri A, V.
Raghunath Singh, Shri
Roghuramaiah, Shri
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Ram Subhag Singh, Dr.
Ramaswamy, Shri V. K.
Rameshwaranand, Shri
Rananjai Singh, Shri
Rao, shri Jaganath
Rao, Shri Krishnamoorthy
Rao, Shri Muthyal

Ray, Shrimati Renuka
Reddiar, Shri

Reddy, Shri Bswara
Reddy, Shrimati Yashoda
Saha, Dr, S, K.

Sahu, Shri Rumeshwar
Samanta, Shri 8. C.
Sara, Shri Sham Lal

Sen, Shri P, G,

Shah, Shri Manabendra
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Shri 13, C.
Sharma, Shri K. C.
Shashi Runjan, Shri
Shastri, Shri Lal Buhadur
Sheo Marain, Shri
Shinde, Shri

Shree Marayan Das, Shn

for Grants

Singha, Shri G. K.

Sinha, Shri B. P.

Sinha, Shri Satya Narayan
Sinha Shrimati Ramdulari
Sinhasan Singh, Shri
Subbaraman, Shri

Sumat Prasad, Shri
Sunder Lal, Shri§
Surendra Pal Singh, Shri
Surya Prasad, Shri

“Tahir, Shri Mohamad
‘Thimmaiah, Shri

Tiwary, Shri D. N,
Tiwary, Shri K. M.

Tula Ram, Shn

I'vagi, Shri

Uikey, Shri

Upadhyaya, Shei Shiva Dun
Vatma, Shoy M. L.
Veerabasappa, Shri
Venkaiah, Shri Kalla
Verma, Shri B

Vermua Shri K. K.
Vidyalankar, Shri A. N.
WVyas, Shri Radhelal
Wadiwa, Shri

Raju, Shri D. 5, Siddiah, Shri Weaior, Shri
Ram, Shri T, singh, Shri K. 1? Wasnik %hri Balakrishna

Mr. Speaker: The ‘Ayes have 35. President to complete the sum
The ‘Noes' have 183. Thce motion is necessary to defray the charges
lost. which will come in course of

payment during the yecar ending
the 31st day of March, 1963, in

L

respeet of ‘Ministry of Defencc’.

The motion was negatived,
Mr. Speaker: The question is:

“That the respective sums not DEmanp No. 9—DEFENCE SERVICES,
exceeding the amounts shown in EFFECTIVE ARMY
the fourth column of the Order “That
Paper, be granted to the Presi-
dent to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1963, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 8, 9, 10, 11, 12 and
114 relating to the Ministry of
Defence.”

a sum not exceeding
Rs. 1,84,74,75,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963 in
respect of ‘Defence Services, Effec-
tive-Army"."

Demanp No. 10—DEFENCE SERVICES,
EFFECTIVE—NAavY

Ehe matio; way siepred “That a sum not exceeding

Rs. 15,12,44,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963 in
respect of ‘Defence Services, Effec-
tive-Navy'.”

[The motions for Demands for Grants

which were adopted by the Lok Sabha
are reproduced below.—Ed.]

DemAND No. 8—MiNisTRY oF DEFENCE

“That a sum not exceeding
Rs, 35,06,000 be granted to the
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Dremanp No, 11—DEFENCE SERVICES,
ErrFEcTIVE—AIR FORCE

“That a sum not exceeding
Rs. 60,05,80,000 be granied to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963 in
respect of ‘Defence Services, Effec-
tive-Air Force'"

Demanp No. 12—DEFENCE  SERVICES,
NoN-EFFECTIVE

“That a sum not exceeding
Re. 15,75,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963 in
respect of ‘Defence Services, Non-
Effective’”

114—DEFENCE  CAPITAL
OUTLAY

Drnmanp No.

“That a sum not exceeding
Rs. 24,99,75,000 be granted to the
President to complete the sum
necessary lo defray the charges
which will come in course of
payment during ithe year ending
the 31st day of March, 1963 in
respect of ‘Defence Capital Out-
Tay'.”

MinisTRY ofF Works, HoOUSING AND
SUPPLY

Mr. Speaker: The House will now
take up discussion and voting on the
Demands for Grants under the con-
trol of the Ministry of Works, Hous-
ing and Supply, for which eight hours
have been allotted. The usual time-
limit will be there for hon, Members.
Hon. Member; who are desirous of
moving their cut motlions may kindly
hang over their numbers within the
next 15 minutes to the Table.
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Demanp No, 99—MInNISTRY oF WORKS,
HousiNg AND SUPPLY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 96,22,000 including the sums
already voted on account for the
relevant services be granted to
the President to defray the char-
ges which wil] come in course of
payment during the year ending
the 31st day of March, 1963 in
respect of ‘Ministry of Works,

Housing and Supply’.

DeEMAND No. 100—SUPPLIES AND
DisposaLs

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,38,32,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963 in
respect of ‘Supplies and Dispo-

o

sals”.

Demanp No. 101—Pusric WoRKs

Mr. Speaker: Molion moved:

“That a sum not exceeding
Rs. 28,48,19,000 be granteq to the
President to complete the sum
netessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963 in
respect of ‘Public Works'.”

DeEnmanp No. 102—STATIONERY AND
PRrRINTING

Mr. Speaker: Molion moved:

“That a sum not exceeding
Rs. 6,98,09,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963 in
respect of ‘Stationery and Print-
ing'."”
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DeManD No. 103—EXPENDITURE ON
D1spLacep PEersons

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 17,18,93,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963 in
respect of ‘Expenditure on Dis-
placed Persons'.”

Demanp No. 104—OtHER REVENUE
EXPENDITURE OF THE MINISTRY OF
Works, HousING AND SuPPLY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 57,95000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963 in
respect of ‘Other Revenue Expen-
diture of the Ministry of Works,
Housing and Supply'.”

Demanp No., 141—CapPiTaL OUTLAY ON
PusLic Works

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. T,11,75,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the ycar ending
the 31st day of March, 1963 in
respect of ‘Capital Outlay on Pub-
lic Works'"

DemAND No, 142—Dewnr CaAPITAL
OUTLAY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,46,35000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
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the 31st day of March, 1963 in
respect of ‘Delhi Capital QOutlay".”

Demanp No. 143—Otuer CaprraL
QuTLAY OF THE MINISTRY OF WORKS,
HousiNG AND SUPPLY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 14,59,39,000 including the sums
already voted on account for the
relevant services be granted to the
President to defray the charges
which will come in coursg of pay-
menl during the year ending the
31st day of March, 1963 in res-
pect of ‘Other Capital Outlay of
the Ministry of Works, Housing
and Supply’.”

Mr. Speaker: Order, order, Those
who want to move out may kindly do
it quickly and silently.

Shri Dinen Bhatacharya (Seram-
pore): Mr. Speaker, Sir, next to food,
the most essential requirement for a
man is shelter, but even after 15 years
of Congress Raj the housing problem
as such has not yet been solved.
Thousands and thousands of our
countrymen are still homeless in our
free homeland. Ewven at this stage,
when scientific ang technological
knowledge in other parts of the world
have developed to such an extent
that they are contemplating to have
their foothold and have an abode in
the moon, our poor countrymen here
are starving to death and dying when
there is excessive heat or excessive
cold.

14.11 hrs.

[Mr. DepuTY-SPEAKER in the Chair]

Mr, Deputy-Speaker, Sir, last year,
you know that in Uttar Pradesh and
Bihar, several hundred poor men
succumbed to death because of cold
wave. Why did these men die? May
I put that question to the Minister?
In our free lang people are dying be-
cause they have no shelter during the
cold wave. This is the condition.
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The report which has been circulat-
ed speaks of many achicvements.
But what is the reality? The Seventh
Round National Survey which investi-
gated the housing conditions regarding
both rural and wurban areas from
October, 1953 to March, 1959 has sub-
mitted its report. In that report, Sir,
you will fing the most gloomy picture,
From the findings contained in that
report, you will see that only seven
per cent of the houses in villages could
be termed as pucca or habitable,
which have got walls and roofs.

Regarding agricultural labourers,
the condtion is more pathetic. Near-
about 96 per cent of the agricultural
labourers have got their homes no
doubt, but those homes are not habi-
table. They are all katcha. During
storm, during heat, they cannot give
shelter to the occupants. This jg the
report of the National Survey Investi-
gation Committee. Their study of the
urban areas also gives a most pathetic
picture.

One need not go  through all these
reports. I would reqguest the hon.
Minister to  go to Caleutta and its
suburbs and see personally how many
people—lakhs of people—are residing
on the foot-paths day and night.
Nothing has yet been done to house
them.

In this connection, I would refer
here to the report of the Study Group
appointed by the Government of
Bombay. In that report, you wil] find
that in 1958-59, the population of
Bombay was something like 43.5 lakhs.
Out of these 43:5 lakhs of people, only
28 lakhs live in houses; five lakhs in
hutments and another five lakhs with
relatives. Another five lakhs live on
the foot-paths. This is the picture.

Then, according to the census of
1951, we had an urban population of
12-8 million households, but we had
actually only 10°3 million houses.
That is, 2°5 million families were
homeless. The conditions of things
have not improved after that. From
the socio-economic study conducted
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by the Calcutta University, you
will find that 27 per cent of Cal-
cutta’s population live in the most
unhygienic condition. They live in
bastis and slums. In respect of 30
per cent of the population, three
families club together and reside in a
single room.

Regarding industria] housing, the
survey of Labour Bureau which con-
ducted an enquiry into the housing
conditions of the cement industry
found that only 34 per cent of the
employees are provided with shelter
to live in. The position in West Ben-
gal is more precarious. There, the
employers provide houses for a very
small percentage of the workers. The
Hindustan Moter Works is a big econ-
cern ang it is managed by Birla. He
is a big industrialist. Out of 6,300
workers only u thousand workers are
provided with quarters. Not more
than that. The condition of the jute
mil] workers is more pathetic. There
lies the real slum problem, about
which our Prime Minister several
times declared: *“the slums ought to
be cleared.” But you go to West
Bengal and see under what conditions
the jule mill workers live. There lies
the real slum  problem, but nothing
has been done to improve their condi-
tion, even after 15 years of Congress
rule.

In my constituency in Hooghly and
in Howrah, I know about the tene-
ment scheme, and I know that four
buildings have been constructed, but
if you go there, you will find that the
rooms are vacant. Why arc they
wvacant? Because, you are charging
abnorma] rents. I have scen in Bai-
dvabatj personally that severa] rooms
are vacant. | have askeq the workers
as to why they do not go there. They
have stated that the rent is so high
that it is not possible for them to
manage there,

Dr. M. S. Aney (Nagpur): What is
the reason for that? What is the rate
of rent?

Shri Dinen Bhattacharya: The rent
is Rs. 32 for a room and a kitchen
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per mensem. How can a worker
earning Rs. 71 to Rs. 75 per mensem
pay Rs. 32 per mensem towards rent?
This is the thing that is going on
there. I know of Howrah. A buiid-
ing which was meant for workers
ultimately went to other persons.
The same is the story in regard to
other places. So, 1 humbly request
the hon. Minister to see that the rent
of the buildings which are biult for
the workers must be such that the
workers have the capacity to pay the
rent at that rate. That is my humble
suggestion.

So far as the condition of housing
for Government cemployces s con-
cerned, I will cite here only one exa-
mple. 1 know the Howrah station.
There you wil] find that the niimher
of commercial clerks of class III divi-
sion is 1,100. But only 67 are fortu-
nate ¢nough 1o be provided with
quarters. There is nothing for othe s
There are no quariers or them. [Nul
only iz this so with regard to the rail-
way workers. Wherever you go—
telegraph, telephone, or other Govern-
ment employees—hoth of State and
of the Centre—you will find the same
thing.

Before dealing with rehabilitation
matters, I will request the Minister to
think about the state of affairs and see
that our people may not die on the
foot path and may not die of cold. We
must take immediate mecasures, but
your speed is so slow that I have no
confidence in it. You fixed that you
will spend Rs. 120 crores in the second
Plan for the housing. In the revised
estimate, it came down to Rs. 84 crores.
But actually you spent only Rs. 56
crores you could not spend what you
laid down in your budget. Se I re-
quest the Minister to kindly consider
this thing and take neccssary measures
to improve the condition.

1 shall now deal with rehabilitation
matters. Last year, during the budget
debate, it was unanimously voiced by
.almost all the hon. Members who
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participated in the debate that still it
was not the proper time to wind up
the Ministry. The Estimates Com-
mittee of the Parliament in its report
in 1959-60 says that so far as the
western zone is concerned, the bulk of
the problem 15 over. As for the
eastern zone, the commitiee only drew
the attention of the Government to its
special character, demanding special
measures, Further it added that the
progre s of rchabilitation in  eastern
zoneg has not been very rapid,

The West Bengal Government also
conducted a quick survey during the
end of the year 1960, From its find-
ings, you will see that 70 per cent of
the pcople who were rehabilitated
were only partially rchabilitated. So,
it means only 30 per cent got full re-
habilitation.

It is surprising that in spite of all
these facrs, Government  decided to
wind up the Ministry. This is nothing
but shirking responsibility. Thi; is
nothing but injustice to the East Pakis-
tan rcfugees. Their problem has not
been solved. I am not in favour of
maintaining too many Ministries and
spending lakhs of rupees. My point
is about the attitude and the feeling of
the Government and their method of
dealing with the situation. It is good
that the other day the Prime Minister
expressed his deep concern over the
problem in the Rajya Sabha. But
simple expression of pious wish will
not do. You must be realistic. You
must take concrete steps. You must
feel for these refugees, which you are
lacking.

If the Government is so serious in
winding up the Ministry, we have no
objection. But my point is first of all,
form a fact-fiinding committee. Take
the opposition Member: in that com-
mittee. Take the representatives of
the refugee organisations in that com-
mittee. Let them ascertain what are
the residuary problems what problems
have yet to be tackled, etc. Let us
see what measures they suggest. Then
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only, after knowing fully what you are
to do and when to do, what expendi-
ture you have to incur, after knowing
all this then you can wind up the
Ministry. If you do that before—and
which you have done—not only the
refugees, but the Indian democratic
people will not forgive you. They
will remember how you have treated
those refugees.

Coming to the performance and the
over-all functioning of the Ministry,
I say most reluctantly and with re-
gret that the Government did not
treat the East Pakistan refugees on
the same footing as those from West
Pakistan. 1 should not be misunder-
stood when I say this, I will give you
some facts, which will prove it. 4-7
million refugees in the western region
are there—ropughly 1-1 million families.
They all came at a time, almost at
the samg time in  1947-48. In the
eastern zone, migration started earlier,
they came by and by. By 1956, when
you restricted the incoming of the re-
fugees by imposing migration, etc., the
figure wus 4-1 million. This includes
only those who got their names re-
corded officially. There are thousands
and thousands who could not get the
opportunity to record their names
officially. The rehabilitation work in
the western zone wag started as soon
as the refugees began to come. What
is the remark of the Estimates Com-
mittee regarding the ecastern zone?
It was only after 1955 that you took
the matter seriously and settled down
to tackle the problem of East Pakis-
tan refugees, on a rational basis. This
is not my remark. This is the remark
of the Estimates Committee.

Upto the year 1961-62, the budget
expenditure of the Rehabilitation
Ministry for the western zone amoun-
ted to Rs 189-29 crores. In the case
of eastern zone this figure was Rs.
17810 crores. Thus, there was an ex-
cess of more than Rs. 11 crores in the
case of West Pakistan refugees, over
and above the total compensation paid
to urban ang rural refugees of western
zone amounting to Rs. 300 crores in
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terms of money and the Government
did not care to pay a single farthing to
the East Pakistan refugees. When I
make this comparison, 1 do not bear
any grudge against West Pakistan
refugees. 1 know their suffering; I
know their plight; I have every sym-
pathy for them. But will it be un-
reasonable on my part if I say that
the Government policy was partial
and was not proper in respect of the
East Pakistan refugees? Certainly it
will not.

I only want to read a few lines from
an article in the Statesman of
Calcutta, dated 28th JaJnuary, 1962:

“In the western zone, 2,40,000 re-
fugees have been given jobs
through employment exchanges
and 92000 have been given voca-
tional training. In the eastern
zone 65,000 only have been given
jobs through employment ex-
changes and 46,000 given voca-
tional training. If 5,00,000 West
Pakistan refugees are concentrat-
ed in Dclhi, a bigger number of
their eastern counterparts is in
Greater Calcutta.  In Delhi, the
Government has spent over Rs. 23
crores to build 59,000 houses,
tenements and shops in 73 new
colonies. Besides 2,00,000 refu-
gees have been accommodated in
evacuee houses, In Calcutta, it is
doubtful if even a sixth of this
expenditure has been incurred.”

It is not writing; it is the comment
in the article in Statesman, Then it
2ays:

“Rehabilitation work was con-
tinued for more than 14 years in
western zone, where with an ex-
penditure of about Rs. 450 crores,
including the wvalue of evacuee
land and houses, very good results
have been obtained.”

I must say something about the
policy of the Government in respect of
the refugees who agre still coming.
Government says that they are foreig-
ners. I feel ashamed to say that. I

!
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do not know how dare the hon. Minis-
ter, Shri Mehr Chand Khanna, say
that they are foreigners and they are
immigrants. How can they be
migrants? Have you forgotten the as-
surance Yyou gave them in 19477
Have you not the courage 1o re-
hearse 1t? That day you assured the
whole world and said to them, “If you
find any difficulty in Pakistan, the
Indian Union will always welcome
you." Now you say they are foreigners.
1 say they are not foreigners. They
are not coming on their sweet will.
They are coming undcr circumstances
beyond their control; they are forced
to come here. Now you must  wel-
come them; you must give them shel-
ter; you must treat them asz human
beings and you must extend all facili-
ties that you have extended to other
refugees. You cannot shirk your res-
ponsibility. Mere statements will not
do. People will not forgive you So,
sir, I strongly urge that the Govern-
ment must change its policy and must
treat these new-comers not as foreign-
ers, but as our brothers.

In the case of West Pakistan refu-
gees you have written off the whole
loan, Why don't you do the same in
the case of refuguees from the Eastern
Zone as well? What is the harm? I
know you would say that there was
the evacuee pool in western zone. In
the Eastern zone, the refugees had
their property which they could not
bring with them. So, T would humbly
submit that the whole loan should be
written off The refugees should not
be burdneg with loans,

In regard to Dandakaranya many
things have been said. It is said that
the Ea:t Bengal refugees do not wish
to leave their camps. It was true some
time back, when your performance in
Dandakaranya was mnot very good.
There was trouble inside the adminis-
tration of Dandakaranya, and the
Government had to reconstitute it.
Now they hawve starteq going. But you
eannot force a refugee who does not
want to go in spite of the facilities that
vou are providing him there. Those
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who do not wish to go should be given
rehabilitation facilties in West Bengal
and you must extend the ‘Bayanana-
ma' scheme in their case. Only nine
thousand families are there in camps.
whose doles have been stopped. Not
only this, you have stopped their
medical facilities. You have stop-
ped their water-supply. Tube wells
have gone out of order, but you have
not taken any measures to repair them.
They are suffering from scarcity of
water also. Some time back all these
nine thousand familics were agricul-
turists. During these ten years of
their stay in camps, they have changed
their vocation. I would request vou
to change their category and they will
get themselves rehabilitated if vou
give them the benefit of ‘Bayananama’.

Then there are thousands and
thousands and lakhs and lakhs of re-
fugees who have never approached
you, but who want rehabilitation. In
their case I would humbly request you
to reintroduce the Bayananama scheme.
They will procure the land. You may
see whether the land is in order,
whether there is any legal compli-
cation regarding that land, and if it is
all right what is the harm in giving
them some loan, so that they may build
their houses and stay there?

Regarding squatters' colonies, from
your report it is seen that out of 137
squatter.’ colonies, up till now near
about 102 in full and 10 in part have
been regularised. 1 know the mean-
ing of regularisation. No development
has been made and no employment
facilities have been given to any of the
squatters' colony residents. In regard
to these colonies, I would humbly sug-
gest that you should after regulari-
sation develop them and also give
house building loans and latrine loans
to the squatters.

I know, Sir, that the Chief Minister
of West Bengal once assured the
Leader of the Opposition of the West
Bengal Assembly, Shri Jyoti Basu_ that
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something must be done for the refu-
gees of the squatters’ colonies. But
nothing has ben done. So, I would re-
quest you to regularize the rets of the
squatters’ colonies and grant them
rouse-building and latrine loans.

I would in this connection like to
draw your attention to one important
fact. As is wel] known, since parti-
tion there has been a big influx of
population into most of the municipal
area<; the population has increased to
a great extent. It has become al-
most impossible for the municipalities
to run their administration with their
meagre revenues, if you do not help
them. Most of them have reached
saturation point. If you do not aug-
ment their finances, they will be faced
with a crisiz. 1 know many of the
municipal committees. In the case of
municipalities into which there has
been influx of refugees, 1 would re-
quest you to give them grant for deve-
lopment work and recurring expen-
diture.

Mr. Deputy-Speaker: The hon.
Member’s time is up,

Shri Dinen Bhattacharya: Then Sir,
I was astoni‘hed the other day to hear
the reply given by the hon. Minister to
a question put by hon, Member Shri
Mohammad Elias, regarding owners
of Muslim houses—the Muslim evacee.
ez whose houses have been occupied
by the refugees . He asked what
would be their fate, the hon. Minister
gave a figure. So far as we know the
figure is not correct. This is a matter
which you must enquire into further.
We know that there are at least
twelve thousand such houses. They
should be either returned or something
must be done to those poor Muslims
who have lost their properties.

st v s (fzeAT w0 1)
A AZEY, 4 A1aTa i ofr &1
THqER 31 = ¢ 7 w3 A T
T KT 3740 41 7 Fpqr o mar
fawarfim wrggi #1, 71 mfEsAT 7 70w,
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Fqrar | w4 39 &1 0F a1 fawrr faar
T 2 A A7 A fam @ 3, 2rsfAa
3 e A7 fog e Ar 2 8
g wod F7a1 3 fx fawr A 7 9=
97 = #1 F19 frar |

Mr. Deputy-Speaker: He may speak
a little more loudly.

An Hon. Member: He may come
forward.

Shri C. K. Bhattacharyya (Raiganj):
The audibility on this side of the
House is usually very low.

An Hon. Member: On the side of
the Treasury Benches?

Shri C. K, Bhattacharyya: I want
others to be audible to me,

it FAR qWTET - F 77 2047 fE
g AT A IFA AT fam &1 70 ar
qr oY AFI1 AFN, ZAT T AR, ATAT
faeaufedr &1 qa17 a1 F#m fFar, 71T
TZ1EATE AR fr AsA A F%
g5 IT F WET GEIA F AL ARAT
21 ZMT ATA T AT AgA AIA A7
g s 74 o1 AT 71 9 aF T
21 % a3z woar AzAr g fr az nx
g 417 2 M7 ZT g oA 2 fw
599 st A0fH Zr

§ 41 ot 7 77 fA337 T wgan
z fx af faeA1 A, A1 g fAafam 77
o 2, FAT9 ¢ & FEL T AIAT AGA
ZAATT & | IAH AT AGA AT FHE |
a7 AT F 5 A ¢ wizAa & 0
AT 1A &, IAH " AT AT 17 £,
YT UF FIE T FHT F IART AATT F7AT
gz 2 | 77 IwAE 2 fR o3 v ommg
T #0 HT IS ATET G AT
AZTA KT FIT FI 1

i fraf=m ar 9. Aam A & =
faata= %41 &, &0 a1 frataw &
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7 o1 agm faeet faatew gr 7, A
FT ATFNG ATH 4 I TEAA! # | T
FTATT FIAT & AT ATEAE HA T AAT
ZA 8 AT H &, 91 &0 FE A
AAETE ATH FT AT F77 FT AT FEI
Tt AfFA gt smam g ag A &
AT W7 T | AT WAATT WA A A
mETI AR I Efr agga Fw A
Taq &fF AFT AT T FG | AT AT
# o fRateam &5 7 s 2 AT 39573
AR & FTH &1 74T F, ITHT I TZA
gruez 2, o0 97 § 3aA1 g fx aeam
foe a7 &4 2 q1 97 f67 €2 797 AT
# 1 77 A T g F gAeAfe A 2
fa art mmaT 2, Mra 27 AR £, wAT A
o7 AFT § T AT FET F A
ATA AT A | 77T AT A A G
2 AfFA A7 & qrefy I A@ AT
a1 777 (3= 2 fr w=ias =7 31 9%
T AT F1 =Yz frar s afE 79
TAGTZ ST FT THT (757 75 |

FR O & 7t & e oma =@
ZTT AT ArAT Ay & o o ww a2
qroEn aqrdy aqy 4y 39w fafega
wEifrr= Figr T 41 W 712 FA7 A
qEA T4 AAT 41 AfFET qrar w4z AT
FFEama T 2 Aranfam e fe
ar Ay Fafega w2fram st == frar sm
oY Iawt ga fear s A afz
ag &Y fFar 1 aFAT &1 WS FAT FT
HYHT =71 F7T 79 gA7 F7 AN A arfF
g FTH ATATAL 7 Z1 AT |

faeat & wedy afeqi w1 wAAT AT
EW 2 | g A4 AT A A GfT TATE
Y7 faeet & A1 F1 AR OFE AT ATTE
e ag Frw faedt FrOaraT &t |t
TS O 37 § 7=

fagsht safafaoe soiRaa 7 w8
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™ wafa Gt & & w18 IeAFAT
safa 7t #r & 1 & fAgew & v A
HEET TF9 TH FIU A G F AFT AR FL|
fezdt &, Aam A 7 grAr fredr 4,
A AL 0% $2X & | IR a7 AT 7T
ag Tt waear § wgq & f fowd ag
a1 AFAT 2 fw 7 gam A1 & AfEw 39
Tz FAAfAIA ALY 2 1 7 AT ATHRT
SAA AT F7F F 1 g T, AT
afAdt & e w2 AT qd gi 2
ag A 723 & 1 A fAdzg 2 fF oo
FEAT & A &K1 277 FEAET &1 ATAT
arfan T 37 &M § T @ a7 ZAr
amfET )

T w17 Arafs Tl w0 a4 A FAT
F g A3rgm 2 Fred F a7 w0
fraz o1 @, AwAr Atz Fiafzan w
qAT AAT ZAT ¥ 1 A2 FW FI FAT
FH mratagt #1 iwg i 73 4%
wgAl &1 ¥77 £, 397 29 FfE70 707
F0At F1 377 £ afr 30 aw@ 7 29
gt 717 Fifzdi #1347 1 33 A0
fre Airfedt & qrara faawdt 2
77 72 A 3337 2 f5 g9 9irg
g8 FiEr &fF 7 A7 3T 797 1 27
#7q F1 Ffwa 77 ) 737 O 7 7T
m 73 & fF it wre Atafeat & A
®1 FATAT ATCAT | TZ W AL H AAT Y
fo mqs w1z omz WAT QG 2,
41 a7 F31 WA & 5 A AT 3
g fzo qmi | o fayza & fr o4z
qeAT A3 A7 g4 g Tifem | 2
e 337 g4 Az o A 3TN E
AR 1T 9T ATE a9 F7 A AI0
fa a2t oz gt o AfeTi & A
&1 Fam A | qE A g F e S
i FrAT S0z F fAm wE owAar
fa oz 7341 &1 Aoy | AfwT F IFT7E
f& 37 g F1 Fr§ I7ATHS AL g0
& 1 2 s & for ot ST 9T T AF
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agt F 1€ Al ALY FTAT 77 TE qUOAT |
71 fadaa 2 o g Awi F1 7974 7 fAg
&9 fr=aedy F4T =z |

ZAF AT AT 0F A § A FIAT
e g AT A Az g fE 7 A g
w7 § & ag e fRomr A8 3 9T
e 7 fFmar @ 77 A et § 9w
7 FT I AF 4 | AT ITH O G
g AT F TEA =T F7 qFF 9 | IAR
w941 07 2 5 a7 g & fan Az
F1 fmim 77 £, ¥31 73 73 T0AT
71 fagtn #= frar &, 3fra 398 =
wrar fae fgma # stz 741 21 zafAg
w71 fadza 2 fr =1 § g frar am,
"7 3981 377 TgA At faadr sifgn fw
a1 d1 agd wAA {3 s fAg
s ar e g3 w9 g iE 3 3As
AT A 399 1§ T 37 2 oAt A
fm w1 Fafast F1 4w 2 395 qEHC
et 7Ffad 34 & Afwq andr aafady
F3 & A3 1 fFTar 13-93 890 5EAT
& 1971 fa3z3 & fF speir e At &
724 AT AT 9393 570 Fremar 73 2
T 1 7 A At 7 afw £ e e
|17 Fg7 S0 &1 A1 70 5091 7 wfas
Fremar adt 2 763 1 391 A1 oAvz faw
FT FARN FIE KT A AMLT AT
17 TAF HTEAFE TATT & (A0 37017
FART KT 3 ATCR a7 IF9 Fray g1y 9%
a1 T

5§ UF AT ATA FEAT AZAT Z G
AT GIAAT § AFTH | | T & 73T
T AT & foq &1 Zar7 9f7 7w &
fearT 7 fagr v § 1 07 et &1 79w
T3 T & 917 78 g3 2 (% faeefr &
=37 31 AHAT GHAT 2 | OF A% AT
fazdr &1 FrdtaT &1 gy &
A9 & e mar & 1 FERTT S OF
WF TG FT FFAT T FI AG g a1 F
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wmar & fF ag At meR g W 9T EH
FITALAT F T TG FY AT A FL AR
iMFmamfFrz A wT g
Fz1 & fF w7 wm a #t wat ofqg
At Fr wrar & fF aqifs a7 o gafAg
Fq s qra A fram ¥ IR @A
77 AEY AT FTAIF a2 FAHT FTEAAT
Fr 22 A AAT 2 1 71T 7T FIAIA
g9/ & | Afea #zr 3z war & fw
FH AT FAT F1 A wTAr A0 SATAT
a7 AR qGL (A T FAF a7 A
T & AfFT dreq. § FEza s
Tz Z 5 fzedt & o A7 aze &
#1% fasi7 w7 adf 2 1 A s A €,
4 T LFTATATT T T340 1 T HAEAT
g afz z9 379 &1 i v 7 734 14,
ar%A wa 2 05 A s arg § Ant 9995
3 o gw a4 rEr Ffeaar 79 i o

z7 &1 afrmrg az g fw - gfeaa
T A% AT THTT F7F T ZAT4 ArTA7
FHT AT AFA AL {1 T o

Hmfﬂﬁﬁﬁioomé;
fFdl A # FET AT Yoo, ¥Yo A
a.ﬂfﬁmﬁﬂ?ﬁiﬁorﬁm|
et fF 7 7 wft w1 2, T qw S
=T oo g, AfFA wa a7 Hegr off
g4 A & | 99 0 F A WA TqgT §
frz 37 g1 T &, T F TR afEEi
#FAEE a "Emg fF T ey
7 =g faar smw 7Y TE g9 A A
T4 ¢ ¥, 1A FAq Afgy, A”fE =
1 aET T AT A1G, A1 IF FTAT A
§ 39 @R §, 39 ¥ TAATAZ H, ITHH
frem am A A fRz g7 81 79 |

qTA-F4 34 qFIT 7 g7 a9 fwan
g & fr 77 famfies i fag o
37 AT # 0 oF F-9797 dare e
AT & A A-ATIE AT F F I9 WA
F oIl ®1 7w g & fg g g
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[5f = srET]

YT AT FT AT fGqT ATAT § 1 KEA
o fraga & fF faeell § o0,3%0
i & W 7 fr g &, faeelt Ftam
MNfafe G & @ fAg ST H qw 7
&g FT AGL F1 ATH {747 1 W IF HY
agt gfawrd & sd | g 7 qfawd
a & 9, & 7 7 9 T F Wl
F IFA FAA & g g T
) fog od, afF 7 o w=g a0+
o o5 3T A WFW AT IF | g I
faa ot I & fF 37 mET § "o Sy
AN A fRt Mo s = F
o A § | FF AT |t # |A
gy faeeft & foag miw €, 59 & fag
T4 gz g TfeT

g Aag ma fFm & fF
foggee FTeE® T AW KT oyo ¥
fag s @g i 7@ fFa mr ¢ fvoow
¥ ¥ oSt A AN ar aeeE #
FTFT 9o ®TC [T AT | TT ATAHT
# v wAT g, AfFA IAF A% A7
gt 1T g9 a9 9§, I9 AT
g ag 2 6 T AT g, 1 I3
Fiafear a1 F=5 "= fre 9 £, /9
Fafaiaa 21 = fam =
fraza & f& it A " w4y TEi
% sreft wiafsar a1 A6 aqE 99
AT T F, 3T F1 W N A T fran
S HT Y g T FT FZ AR A
F SR R Y, A1 T afeedi # oS
STEAH AT ZHIL ATAA 2, 98 W
oI AT AHG § A€ AN | qE AT
g & gmEm w3 oaT TR

FIT |

oq § gFa faamr & att 7 19
X FgAT g1 § | AIFTL A AFEA
¥ aq a4 #X § fewfaes &
gy {1 |wEa fen g, faearfm
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wE 39 & fau g 7 & Faw
E o I F7 grfed uaw AW F
fag ™ TE oWt F
quAT JA FT 99 fa@rEr | 99 ag
I & fear T, a1 I 9T IF FT AE
§ TF FII7 7T GHT 47 WK IF W
a5 &Y wgT A gE @, fF w=
¥ Az @+ 41 1 T A &A OF
ATga WY 9Ey W0 W SEA AN
T fF oF e AF A @ AR@R ¥
o am g, A A a5sg 78 amr
am e faar T & g aga &
¥faw ¥ ar ara fem faar mw &
7 fraER 2 fF g g S g
TTH FG A Z |

F9 GR HE @TF Wi awr |
T g F Faew F fawerd #owm
& 1 ot ol mrae € fawad 8 a3
AT g7 0 F=9 1 Ay #, o
garfoar 7w &, S oFW oFT A
FATAT TEA &, IT F 3457 & (47218
FT JTF AT GAT A A F )

WL &9 YIEA F ATL T FIET
yfa &1 @ 7T AW A% T F9 q9g
I A gEY § EATE F &7 A,
ar m=ar g Antt &1 a7y s
fr 57 %1 5797 fom 3w 2w, 9 e
ST TEAT & | qF A ¢ fF A
HAT AT 79 ACE A7 ST & )

A 7 F qIAATG G4 AL ®1 gz
2T g A 3w T g fr fom g
& 3 a9 qA T Arg gAar
1 FOTAT 9T I FTH &7 AC-AATH
frm et A7z A7 ETItE oA &Y
W e aam R A et HaTr 9w
= e fRar g3 &, g w4
Shri A. C. Guha (Barasat): Mr.

Deputy-Speaker, I shal 1 devote my
time mostly on the rehabilitation
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programme but, before that, I would
like to mention only one or two points.
I find that the industrial housing
scheme was introduced in 1952 and
the low income-group housing scheme
in 1954, In both these matters the
progresss has not been satisfactory at
all. Particularly in the low income
group housing scheme, 1 find only
66,490 houses have been built since
1954, That means, up to 31st March
1962, in eight years, they could build
only 66,490 houses. I think most of the
Stateg are to be held responsible for
this, not go much the Central Ministry.
Money alloted to the Statess has not
been fully utilized and, in many cases,
the money has been refunded to the
Central Goyernment. In this respect,
the performance of my State and
other States in the estern region has
not been quite satisfactory.

Then I come to another important
matter. Yesterday, we were given the
report of the Secretary of this Minis-
try regarding the Indian Supply
Mission, Washington ang the Indian
Stores Department, London where it
has been stated whether the functions
of these two departments can be trans-
ferred to the Director-General, Sup-
plies and Disposals. Since we received
the rcport only yesterday, I think it
ha; not been possible for any of us to
go through the report. All the same,
I can say that the Indian Stores
Department was established in London
in 1860. Since then, the entire
pattern of our purchases, the pattern
of our industry and economy every-
thing has changed so radically that it
has become a completely anachronis-
tic draganisation. If the functions of
that organisation are transferred to
the DGS&D, particularly alt a time
when we have acute shortage of forei-
gn exchange, we shall be saving a lot
of foreign exchange. So, it is welcome
proposal, to transfer the function of
the 1.S.D. to the DGS&D.

As regards the Indian Supply Mis-
sion, Washington, perhaps the posi-
tion is slightly different. We are
getting aid from the United States
and a considerable portion of it is
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tied with the condition “Buy Ameri-
can”. There we have hardly aiy cho-
ice. So a skelton office may be neces-
sary in Washington. Still, I think
much of the functions of that office
can be transferred to the DGS&D. After
these general remarks on the de-
partments of this Ministry, I would
like to say something about rehabi-
litation work.

Of course, I know the Minister will
say the department has not been
wound up, but what has been done
amounts practically to winding up of
the Ministry.

15 hrs.

He has stated on the 21st May in
this House that there are two depart-
ments of the Ministry of Works, Hous-
ing and Supply—one is the full-
fledged Department of Rehabilitation
and the other is the Ministry of Works,
Housing and Supply. He has got three
departments attached to his designa-
tion,

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
Four.

Shri A. C. Guha: The fourth is not
mentioned in his designation. I would
have had some satisfaction if =l least
he would have been calld the Minister
of Rehabilitation along with the other
things; or, he may be the Minister of
Rehabilitation as also the Minister of
Works, Housing and Supply, Shri
Nanda ig the Minister of Labour and
Employment as also the Minister of
Planning. So, a similar arrangement
could have been made. The Minister
may bge one for both, bug being two
completely separate departments he
may be the Minister of Rehabilitation
as well as the Minister of Works,
Housing and Supply.

Some might say that that is not a
very material point. Bug I think it is
a material point because then he will
feel that he is not only the Minister
of Works, Housing and Supply but he
is also the hon. Minister of Rehabilita-
tion b ydesignation and not merely
by implicaion.
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As regards rehabilitation, my main
point will be about the newcomers.
Due to planned killings, arson, assault
on the Hindus, the terror-striken
Hindus are now anxious to migrate.
On the 21st May both the hon. Minis-
ter of State in the Ministry of
External Affairs and Shri Khanna
gave certain replies in this House to
questions put forward from different
sections of the House. Their reply
was completely unsatisfactory. He
would like to call the newcomers as
immigrants and not as migrants, as
if they were foreigners. It would be
revolting to our sense of patriotism
and our nationhood to call them mere
foreigners and that anybody coming
from East Bengal would be treated as
foreign immigrants. I would like to
remind this House as also the Gov-
ernment of the solemn pledge given
to them not only in this House but
from the platform where we accepted
the partition of India. I mean the
All-India Congress Committce which
met, I think, in the beginning of 1947.
In 1950 the Thon. Prime Minister
described the minorities in East
Bengal as the bone of our bone, the
flesh of our flesh, a part of our being.
I hope this Government or this House
will not resile from that stand and
they will not be a party +to the
betrayal of the minorities to the
atrocities of an irresponsible and—I
should not like to use any hard word,
but still T will say—undemocratic and
autocratic Government based on a
particular religion. There the reli-
gious minority can, at best, be a
second class citizen.

What are the conditions for  the
migration now? It is almost impossi=
ble for an ordinary Hindu minority
from East Bengal to migrate. One of
the conditions is that he must give a
certificate from somebody residing
here that that gentleman will take the
responsibility of maintaining the
intending migrant and that certificate
will have to be confirmed by a
Gazetted officer of the Government of
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West Bengal or of the Government of
India. He has also to get an income-
tax clearance certificate. How is it

possible for an ordinary intending
migrant, a rural man, from East
Bengal to get all these certificates

from India and then to get his migra-
dion certificate from the Deputy High
Commissioner at Dacca?

Another thing is that any migration
on account of economic distress or
unemployment is not to be
encouraged or allowed at all. Econo-
mic distress or unemployment is not
to be considered as cause for migra-
tion. But there the policy of the
Pakistan Government is to deprive
the Hindus of every means of their
livelihood. They will not have any
job. Trade licences will not be given
to them. Then how will the Hindus
live there? They cannot live simply
on land. Even now there are little
more than a crore of Hindus in East
Pakistan and it is not possible for all
of them to live simply on land. It is
also not casy for them to cultivate
and reap the harvest, they are very
often deprived of the standing crop
by the local hooligans. They are just a
little over one crore under the 1961
census.  We should realise how the
Hindus are coming. It should not be
considered an offence on their part
that they tried to remain in East
Bengal.

Personally speaking, my conscience
is also pricking. After the partition,
along with some Ministers of East
Bengal, including Shri Nurul Amin,
who was then a Minister and who
subsequently became the Chief Minis-
ter of East Bengal, I toured certain
districts of Fast Bengal and assured
the Hindus as also the Muslims that
there would be complete amity
between the two countries and
that there should not be any
danger or risk to the minorities.
Similarly, another party with a
Minister of West Bengal toured the
districts of West Bengal to assure the
minorities here. We gave them an
assurance not on our own or personal
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personal initiative but we went there
with a Minister of East Bengal Gov-
ernment and another party went to
West Bengal districts with the Minis-
ters of West Bengal Government. It
was a Government-sponsored Mission
of peace and good will. Now this is
the position that Hindus cannot re-
main there. They tried to remain
there. They tried their utmost to be
loyal citizens of Pakistan but Pakis-
tan does not want them.

India is a secular State. There are
about four crores of Muslims here.
They are respected and honoured
citizen's of this country. They enjoy
all the privileges of our citizenship.
We must guarantee and safeguard
their safety here. But at the same
time we should see to the interest of
the minorities on the other side who
are our own brothers, our kith and
kin, who pertook the same sufferings
and troubles during the struggle for
national independence and who, per-
haps, shared those sufferings ,and
troubles more than many other regions
of the country, Should we now treat
them as aliens? If in their distress
they want to tome, should we close
the door? I think to do that will be
shameful on our part. We should
feel ashamed to say that anybody
coming from East Bengal now would
be treated as immigrants. It will be
revoking our solemn pledge to them.

That day when I asked a question
about the difficulties in getting migra-
tion certificate and about the very
hard conditions imposed the hon.
Minister of State in the Ministry of
External Affairs, Shrimati Lakshmi
Menon, said that the matter was being
considered and that where there was
human  hardship the Government
were always willing to relax the
restrictions. But when will they
relax the restrictions? She herself
has admitted that thousands are
waiting for the migration certiflcate
at Dacca, Rajshahi and other places.
But have they relaxed the migration
conditions? Tg the Government ready
to allow them rehabilitation tacilities?
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1 do not like the repetition of the
arrangement made in 1947-48 or in
1949-50. There the mistake was on
the part of the Government. They
failed to make a proper arrangement
and proper plan for rehabilitation
and the refugees suffered. Some huge
infructuous expenses were incurred
by the Government for maintaining
the refugees in relief camps for seven
or eight-years. The manpower of
of refugees was eroded and the
national exchequer was also eroded to
the tune of Rs. 80 crores or Rs. 90
crores, or even more than that.

I do not like the repetition of that
arrangement, but I  would like the
Government to take full responsibility
of providing rehabilitation facilities
for the migrants who may be intend-
ing to come even now. Dandakaranya
is a big area which could provide
accommodation for a crore of men

or even more. Andamans is also a
big area which can provide accom-
modation for a large number of

people. So, I think, we are not in
any difficult position to provide
accommodation for 20,000 or 50,000
people if they are intending and are
cager to come. They may be carried
direct to Dandakaranya or to the
Andamans.

Had there been any democratic
institution running in East Bengal 1
would not have cared in closing our
doors to them because I know that
under any democratic conditions and
under any democratic government the
minorities must have their position.
Here in West Bengal or in India be-
cause  there s democracy the
Muslims feel that they are secure.
Every intending member of legislature
will have to go to the Muslim voters
and ask for their votes and support.
There is no democracy there but that
is an Islamic State under autocratic
rule. That is why their position is so
pathetic, almost cruel. Considering
the human aspect and the human
considerations which the Minister of
State in the Ministry of External
Affairs mentioned, I appeal {o the
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Government to relax the rules im-
mediately so that those who are
waiting |at Rajshai and Dacca may
.come here and to make proper
arrangementes for their rehabilitation.
We should relaise why they are
.coming. They have waited for 15
years. They are coming because con-
ditions have been deliberately made
impossibile for them. And now there
is compaign of genocide.

1 should like to take the Nehru-
Liaquat pact. I do not know what
the position of this pact is. Whenever
there is any trouble or imagined
trouble, the Deputy [High Commis=
sioner of Pakistan or some officials of
the Pakistan Embassy would go and
in a way, they may also try to foment
trouble as has been done in Maldah.
How long will these conditions
prevail? Now there are troubles in
East Bengal,—murders, loot arson,
stabbing—all these are going on. Our
Deputy High Commissioner, our
Embassy officials are not allowed to
go there. No onc has gone. What
is the position of the Assistant High
Commissioner in Rajshahi himself? Is
he free to move about? It would not
be wrong to say that the Assistant
High Commissioner is almost in house
detention. The gentleman in whose
house the Assistant High Commis-
sioner’s office is located, is an old
gentleman, an  honoured man of
Rajshahi. 1 used 1o know him before
Partition. He is now under arrest,
because, a large number of Hindus
have gathered in his house, They
have gathered in his house because
the office of the Assistant High Com-
missioner at Rajshahi is there.

One of the clauses of the Nehru
Liaquat pact says that there shall be
freedom to rcmove as much of his
movable  personal effects and
househould things as a
migrant may wish to take with
him and the maximum cash allowed
to each adult migrant will be Rs. 150
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and to each migrant child Rs. 75. Is
the Pakistan Government observing
this condition now? As far as my
information goes, they are now allow-
ing only Rs. 20. When these migrants
are coming, they won't be allowed to
bring their movable properties and
they won't be allowed to bring more
than Rs. 20. When they are coming
here completely destitute, Shri Mehr
Chand Khanna says that they will be
treated as immigrant foreigners, not
entitled to any rehabilitation benefits.
I think it would be cruel not only on
the part of the Government, but also
on the part of Shri Mehr Chand
Khannna himself. (Bell rings) I
require three minutes.

Mr. Deputy-Speaker: He has
already taken five minutes extra.

Shri A, C. Guha: The subject is
important for us, Anyhow, T will
finish.

A Communist Member mentioned,
quoting an Estimates Committee
report, that only after 1955, rehabili-
tation work in East Bengal has been
taken up seriously. I think the credit
should go to Shri Mehr Chand
Khanna. Even before he became a
Minister, he went and continued to
stay there. I think he is there from
1953.

Shri Mehr Chand Khanna: 1954,

Shri A. C. Guha: Before he became
a Minister,

Shri Mehr Chand Khanna: It was a
simultaneous movement,

Shri A. C. Guha: He made his
headquarters there. Before that, the
Government of India simply played
with that problem of human suffering
in that area. Mistakes and errors
were committed by the Government.
But they made the refugees responsi-
ble for the failure of the eschemes.
Shri Mehr Chand Khanna knows
the mistakes. In private conversation
he will admit; he won't admit here.
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As a legacy of those mistakes, he must
take the responsibility for the resi-
duary problem. The residuary prob-
lem is, the Government-sponsored
colonies should be properly reviewed
and they should be given a second
dose of aid so that the colonists may
be properly rehabilitated.

Then the non-campers, I think their
number would be, 8 lakhs—those who
never went to any camp or did not
take any aid from the Government. I
it an offience that they tried to help
themselves and did not choose to be
a burden on the Government? Now,
the Government says, you are non=
campers, you are not entitled to any
consideration, Non-campers should
be azllowed to go to Dandakaranya.
Partially rehabilitated people also
should be allowed to go to Danda-
so also the Sealdah squatters, I do
not like to take any more time. I
hope the Minister will take into
consideration the conditions of those
who will be coming now. In any case,
they will be coming. It will not be
possible for him to resist. He should
take charge of them and given them
proper facilities for rehabilitation.

Mr. Deputy-Speaker: Shri Ram
Singh.

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Jaganatha Rao): May I know,

Sir, which are the cut motions that
have been moved?

Mr, Deputy-Speaker: I will tell

vou. Shri Ram Singh.
st T g (TRTET) ;o ITeme
qERA, WA A1 AT H wAT AT AT
&g eqg WYfas I 7971 0F TRy
we Fafsa qum w1 fAgin 21 gEE
fog Fawfor, STaTy J97 AR FATAT
Ft afes & wfas #7197 Fw=7 T247 &,
FiH &0 & @A T & WL A FAT
FH A 39 ew & fmlor &4 g
amft & faq &% §93 AF,
=

AT & fAF % gai

- -
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aq 3% @97 ¥ faq qy¥ WA
oI orFt & o wrETEar g &
AR 39 WA A1 4g waw ¢ fF
Tg GIF GTEAT K TF THF H IO
= fF foow ofes & gfes s=ar
¥ A T T @ FAT (4T A1 FF

90 8% & 619 FgAT 9% §
f& ™ g #1 &f Faw g5
¥ ggfag & | ag w9F AT aeA agd
T T il aan W greAs
T H Y Sran FT A4 g, o ¥ aw
YTEY AeqW & & &% gfaer
T2 Al FT QT | T EW Z@d
§fe aga s s g faw d
HYET &7 Al wegr @q fem S
¥ Faa T N gaged g & fod
AT AT & ) a3 AT fRe
ST qear & gt @ faan
ST 8 | 95 9 FX e T T Il
&1 fmior e & wrr oaTe faRfet
®1 gfaqr 25 & fad a1 2 1 9
¥ qgn g fF &7 e aER 7 g
2w § amfewl & wfa 18 Fdeq &
g7 fameft o AT S
¥ a1 J1 =Y gIE F IOAM & fag
a1 fafaat &1 gfewr gz@ a3 &
fe & grir 7

¥t faedl v # aga & avard
AT A ANT £ | agd 7 Al 7
FATT G gt & W faardt 2T
97 4% FT 934 § | TAICA A FHY
¥ T AqIEH AT AGC w7
T AT A | AR F T F A
F gred F1 a7 A Y 9T |
9T ITH QG AT @ AT Ag T &
fF dto ¥oego ¥1o & qm| dar AT
¢ fr ag onel & fad gord aan
|
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A0 A 7g T & F 98t A
Wwﬁﬁm%m@ -
(g FHE w7 T 2T & T w-
g qMT W g & i
T FA 1A e H Ay awa w
AT A GEAl WEEEEAT AR
0T T4T q@ATATH A ATITFAT
ARHZ

A A7 GIZ G FE aTAE
o A% AFHI FT FH FoFTOT
qT, &, IWATT T 33F A qvedl 4
21§ T2 w7 faATT az S a4 2
T a7 Zaw T el § agA & awai
1 23 7 TE 77 qF AL T3 G @
F4 &1 FET TR Al 06 a9 7 4 a8
AHEAT g Z1 qFAT 2 |

T W 9 Tfdanie & W
TR 7 A 7 =0 q=at &1 famtor
F< faar 2 | A% fAior § A WA
® Yo @ A mfus & 97 &= A
EAT | g ATETC W FETAATR A
ara T & owae fau gaw @@ a3
waAT F1 faafr Fdt @ 1 79 TR
mq’.“ﬁﬂﬁﬁfﬂﬁ’rmﬁﬁﬂl
T T TZ 41 AR AR 45T 4, AR
o AT AfFm wTz A oy FA
fT 1 A1 AT gat A9T AALT OF
qff 1 AT 99 wifFataz &
am 4w 73 § T Avg w1 fAwi
g AT +ifzn 41, | fF 2T #Arad
# 0F Z3 A A AT A 0F A3
AT @ Fih HIA AT HAT qq
qaA F1 fawior F 7 | gA FAvY
qz A% & f5 I9% wATrq A w@ify
g qAr9g & fAg Wey waq aAam A
T gt A AR 99 A ¥
IS HF |
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T faeelt wET H 9E A gAA
a2 fF AT AYET meA
90 afETT #FT o FAE H @A 2 )
Tga & AT qT of @ F A wEEr-
2T FEE H a4 @ q@ F AN
gl § aufar oF #al § R
2, T AEE A A SgIEA AER
F am T g 9@ % a7 g aF
FHAT £ | oEias 5 oA A% w
Frtaa & 397 =afd G F faasn
qLHRTT R1E w4 AFT 2 qmEr 2 afz
TLHTT WIT FHAFMET FT @A FT
= E 29T AR 3 greeAt an
EEAT FOF TF FHL T AT FITE 7T
&rmﬁwn‘rﬁqmﬂmﬁaﬁ?g at
ITH ARET qFTT F G fFAAT
M AAT TR FEERTATT T AT
m@mu‘-—#ﬁfmaaﬁgzg.

T ZT 99 ZW AT G99 ¥ I
& fw ofem F v 71 ¥ fan fraifa
FRATfeAt & wE {Fat ar afear
F1  far FA fAwor w7 ¥ A
17 FT AW T ZA | AT A
AR AR FfErat @ey w7 A1 OEF
it mifa & w7 34 fam A s
=7 F7 2 | a7 o7 f2m gm IaEt
grfem 1 T = AT ATEl
w31 M gAEE FOIAN &
frega faams 2 1 faen a7 3
fram oAl 1 "agT@ @409,
AT & T A HoEd g R,
o AN G g4 FIT A FH L
el # T A & f A a fa
smo ar oo fagarw & ff ow @ H
faet g1 F1 T afeaal f1 FweAr
Y Tg AT |

AT TFTC HIAAFAT TF AT Y
& i faretr dmerg ot g7 o0 & FEAW
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2 R afas 2xfrea faar o @R
T AR afys qrar # fafrad, 2
fra=a, oadfeac agqr Pafeegi &
FT F=d1 77 1 A AT GG FI
wifgn fF 77 Arie, @@ geT &
FOTEA I YT OFRAAFR FHEA
FT 997 T F<F #fgs 7 wfas fa=r
g w1 vaw o SeEfza &A@ &
q7:d 7 faq7 79 S0 K1 F97 TG0
LA AF | A AMYA I GAT GAA
? IART TETAN UF FT IAFT TAT
a7a fwar s i+ a7 7 F19 g3 I
it AT F 1 afew qfr s9Ar &
ITAE F AT AF |

77 A faqto Aqr gram q47 471
eI IAHIT & Fzerga fAe &0
a7% frarsm swzr o qAf Fow &
TTOTET WO F W7 FAFI 427 FAET
war 41 1 %5 f271 3% 377 fAm 3feam
fRar 741 | &g AT F 717 399 fAm
1 FT qrfr Agr F1OAH AT oAAT 4
FAFT IT AT F TT J04T | FAFAA T
ARG IAF A TP AT AZL 47 | HIT
Fiz A & fam zAFr 4 |1 vFA
fzamar wgr s gz faar war

sagT A7 @AY /1T AZLEA I

it T feg 0 F 3T ArTE AR
qr |

a1 § 39 armiaqi & fam sgm
f 3a 97 =qrA fzar aAr =
Fz7 A2 FAM aU 2 T 3A% fAw
1 AFE FAA 2 TZ AIA 2 AT A
FiTg A7 ®F 33 AAT & | ITF A
AT ®YE A9 AEE 1 AT TART BF
¥ FAT FT AT I4% A1T TIA T 397797
gy =fEm

¥ 3§ a/@ 9T W1 =E faEmr
argm fF freelt w7 avad wmfz o
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% g FT g gre faal & fmio
TG F1 HIX ) AT A7 Wfaw 1 @i
F1 &1 a1 Faq1 § 1 7L s & wa
9l qgT AT @ A 99 o Ad
w1 g & FL AEA U FT HAT ATAT
T g1 A1 g | qEY sl & fam qat
AR "3l &1 fam swgw aqiE
TTATT § IET AT AT AGL &Y qFaAT
gafau amEi #1 A § qaaT agi
T @A &1 A1 37 AT FT A
Wt =g faar 9o

g ¥ # wITHl qears 349§
fa wrad 7 awa faar

Mr, Deputy-Speaker: Hon. Members
may now move their cut motions re-
lating to the Demands under the Min-
istry of Works, Housing and Supply
subject to their being otherwise ad-
missible.

Need to distribute plots of land free of
cost to all families which are homeless

Shri Sivamurthi Swamy: I beg to
move:

That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100, (1).

Need for liberal policy to give long
term loansg to the needy person in
villages and to city labourers for
building Houses

Shri Sivamurthi Swamy: [ beg to
move:

That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100. (2).

Granting of loans in the low-income
group housing scheme

Shri Sivamurthi Swamy: 1 beg to
move:

That the Demand under the
head Ministry of Works, Housing
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and Supply be reduced by
Rs. 100. (3).

Need to give plots free of cost to all
working classes in the country

Shri Sivamurithi Swamy:
maove:

I beg to

That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100, (4).

Irregularities in giving contracts at
Delhi for the construction of Gov-
ernment buildings

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100, (5).

Occupation of Government buildings
by unauthorised persons in Delhi

Shri Dasaratha Deb: I beg 1o move:

That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100. (6).

Need for improving the slum areas
inhabited by fishermen in the West

Coast L8

Shri Koya: I beg to move:

That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100. (8).

Failure to tackle the urban housing
problem effectively

Shri Biren Dutta: I beg to move:

That the Demand wunder the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100. (9).
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Failure to implement fully the rural
housing programme under the Sec-
ond Five Year Plan

Shri Biren Dutfa: I beg to move:

That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs, 100, (10).

Need for slum clearance and proper
rehahilitation of the slum dwellers
in localities mnear their place of
livelihood

Shri Biren Dutta; I beg to move:

That the Demand under the
head Ministry of Works, Housing
and Supply be  reduced by
Rs. 1000 (11).

Implementation of the Low Income
Group Housing Scheme

Shri Biren Dutta: I beg tg move:

That the Demand under the
hvad Ministry of Works, Housing
and Supply be reduced by
Rs 1000 (12).

Need to provide residential quarters
to lower grade employees at conces-
sional rent
Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100. (16).

Need to discontinue the construction
of costly buildings for high-ranking
officers including the Ministers.
Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100 (17).

Need to distribute plots of land free
of cost to all families which are
homeless
Shri Sarjoo Pandey: I beg to move:

That the Demand wunder the
head Ministry of Works, Housing
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and Supply be reduced by

Rs. 100. (44).

Need for liberal policy to give long
term loans to the needy persons in
villages and to city labourers for
building’ houses

Shri Sarjoo Pandey: I beg to move:

That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100.  (45).

Grant of loan in the Low Income
Group Housing Scheme

Shri Sarjoo Pandey: 1 beg to move:

That the Demand under the
head Ministry of Works, Housing
and Supp!y be reduced by
Rs. 100. (46).

Need to give plots free of cost to all
working classes in the country

Shri Sarjoo Pandey: 1 beg to move:

That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100. (47).

Failure to tackle the urban housing
problem effectively
Shri Sarjoo Pandey: | beg to move:
That the Demand under the
head Ministry of Works Housing
and Supply be reduced by
Rs. 100. (48).

Failure to implement fully the rural
Housing programme under the Sec-
ond Five Year Plan
Shri Sarjoo Pandey: [ beg to move:

That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100, (49).

Failure to utilise the funds allotted
for constructing houses for indus-
trial workers in Kerala, under the
subsidised  Industrial Housing
Scheme
Shri Kunhan: I beg to move:

That the Demand under the
head Ministry of Works, Housing
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and Supply be reduced by
Rs. 100, (50).

Need to institute a scheme for the
grant of financial gssistance to con-
vert thatched houses into tiled
houses, especially in Kerala and
Assam

Shri A. V. Raghavan: | beg to move:

That the Demand wunder the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100. (51).

Need to extend the slum clearance/
improvement scheme to Kozhikoda

Shri A. V. Raghavan: ] beg to move:

That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100.  (52).

Need to provide sleeping accommo-
dation to the pavements dwellers

Shri A. V. Ra~havan: T beg to move:

That the Demand under the
head Minis=try of Works Housing
and Supply be reduced by
Rs. 100. (53).

Need to take over the catering in
Hotel Janpath by the Government

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Works, Housing
and Supply be reducced by
Rs. 100. (54).

Need to exrpedite the construction of
Press at Koratti

Shri A. V. Raghavan: | beg to move:

That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100. (55).

Need for closing down the India Store
Department in London and the
India Supply Mission in Wachington
Shri Biren Dutta: I beg to move:

That the Demand under the
head Supplies and Disposals be
reduced by Rs. 100. (13).
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Need for diverting more store pur-
chases by Government to internal
sources of supply

Shri Biren Dutta: I beg to move:

That the Demand under the
head Supplies and Disposals be
reduced by Rs. 100. (14).

Malpractices in the Central Public
Works Department

Shri Biren Dutta: I beg to move:

That the Demand under the
head Public Works be reduced by
Rs.100. (19).

Need for reducing building costs
Shri Biren Dutta: 1 beg to move:

That the Demand under the
head Public Works be reduced by
Rs. 100. (20),

Need for entrusting more construction
work to co-operative societieg of
workers

Shri Biren Dutta: I beg to move:

That the Demand under the
head Public Works be reduced by
Rs. 100. (21).

Need for eliminating step by step the
contractors from State construction
works

Shri Biren Dutta: I beg to move:

That the Demand under the
head Public Works be reduced by
Rs, 100. (22).

Rehabilitation of displaced persons in
Tripura

Shri Biren Dutta: I beg tg move:

That the Demand under the
head Expenditure on  Displaced
Persons be reduced by Rs. 100.
(32).

Failure to rehabilitate the East Pakis-
tan Displaced Persons

Shri Biren Dutta: I beg to move:

That the Demand under the
thead Expenditure on Displaced
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Persons be reduceq by Rs. 100.
(33),

Failure to solve the Problem of allot-
ment or distribution of evacuee
agricultural lands, fparticularly in
Rajasthan

Shri K. R. Gupta: I beg to move:

That the Demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100.
(34).

Fuailure to give sale-deeds to displaced
persons for the properties allotted
or sold to them

Shri P. Kunhan: I beg to move:

That the Demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100.
(66).

Failure to prevent the sale of Gov-
ernment property by tender

Shri P. Kumhan: [ beg to move:

That the Demand under the
head Expenditure on Displaced
Persons  be reduced by Rs, 100
(67).

Failure to make payment in cash to
refugees who have been asked to
surrender their property sold to
them on payment by tender

Shri Kunhan: I beg to move:

That the Demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100.
(68).

Need for rehabilitating the Muslim
refugees in India

Shri Koya: I beg to move:

That the Demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100.
(72).
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Failure to properly allot and exercise
control on funds for various Hous-
ing Schemes.

Shri K. R. Gupta: I beg to move:

That the Demand under the
head Other Capital Qutlay of the
Ministry of Works, Housing and
Supply be reduced by Rs. 100.
(37).

Mr. Deputy-Speaker: These cut
motions are now before the House.

Shri P. R. Chakraverti (Dhanbad):
The other day, one hon. friend on the
other side had just mentioned, in a
passing remark about the Rehabilita-
tion Ministry that it was a ‘truncated’
Ministry, Immediately came the re-
tort from the hon. Minister himself
that Rchabilitation formed a very
important part of the Ministry which
is now iermed as the Ministry of
Works, Housing and Supply. The
Government of India have changes in
the nomenclatures of the Ministry,
where the names are added, and,
therefore. 1 do not find any justifica-
ticn why the ‘Rehabilitation’ has not
been retained in addition to "Works,
Housing and Supply’. So. T would
again insist that the name of the Min-
istry should be ‘The Ministry of
Works, Housing, Supplv and Rehabi-
litation'.

Shri D. C. Sharma
And reconstruction. .

Shri P. R. Chakraverti: The word
that was used which brought forth
the pretort was the word ‘truncated’
which had a legacy of its cwn, and it
does not leave us a very good impres-
sion. 1 would not trace the history of
that word. I would only mention
that this word was used by the pre-
sident of the Muslim League when he
said “1 am not going to accept ‘trun-
cated’  Pakistan, namely divided
Bengal, and divided Punjab’, and fur-
ther he demanded a corridor of one
thousand miles connecting East and
West Pakistan, That did not come,
but the truncated Pakistan came. And,
naturally, the hon. Minister has feel-
ings of distavour over that word,
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It was in 1947 that the two Domi-
nions of India and Pakistan were bap-
lised, and it was in the midst of
brutishness, bestiality and bloodshed
that these two Dominions made their
appearances. It was from that day
that the policy of Rehabilitation had
been accepted, ag the guiding fac:ior
of the Ministry so called for render-
ng help to the unfortunate millions
who are called ‘displaced’. I claim to
express their feeling because I happen
to be one of the same.

. I would not try to recount those sad
1snabie tales of perfidy and crucifica-
ton cf humanity. I shall only quote
the lines from the Father of the
N_ation who was only whispering to
himself, to his anguished soul. While
rL-fsrring to the Mountbatten Plan, he
said:

“Everybody is impatient for In-
dependence. The Congress has
practically decided to accept Par-
tition. They have been handed a
wooden loaf in the form of the
Plan. If they eat it they die of
colic; if they leave jt. they
starve.”,

Yeot, the partition was accepted. And
the author of the latest bock The Last
Days of British Raj has given a small
paragraph of his interview with the
Prime Minister of India, Shri Jawa-
harlal Nehru, Shri Nehru said:

“The truth is that we were tired
men and we were getting on years
also, We saw the fires burning
in the Punjab and heard every-
day of the killings. The plan for
partiticn offered a way out and
we took it. But if Gandhi had
told us not to, we could have
gone on fighting and waiting.
But we accepted.”

The last line is:

'"We expecled that partition
would be temporary, that Pakis-
tan was bound to come back to
w.!F
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(Shri P. R. Chakraverti]

This is the psychology which has been
conditioning the formation of our
policy, and, as a result of which, we
find that today we are faced with a
very dire, dismal picture. Thousands
of people are knocking at the frontiers
of India.

Rightly some {riends had becn com-
plaining against the ideas and policies
that had been accepted by the qu-
¢rnment headed by the Prime Minis-
ter, and which was given expression
to by Shri Mehr Chand Khanna only
the other day. They were all angry
to learn that the people who were
coming to India were dubbed as im-
migrants and not as migrants. It Iwas
a policy accepted in 1957 in conside-
raticn of the circumstances that pre-
vailed there and also it was founded
on the basis of that very psychology
which the Prime Minister in his in-
terview frankly stated that ‘we
thought it was a temporary phase, that
Pakistan was bound to cocme back to

us’.

1f that policy had been accepted on
the basis that the Nchru-Liagat Pact
had been functioning and also the
conditions that had been acceptied by
both parties, India and Pakistan, were
fulfilled, we would have had no objec-
tion, Shri Mehr Chand Khanna need
not stand on his feet only to justify
the policy. The policy has been
accepted. It was perhaps even moot-
ed by the West Bengal Government.
But then circumstances were other-
wise. Today what is the position? In
roply to a question the other day, the
Minister of State in the External
Affairs Ministry said that after the
border was sealed in 1957, 62,131 per-
sons had eome to India with migra-
tion certificates, When she was asked
the reasons why they did coe, she
savs very nicely. ‘general sense of in-
security due to discrimination in
spheres of business, employment,
trade facilities, remittances. posses-
si-n of private property’. Of course,
she maintained discreet silence about
carnage and communal outrages, She
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left out the painful story of—genocide,
the killings of the people. It happen-
ed the other day in Dacca, Rajshahi
and other places. Last year, iIn
Gopalgan), as a reprisal against Jabal-
pur, 500 pcople were killed. It is an
admitted fact. The Government of
India openly mentioned it.

The other day 1 gave notice of a
short notice Question—regarding the
statement made by the Governor of
East Pakistan. He is the most in-
fluential exccutive authority in East
Pakistan. He made a statement on
April 24 wherein he said—‘Reports
that are coming from the cther side
put the figure of deaths in Malda at
over 100; Indian students taking part
in the communal disturbances; Pak-
istan shall move heaven and earth so
that the world will condemn the
Indian Hindus as black-hearted pco-
ple’. Then he comes with his strong
adjectives., ‘that the minorities have
no‘thing hut total condemnation for
the beastlv, immoral, cowardly. das-
tardly and utterly disgraceful beha-
viour of Indian Hindus"

We can imagine ihe reacti-n that
can inflame a conflagration in  the
castern side of Pakistan where my
humble self spent 45 years, when such
a statement is made by the highest
executive authoxity there. Still we
hang round the psychology that ‘Pak-
istan is coming back to us’. In the
name of humanity, I again appeal to
the Ministry, and through the Minis-
try to the great hero of our nation,
and ask: does the Nehru-Liagat Pact
stand? It is scrapped. It has long
ago been set at nought. No provision
has been fulfilled by the Pakistan
Government, Yet you take your stand
on that and then say to the displaced
persons who are knocking at our
dnors, You have to have migration
certificates’.

The other day it was mentioned
that thousands of people had gathered
at Rajshahi for migration certificates.
But we are still standing on techni-
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calities, When everything is gone,
when they have left their belongings
and with grim heart and agonised
soul, they are coming to seek succour,
in the name of humanity, we who tell
tne world that we are votaries of
iruth and non-vi. lence, deny what
th: fa'her of the nation taught us. We
have 1o radically change our attitude,
we have 1o revolutionise cur thinking
process which js moribund, which is
am:teurish and which is not tinged
with humaneness. 1 cannot recount
‘he tragie history todayv. It is a history
thai has been written by pen dipped
in the blood of my people.

When these things come up buofore
us we say: Yes, the flow of refupees
came t stop, How long can we kecp
it open? That was the argument in
1957. How can wg keep it open for
eternity?  Well, a crore of Hindus,
who from 1920 to 1946 voted cnl. for
Congress—] am one of them—were
left there. They voted for the Con-
gress in the 1946 general  electi n.
Puartition was not the issue before
them.  Still they stayed on, only on
the assurance of the father of the
nition and his devoted stalwarts,—
‘We shall take nole of your views.
We shall hear your wails and agonies
and watch vour interests.’

_But today. what do we find? We
cav, 'No, you are banned., You can-
not come as migrants, Ycu come as
immigrants. No rehabilitation benefit,
no human welfare will be given to
vou',

What is this attitude? Let us at
least have self-analysis, Le‘ us think
about the 80 lakhs of Hindus who are
left cver there.

Here 1T am reminded of the 16'h
August, 1946 in Calcutta when before
the eyes of the British., when the
entire British force was stationed in
the biggest city of the east, people
were killed like anything. 16th was
the Direct Action Day declared bv
Muslim League against the British
Government. Was a single Britisher
touched? Was a single bay or girl of
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British nationality kidnapped? It
was never done, It was the Muslim
League Ministry that was saddled in
officc declaring direct action against
Britishers, and then the killings went
on on the 16th and 17th, Thousands
of dead bodies were lying cn the
sireets of Calcutta. Nobody was there
to 1ake  them tg  the morgue, We
sarted to do it in ambulance cars.
We tried 1> do some service in  the
name of humanity. Some of our
colleagues died at the alter of Hindu-
Muslim unity. Thiz was what hap-
pened in Calcutta on the 16th and
17th August, 1946. Exactly onc vear
la‘er. India attained freedom.

I w:!l quote «nly onc sentence from
the biography of the Commander-in-
Chicl of that time:

“On August 14, his plane, touch-
vel a1 Lahore on its way to Delhi.
In another 24 hours, India and
Pakistan would be free. What
was freedom going to mean in
‘he Punjab?  As he looked down
on the great plains of the Punjab,
he saw sm-ke rising from every
village to the limitations of the
vast horizon, and along the dusty
roads, the endless streams of
refugees trudging cast and west.,”

This is the description given by the
Comminder-in-Chief of India and
Pakistan on the 14th August. And in
Cualcutta, the father of the nation was
there.  We who took our lessons at
his feet saw to it that the citv which
is decried ty be a city of rabbles and
disorderlv people, in the midst of
that indescribable carnage and ghast-
ly  brutality, remained calm. The
father of the nation was there and the
people responded. If today our col-
leagues c-me before the world with
a policy that disowns all their love
for humanity, we feel agonised, 1
would again appeal through yvou to the
Minister and alsn the Prime Minister
t~ realize that Pakistan would never
cnme hack to us, ‘This is the wrong
_n-evcholnev that has been condition-
ine onur entire policy.
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Shri Mebhr Chand Ehanma: Nobody
wanis it. This policy has been condi-
tioned because there has been
always. ...

Shri Sham Lal Saraf (Jammu and
Kashmir): Just on a point of infor-
malion, Sir, 1 want (0 know as to
when this statement was made by the
Prime Minister.

Shri P. R. Chakraverti: I have said
that it has been put in the latest book,
Lust Days of the British Raj, You
can read that book. Mr, L. Mosley is
the writer. The Prime Minister was
interviewed and this 15 what he is
reported to have remarked that this
was a temporary phase and that Pak-
istan was bound to come back to us.
That s the statement made by the
greatest man of India.

So, I appea! through you to the
Prime Minister and tg everybody—
who counts—'Do not condition the
psychology of the Rehabilitation Min-
istry’. Rehabilitation is not a problem
that is going to peter out. Thousands
and thousands of East Bengal refugees
are still knocking at the doors of
India crying in their agony and
appealing only for a little succour,
and shelter, Call him an immigrant
or a migrant or whatever you want.
He is o human being, who has taken
part in all the freedom struggles that
started in 1906. So fur as my place
is concerned, the struggle started in
1906. We have fought against Mus-
lim communalism. We have fought
against British Imperialism and we
got what we wanted. After the Bengal
partition, it was boldly declared that
it was a settled fact. We fought with
our blood and we saw to it that the
se'tled fact was unsettled, King
George V had to come here 50 vears
ago to announce that Bengalis' de-
mand was accepted by them. The
partition was annulled.

Today. we find that the Rehabilita-
tion Ministry is merged with the Min-
istry of Works, Housing and Supplv.
Tt functions ag a department in the
Ministry with ng separate identity of
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1its own. When thousands and thou-
sanas of people are knocking at the
d_or, do you think that this move-
ment will peter out? They are there;
they have to come here. So, I again
appeal in the name of humanity that
thus 1s not going to stop. This is a
state of donigration. The atrocious
outrages fanned by communal frenzy
have made il abundantly clear that
the Hindus in Pakistan will always be
used as meat  in the sandwich for
their repast.  So, there will alway: be
a flow of these unfortunate victims
knocking at the frontiers of India and
Government cannot divest themselves
of their responsibility.

Therefore, as a humble soldier who
has fought in all phases of struggle
for liberation, 1 appeal through vou
to the Minister and also to the Prime
Minister that this svstem has to be
revised,  We have to think seriously
and then say what we are going to do.

I am happy that the othcer day, the
Minister—a Pathan from the North
West Fronticr—boldly said tha! he
was going to rehabilitate these dis-
plaved persons in Dandakaranya but
thut the flow was slow because there
were some vested interests that stood
in the wav. I d» not want to go into
the maiter of looking for the wvosted
interests.  But if he wants to breik
the circle, T shall help him. T give
him the assurance that I mean i
But then I must have the sanction
behind me, 1 shall tell them in all
humility and in all humbleness that
they must rehabilitate themselves

We have to treat them as human
beings. They are writhing in agony:
they have fought the struggle for free-
d-m and thev still will die fighting.
But we are here: we have to help
them as the guardians of peace. We
had given them the assurance. We
must act up to that, So, today, 1
again request the Minister to give up
thi= idea of merging this department
in WHS. This idea of trving to hide
the face of the Rehabilitati~n Minis-
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try in the Works, Housing and Supply
Ministry should be scotched. We must
revise our policy. We must appre-
ciate that the Nehru Liagat Pact has
been reduced to nullity. There is no
pac'!. It is on that basis, we have to
revise our policy also.

I would like to make a suggestion
today. It is a question of humanity.
1 am going to suggest something posi-
tive, 1 had been a member of the
Consultative Commitiee. In that capa-
city, I have already given some mate-
rials and wish to place before the
Minister whatever materials I have
got. We should not forget that they
have suffered a lot. They have lost
everything, They have nothing left.
Please do not make them wait at the
doors of India on the plea of not
salisTying some techmicalities,

The other day the External Affairs
Minister said that they have appoint-
ed some clerks and assistanis to see
that the visas are issued. We know
h-w the migration certificates are
given, Is this the time to appeoint
clerks to see that the visas are issued?
There is no question of visa. Allow
them entry straightway into the
Indian  Union—whoever wants to
come. This is a moral duty which we
can hardly disabow.

st JTar (FT)  TITeOE wErew,
aF, zrafam mz @i fafee &
AT AT 7 A wg Ay s g
IEATE | 99 F AT H FEAT FEAT
g f& 7oy /o Tro THege o AT
faqar ot T AT 2, IAE ar &
a8 7= oA 2 F qmAT g fr
f& fagar wmarare T A Agawl
¥ g & ®TT gAL |17 gEEHl )
fqat frgr o, =A% 79 AW 9@T-
ST ) fg=7 fgmy sno & a@w Az vHE
& AT & | g AT AEwwl & e
¥ gmr FAg a7 A FrHy ForedEry
ar 1 F auwen g 5 A A,
7 FO AR o7 & IR F AL
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faragerr Agew 97 oF, IET AR A
gT AW "agFHl %1 foong 76 TR

AT 90 F |

7 qaaAr 2 fx s oaw a3 8 @
aew g, 47 mfefra ) afages,
v f&Al &1 A1z FHE #®T FIA
ofgs Fva #1 A1 =7 TAfaafer
feqzdz &1 oifgm v @ @ ©rv a7
BAT AT AAT 2 A1 THAT A AT AZ
THI JFAT 7 | § OF I TAT ATZAT
Z ¥ AT FE uEew w1 A4
73 TG A F1AATZ W7 I A AT
agT grer P A T 0w A% A AT F
TEAT AET HIGTH FIAI & | TAET ATH &
FTT AA[IA | THFT I OF EIAT |
afr 71 170 THo Fro F | WY wAT
na IS A4 2 Al 97N T &7 Fi
grm, w1t fafegn =im 2 71 7w 7
Tzd THI A1 T ZA | fRet o w Ay
avd & fan w3 & e w@ wmew
aET # 1 T2 ATIZR AgA Avd 4E0
¥ g grasar @1 3w faw gmErre
nE R F1F, IAWI UF w9gT A
nHe Mo Zie £ | AfFA  ATAT HZ
FUA AT 0F A= oA
F oo 2t AT 2 wae w1 oA
zIT ATE FAT F 7 F A wa
Ffear #, 399 wav vp AifaA F1 A
HIT 7T X AT AZ FAA AR F1FOET
FH1 1 AEY FT FAARIT 7 FT TAR!
% 277 ATE &7 fzar A0 & | mw |,
garsa f& v wifes &1 A1 AT
F1 A7 F1 A 1 nxw fzw & fom
FHA A g 1 W9 97T ®TF Tre A
SATRT | SATAT AW §GT FAr AT |
qi= T = T4 & wET  qi=E ") 4T
nF gAY ReA &1 & uF frA 7 g
T g A oA qqd A awa g 2 )
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[+ F7=T)
RAET AZT 77 TAFT TTAT KA 2T
garfasst w1 faq q1ar 2 71 fF 713
B F7F F17 FAT T fari frAy A
1A E A7 q907 3w F fam o=z
ZT D0 E 7 A E

Ud § gL OF WZTA KT AAT
g A7 3z faf=m 1 2 1 =7 @
Hro qro FTF g0 I L fafeRe g
g1 T TrAEATA W 2 uE ufegr
ARATZ FT 2 A7 97 9Ff FnF 7 om
g0 Fw A1 A7 ANE & fAT @RS
FATT AT 4 1 A1T A L FLE FAHT
FZ AT G | AF AF T g1 I A
F FUT FIEFT T7 AT F AlFA
TF A0 ATAM & WET T OATT FAEA
qATH 57 AT | IA FATT A A T
wEa AT TA0 97 4 AT AfEA aw "
F JATAT FAA 1 AGE T A0 G@
gMET ZATY U2 W1 FAT & adeA
Farsd ®r 2 AIfF A oarw ¥ owa?
qF g ¥\ 7% UF FAE 47 @0
"L A T g §g  AIA FAEA
a7 gm g\ 399 A faziFar #, T LAy
g oT 7 za1 WA 7 fam #1% g £

E4

A FITHTE! AT H Fa fF gwe
fafaees amza™ 7 agzr fwaAw w=Aw
i g F nEw &fzuftn wew 2, a7
€1 39 &1 zaT F1 TEE AT 2, B
FHR ag T dNT TH TIHTAT THI
F UG IF FAE F WG FA AT
F AT TE AFA £ 7 I FAEL A0
f&aTar W & a1 %o To 2 | TZ TS
TH AT AT 2 6 A0 AAE
3T U IT FT IH AE F F@ET q
AT 98 | WY 34 & faq  #@et
AT &1 97 d1 OF ST IF § AT
g Tifega qu, |fza w1 =fad
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arg ®q ZAT AMEE 41 AR fEEA
AT gAT Fifzq 41 ) AfFw FmAEc ox
i mx # faq ¥ 3 qaAnr ad 57
qE | F1 A AEETR i FIT0 ZW
T M AT A AT FUL 'L
FIFW TEAT | FE AT F
WeTaTe & T AT AT AT 33
TAT, THAT FRTAT i T FKIZT FT
[AA AT FT T4T | § TEAT AEAT
fF #r7q 3 fawa, W 412 A9 TH1-
fAusl ®1 AFA AET T AT AT
T AT IA K LAT T 37T 707 59 AW
T A7 93 AT 33 7 I T F7 0049
®IOIFATZ AZT AN AT AFAC 1 A fFAT
e & wy owfRT & 43 %7 (4%
A AATAT Z0 T4 AT - | 5T AR
&1 AR i F AR FAT FEART F
|19 Ig % HEW Al mF 1A & AT
FTH faa=TaT g7 541 2 |

™ & A" H ogrIfam F #v
H FzA1 AEAT Z 1 2T UF AITE
FEZ § WEAI & faq oa 07442 7
wY¥o To HFIH F fag aa fFg F
AfFA 37 9¥o To H & FA4 *AW
TME FT HFA AT AL TAAT 2 1 wle
®o ¥ {fFw ¥ A AR I AT
T TS AFAT £ | A7 fRT Tz A0
fF7 72 T w¥o ®e H WHETA AAT
%7 & ¢ zA (A7 59 A ¥ 33 T2
a0 T wifza | weaw At & AT
g3za 2 39 F fA7 3,000 %o fzg
T #1 A 2,000 Fo W AT FATF
Fa o & fag & G 7 omfr feEz g
AT | AT I AT & fAF 2 000
o F FAET AT AT A9 § ITT
OUAT AT FT TFT & | AfFT HHT
A 39 F fFTar 13 a1 9¥ o EET
21 TF Yo IqT vo ®o T ATAT MIHT
WL %3 47 3Y %o [T A% &1
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g 3w ar fer 3z @97 4 a6
qred g £F w3 7 39 F fAag
T8 7 F3 A frar smar aifed o

d @Al =mgar g f& gardy T=q-
qz 7 FAI 2s FIE, Lo AT To FI
THW A A% 0 (1T vl @ A A
METT H F AME AT A AT H AT
AE TIN AHT EZE0 | A7 AT AT 3H
qIfF aTH=z 2139 HE 909 OF qr9
F1 afrmn F #eET &% AT AR an
3o AT To T ATEM, T gL AT
AT A M AT @ ) W 39
#I TF TF GfAA FIE FT F W WA
§ a1 Ai7A FATZ4 H @1 AW AT
q FE giE A wY 2w 93 w6A
9 7 faae 797 2

W A g #1 ) g F
#RT HA AF FIIT BYGI T LIAM,
ary, wfE=y, A%, #w w@ifs #
qAATE fFA1 11 & 1 ZT TEAHE
FA A AA 2 1 AfwA I w1 92 IHT
=AM g fam vz 8 3 gEt -
foat &1 fzar 11 2 10 F nF gEW
97 JX[ JEZ0 AT 47 1 g2 A
Yo q¥iZ FfHwA faeAT 41 1 & A
3T A fFAT FHE 0 3w § oFfEe
F A7 FFF A3 fmre T 2 ) zwTO
TATAZ &K1 AMZG fF 32 70 =1 F:ifom
F7 % =4 & wfqoa gear fze=man
AT | FA97 %e T o0 ®Ho &FT ATHE
JART AT 2 A7 29§ wfwoe faee
? A A7 FRGT "9AT fEEar 7 i
v AfEa 0 AfEw dAr g fan
SATAT | A AYZ T A OETAT AR AT
& ag TOF1 1 4@ fagr wAn, e
¥ FAEAT T OAFT ANET FAT | A7 AT
aT T3 AW F7 41 far smar 20 e
aq fzar arar ¢ az a7 4% a¥ s
#1 fzar o 2 AT #1 g7 @
fagr AT |
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Shri Shiv Charan Gupta (Delhi
Sadar): Mr. Deputy-Speaker, Sir, I
rise to support the Demands for Grants
of the Ministry of Works, Housing and
Supply.

Al the outset I want to congratulate
the Minister of Works, Housing and
Supply on his able guidance in the
Ministry of Rehabilitation and there-
by solving to a wvery great extent the
matlers connected with relief and re-
habilitation after the partition of the
country. And [ have no doubt in my
mind that whatever is the resideual
problem of rehabilitation, mainly in
the Eastern Region and to some extent
in the Western Region, that will also
be solved by him in a short time.

As far as this Ministry of Works,
Housing and Supply is concerned,
there are two notable features, and
in regard to these also 1 want to con-
gratulate the Ministry. One is their
effort to tap the resources of the Life
Insurance Corporation to make avail-
able loans to finance the housing
schemes., And the other is the setting
up of u Nuational Building and Con-
struction Corporation from 15th Nov-
ember 1960 to handle big projects and,
in a way, to check corruption and other
bad things which are generally attri-
buted to the Central Public Works
Department.

When we look at the housing pro-
blem of the country, we must admit
that the Planning Commission gave
some thought to it at the time of pre-
paration of the Sceond Five Year
Plan. It had been estimaled that about
5 lakh houses would be constructed
under the Second Five Year Plan. Out
of that, so far about 2,11 416 houses
have becn constructed and 95,506 arce
under construction under  subsidised
industrial housing scheme, low income
group housing scheme, slum clearance
scheme, village housing schemes, mid-
dle income group housing scheme and
rental housing for government scr-
vants.

While we ennsider this problem it
should be admitted that the housing
requirements of the country have in-
creased to a very great extent; and
I wish to submit that the proposals,
as have been envisaged in the Third
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I.v¢ Year Plan, that is for construct-
ing about 9 lakhs houses in the coun-
try will fall short of the housing re-
qgirements of the country, Be-
cause, the population 1is increas-
ing at such a rapid speed that
unless something is done in that be-
half, the slum conditions will grow in
the rural and urban areas. Therefore,
it is right time for the Ministry to
take up this question with the Plan-
ning Commission, so that something
may be done in the Third Five Year
Plan and steps taken in the Fourth
Five Year Plan also to make adeguate
provisions for housing.

Now, as far as the housing schemes
are concerned, there are two very
mportant problems. One is, what is
the reguirement of building material?
Whether it is the plan of the Central
Government or it is the plan of the
State Governments, unless we estimate
those requirements of building mate-
rials, namely bricks and cement parti-
cularly, I think that whatever the pro-
visions are in the plan, targets will be
handicapped unless adequate supply
of building materials are available.

In Delhi alone there is a require-
ment of 17 to 18 crores of bricks per
mofith. So, unless adequate supply is
available, you can very well appreciate
that whatever the provisions made in
the plan, implementation will be ham-
pered and our progress retarded.

16 hrs.

The other point is regarding the
agency. There is no doubt that in
some States, State Housing Boards
have been set up, and the Government
is on its way to set up a National
Housing Board. But 1 regret very
much that much progress has not been
made as far as this particular aspect
is concerned. I feel that as far as this
mplementation agency is concerned,
this development and construction
work should be given to one organi-
sation. In the third Five Year Plan,
some basic principles have been en-
unciated regarding the land policy in
the country and it has been stated that
large areas be acquired by Govern-
ment, profiteering should be checked
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and other measures be taken so that
some people may not make huge pro-
fits at the cost of the Government. I
appreciate that policy. I do not see
anything wrong in that policy. But,
while adhering to that policy there
should be no difficiity in having this
developmental and constructional acti-
vity under une organisation. It may
be an organisation in the public sector
in the light of experiences of last few
yvears. It may be a sort of a joint-
stock company or there may be some
other form in which the Government
can have conirol and regulate the
prices, and control the distribution
and allotment also, I am sure that
in the present system—if you look
at the problems of Delhi, it will be
appreciated—the progress that has
been anticipated has not been achiev-
ed. Therefore, there is a growing
anxiely that unless something is done
the difficulties may be aggravated.

If you loock at the conditions in
Delhi at present you will be surprised
to know that in 1958-59, the properties
which were assessed to property—tax
by the corporation numbered 1,95.234.
This number has perhaps increased to
2,90,000 in 1960-61. When I say this,
it means that rougly 95,000 properties
have been added. But you will be
surprised to learn that out of these
properties, the building plans have
been sanctioned for about 10,000. What
does it mean? It means that there has
been a large spurt in unauthorised
housing activity, and whenever there
is any discussion with the law-abid-
ing citizens, they feel that respect for
law is a disqualification or is at a dis-
count!

Therefore, while we consider this
problem, we have to look at it from
this angle. I would also like to sub-
mit that the problem will not be
solved by allotting developed plots.
Unless houses are constructed by the
Government or by the agency which
1 have just mentioned and allotted to
the people on rent, the problem will
not be solved. At present you know
that the price of land in a developed
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plot which has beun offered by the
Delhi Administration is about Rs. 30
to 35 per square yard. If a man pur-
chases a plot of 100 sgq. yards,
the price comes to about
Rs. 3,000 to Rs. 3,500, According to
the bye-laws of the Corporation, he is
allowed to construct only about 75 per
cent of the area. So, it comes to 675
sq ft. If you multiply it by Rs. 18
per square fect, then the construction
charges come to something more than
Rs. 12,000. So, it means that a single-
storeyed house on a plot of 100 sq.
yards with 675 sq. ft. as the covered
area, including the cost of land, costs
over HRs. 15,000, So, how can a poor
man afford such a house? You can
very well appreciate the difficulty.

Therefore, I wish to submit that we
should give facilitics to those who
want to own houses. Those facilities
have been given under the low income-
group housing scheme or under the
middle income-group housing scheme,
by the Government. But as far as
the other people are concerned, we
should make some provision for
them for construction of houses,
and we should give houses to
them on rent. The problem can be
solved only that way. Otherwise, I
am afraid that with the steep rise
in prices of building wnaterials it will
be impossible even for the middle-
class families to own houses and have
shelter.

Coming to the question of slum
clearance scheme and the jhuggi-
jhaunpari scheme my friend, Shri
Naval Prabhakar made certain points.
I only wish to submit that it may be
difficult for the Ministry to interfere
to a very great extent with the Muni-
cipal Corporation of Delhi, as these
schemes have been transferred to
them for implementation. But 1 wish
to submit that the progress is very
slow and something has got to be done
on that account. I feel the only pos-
sible course that could be adopted for
the present is, there should be a peri-
odic reveiw about the progress of these
schemes, so that if there are bottle-

JYAISTHA 10, 1884 (SAKA)

for Grantg 817

necks and difliculties, they may be-
solved in a conference of the Ministry,
the Delhi Administration and the re-
presentatives of the Delhi Municipal
Corporation.

Regarding the jhuggi-jhaunpari
scheme, 1 wish to submit that there
ure two or three difficulties. One is
that, as in the case of rehabilitation,
this scheme should also be undertaken
on a sector-wise clearance basis. The
other i1s that those persons who were
cexcluded from the survey made in
June, 1960, should be included in
that survey if they have got suffici-
ent proof to establish that they were
squatting at those places before that
day. The third is that some policy
should be evolved for those unautho-
rised constructions which have appear-
ed after June, 1960,

In this connection, 1 wish to submit
that the Minister of Works, Housing
and Supply and also the Minister of
Home Affairs announced that the con=
structions after June 1960 will not be
regularised and action will be taken
against them. But 1 am afraid there
is a lot of confusion about this, as the
Corporation authorities have announc-
ed that no action should be taken
against such construction. You can
very well appreciate that if the Gov-
ernment of India takes one attitude
and the Corporation another, that is
bound to create confusion and the peo-
ple are put in a very difficult situation.
1 admit that the number of these
unauthorised constructions is wvery
large, because according to the survey,
the number was 43,000 and [ have no
doubt in my mind that in the course
of the last two years, the number
must have increased to near about
1 lakh.

Whether it is the question of jhuggi-
jhaunpari scheme or other construc-
tians, unauthorised activity is increas-
ing to a very great extent in the Cor-
poration area and something has got
to be done about this by the Govern-
ment, by the administration and by
the people also. Otherwise, it will
become a city of unauthorised activity
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and 1 am afraid this will create so
many other problems regarding pro-
vision of civic amenities and other
facilities, which are always added by
the increasing population.

Another thing about the jhuggi-
jhaunpari scheme is, that the present
scheme in its present form creates cer-
tain difficulties. Only developed plots
are proposed to be given to the jhuggi-
jhaunpari-walas and they have not
been given any money to put up any
structure. If a loan of Rs. 1,000 is
given to them, then only the loan part
increases by about 53 crores and sub-
sidy does not increase. For 43,000
families, the total expenditure comes
to about Rs. 16} crores. The Gov-
ernment may not find 1t diflicult to
make this additional provision to make
this scheme successful.

Another important point is, the
jhuggi-jhaunpari scheme has become
more attractive than the quarters con-
structed under the slum clearance
scheme, If a person who has autho-
risedly occupied a certain  place is
given one thing and a person who has
unauthorisedly occupied is given an-
other thing which is more attractwve,
you can very well appreciate why the
people would like the less altractive
scheme and not the other onc. So,
something has got to be done. so that
the schemes come al par with cach
other and people may choose which=
ever they like and whirhever is con-
venient 1o them.

As far as the implementation of the
slum clearance scheme in Delhi s
concerned. I wish to submit only one
point.  You will be surprised to know
that slum clearance schemes are going
on in Delhi since 1937 Mahatmaji
visited this Ajmeri Gate arca in the
year 1935 and he wrote a letter to the
then Viceroy that such slums were
very bad. they were a blot on any
civilised society, You will also  be
surprised 10 know that the progress
so far made about this scheme is that
4927 aquarters have been constructed
and 1.0 auecte-: are under construc-
tion. There is an area here known
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as the Delhi Ajmeri Gate area. This
scheme was started in that area in
1937 to ameliorate the conditions of
the people there, and to remove the
insanitary and unhealthy conditions.
But what happened? All kinds of pro-
perties were acquired there, Those
people were not allowed even to carry
out the repairs, and difficulties start-
cd coming in their way. The result
1s that since 1937—now it is 1962—
their fate is hanging in balance and
their difficulties have increased. With
this progress, Sir, how are we pgoing
1o complete the slum clearance scheme,
how are we going to deal with it?
Therefore, some radical sleps are
necessary to handle this problem.

I feel that whercas quarters are con-
structed for slum dwellers, simultane.
ously, top priority should be given to
slum improvement, because the ques-
tion of slum clearance is very intri-
cately linked with the economic con-
ditions of the pcople. People do not
want 1o get dislodged because their
source of livelihood is on the spots
where they have been living for years
and vyears. Therefore, any scheme to
take them away to different places
creates problems for them and thew
are generally very much apathetic to-
wards that.

Sir, you will be surprised if 1 say
that out of these 4,927 quarters which
were given to slum dwellers—if 1T am
no! cxaggerating—more than 50 per
cent have already changed hands and
have already gone into the hands of
those prople who are not entitled to
this benefit.  In fact, their income s
in the higher group and by no stretch
of imagination they can be provided
in this scheme, So T want to submit
that something should be done about
this.

I wish to submit to the hon. Minister
that some of the schemes like the de-
velopment of the Kingsway Camp,
construction of houses for barrack
dwellers of the Kingsway area and
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construction of quarters in the Gurki-
mandi area are pending for some lime
with the Government of India. He
assured the other day that within a
month it may be possible to give a
signul 1o the Corporation to go ahead
with these schemes after obtaining the
financial sanction from the Ministry
of Finance. 1 would submit respect-
fullv that it may be expedited.

Lastly, 1 want to say a word about
the educational and medical institu-
1ions which were disrupted by parti-
tion. People have come to Punjab,
Dethi and West Bengal and they have
set up their institutions in these areas.
I am told that grants for them have
been stopped. I wish to submit that
the cases of these institutions are very
genuine cases and they are still in the
midway or half-way, of completion.
If grants are not paid to them, these
institutions are likely 1o be ruined.
‘Therefore, something should be done
about these institutions so that they
may function properly and serve the
people.

ot arrst  (fzanT) FJaTEqEy
wZ1EA, § g AT 7FE, FrEAd
0% AT F HEFH F A7 H g1 AW
afqardt @ =y F Arad TAAr S

g1

Tgfafaias & weAw F1 o1z ¥
%7 7g7 Aard 71 A% g f& frAd A
AW qIFET 739 AR 4 A AT
3 &1 war w7 fzar aar g, afFa
g9 7% az # 5 F mgadr A
Ffam dqr@ad 2 fergeam & amee
AT ZO AT FAATE A (A T
2, 92 AT FG A G §. AT g9 3@
2 o fergeam & &1 97 &1 &%z
quEt § @ET G20 2, AR gy AE
raTE Ag1 far T & | T g H "EFA
# g Frafaaa gz foarea f A7 337
VT 1 HTETE FTAT AA7T 41, T1 g 39
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FIE T-AM( F1 TTETZ T 2497, A1 fF
f 57 79 & 770 # wz-TiET 9T @A
& gre A1 wigt Agr FaAt # faqr e
orgg ¥ oFrA fEar @ 2

AL ANT ATZT A TH AT OH M,
3T WEFA R IA A KT OZF AN 2
gifqar 9% fe 7 FaC q® 7% 7
o= g2 |0, F1AAT 39 ArfEEAr
FgA AT ; AT qZ RgFAT AF WAL, Al
ECOIE TR Ea I A B 1 B O
oY = A AT A4, 71 fFT 599
“qRTiqT’ FgA AN, @A 47 A,
A9 9z 79 30 %1 wg wfAgi w1 Az
F71 AT 91, {67 39 1 “ag7” T2
4 A7 g 3% giem FRr AT €
qrET &/ AT AW & A9 7 f=hq g
T, T AATIA 59 WEFH &1 F1%
3T AL & 1 39 AewH A X FW & fag
AW F FFFT A AT WL
o frmaa & wemEr §g 4@
ferar | ag T/ gm A T A A AT
t fF 79 9z90 & 9% I AHA A7
T T HIEMHGT 7 59 AgFH §1 ag44
N AT F1 fRT T g9 #7913 "
fergram &1 @z w1 @@= 7 w18
ZRIET I3 F7 AF TET | TEA (74T
AR g9 F1 /YT faaar da1 739
fFar | FETAAT & 99 43 a3
HEAI ¥ g19 § OA(gHz T
F 41, IT &1 AIAAT AT FF T30
1 graEAt ot saTEr 2

A1 AT AET 7 fregEAm AoAm,
T T T 7 1 F| a2 | fFregEAr
" "Y1, e, A 7Y amEfar wifz
AR & AT AT AT TgA 21 qRT T
AT G AT AT TEA & | TR AT
a4 fraafzar ? A A0 frrgeAm
7 am, aif@e 36T THEAF FAg 9T
1 a1 | fag=am 7 37 %1 1 aga aw
AEAF A qOTR 47, 92 97 TAT A
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F1 MZRA & 1 I fZAT iy 1 wEE
1T § 7T IA HT wgEa 7 fgrgew
¥ grAad %1 gAAaT 1 uF Fear
q7 fFar 91 | 39 T9q 7 IT AT A
gt ¥ wmman, 11 fag 4 aw o, Al
9 HEEH & 9Od 94 & 419 ar
FG q9A | Ag! WIdT | BT IH WEad
& WOF F94 F1 a9 grr, A e
HTA 37 {oF 0 @AEEE AT GZ-q747
9T TEH AT #qT 3 ¢

zf &g Am I8 fafarzr @
¢ T2 mfeee a9 #T Fifsgl o
AT AR A &9 T
WA Fgd 2 fF ozwe oawmn, ==
A 9T 3T OFT UEEE ART gL
R At IS R R AT
g, W umeEfesee mEEl @
3 FX I 97 UHWA F A
Fd F 1 § "0 & WA 0w fRae
@A g & faan feame % oF g o
2, Wgl uF FAEY A€ F | FHET Mt
aF F1E FE uATe A2 gE 2, AfeA
a7 |2 &1 72TE 71 @ A e Hfre
et g, AE I E T &1 IES!
9gF AT AGH & | W AT | fFAAr &€
fear o, Afs7 weww & A1 T
T oA g, WifE ag 3T F oA
& fad o AT 2

9 T grE-ZIE A1 I9 qga R a1
H 19 & ATRF 7@AT 9ed1 | 98 WE-
a1 fot-aars 7Y afes fet-geme 81
A 1 J01 T7 T § WO, § FERIT
AMEER A S IH AT g 91 |
I9 T A FGIEE T FATHE T
FI-99 &T F "I gAIQ Hi-AgAl A
RN & 930 # w9 91 FC O qqT
T T & WA WIOE! ;TR fEar
2T w¥ AR 9 F7 I fw tafaees
[T 7 T7 ¥F AHA 7 99 B qW@R
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£ fagr, @1 72 99 & @19 fEaErs
Y w2 | 39 %1 H1ATT F7 F AT
/T AHETE E T

1o dto Teqo Tho & A "
fag wwaE &1 f3% #=01 | @@ v
ar A g mwifg awm F O fan
gv: At w7al fagr mur & M &z
FW fAATa7, 1eev § q@and ZMT
wzr Rl arefy 3z e 7, faega
Zfaar ¥ 77 nF w9zE A I T A
gfaar # wra@Ar & wwar 4@ Fv
fam g3 dAraw 1 ardr A w7
Z2 PRFOTHT A OW A 2ET AT GO
A1, 2T H A ATE AT FE@AT AT
g1, A1 #7471, 59 7 770 F1 F3=TAC
7 UITAT MHT 4, q@ WIEWD AT
1 9fga =37 a1, F1 fazar waa &
T TAT | 97 I A4 &7 IA g fE
78 A g7 79 43 # 717 9z feegram
famr 21 o sz awozwa arg S
Fr mapfy 741 § a7 92 e E W=
a7 ZRA TAET 712 gER fEar 4
afra fag 7 femgmmmr &1 Famfy
ety AT 2fAar & wrAEAn #i o A|
41, feey afeam naar a1 mifaz e
s gt #r swgfa £, fmr anfac
7 WIA WITHRI AR AT AW FL
T AT F, TN TST AT F1 FA AL
At fsm s 3| mEA A T
oA g fzg, 7T 9T IEET @A,
fasr ==, oF w2 F=ar &1 &4, 91
feft mw qofrafr & X% & T
9 g7 @1 & A 29 IW TR U7
FAH WEMT T A TH F | wT
ax zfaar % g9 A7 & feft mew
Awegr aqr Mify #Y TEEE F am
oot a9 e et 2w B A g
g
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o1 gz 1 A<y S & fFoewa
a#are Far fzar 1 afeq af 97
agr Ay A1 AIIR FIAT AET AT 0
T i & 5 77 7 afr gwdr A
FrEaR Z1AT 91f23 41 a7 99 @7 &
A 9T FAT aifed 4 vt 3EEA
ST FATT T | A AT a9 g
g f& A ofmar ww wfaar &
it afex M gfaan &0 & AT
frars ar gfaar wraar 77 fr ag A9
T AT FT OEATTE 7, AR AT AR
g 920 Az uf1T 37 4, a7 @ SEISA
z fom 7 feegroesd & 997 &1 7
faar 1 ar; 7 7127 7 f5 F17 M7
T d g1 waz fea wmar 2, Az feza
02T 1 IAFT AT FEE A1) TFT
T A4 A 41 AR 9T §F &7 g
F: 0T A a9 A #ME
T HTTA &1 &9 F747 |

fFa fzdt =fras Az, g
577 7 ®ewa WA £ T1 A1F A1 AT
g oy ST Ay 3T 3 FT, WA AT X
AT 97 WT 390 AT FNAA T A7 AT
qIT 2, wdr Fr #1734 frar 77 %
TE F AR QT A TFT. ..,

0% ARG @ : HIT T4
A7 87

ot qR ¢ 7 AT T A 9 4,
& fazar ®r 3A71 920 93 Aqar £
gfrsmarTiA AE g & A% am
9T HIT A1 g3 AFET FTA &
faT f41T 2 1 ®IOFY AT 7 & A7
g FF A qa #3350 2a7 Arer Arar
&, “xgifa 743 Tar ws, 9f oma
AT IR, 3T HIATZ 790 ATH, 07
1 @vafg 7 wmatd” Afwq 93 323
't ANg §39 § A7 FEA E, CArE R

oA, fzaa wofgr & waata

JYAISTHA 10, 1884 (SAKA)

for Grantg

qgz @1a 7 fzegEata & JaAi
# vza A FAA@r, o= ATT WAL F
w@H T FAAT F1 AZ oW AT ALY
2 fr g% W@l merEa gf A1, TAE
Tgrq arg A FE 9T HIA O eart
4, 39 g WF AT FA IATE
TEY FATEY TAT 1 ¥y FUT A
F1 mifamg &1 T3 907 1 317 FT
ATE F1 A7 WAT AL E X A0EAT
z f& ar a1 7 A waz 7ER a1g w0
gra ¥ wrezfaar wzar gz § A
gaz wregloAr #27 A wgfoer
¥ A 81 &7 4 w1 oA, 2z fFwa
AT £ TT2 1

# AR FIEIM ZAT ATEAT F
ST 97 WA TTH AH AT AE0AT
TH AT g BT 9T TBT AM g q AT
W AFT S0 AT EAA 2, TAR AAA-
Arg fmar gom 2, @AY a7 A AW
F 2| FE T7 OATAA FOUF AT A
ATy w7, Az A F A AT oafe
T2 F19 F1 2 1 § 3 vz fFoe-
ZT AT /YT ARIGT THRIINA, I
FIAT ARFITE § A KT AT VEICT TEA
a1 41 | TRZIT ST 0F TEET ATE
& LT TF A ATHIT FAT AT | TRI
TS ANHT A TR | I LA
TF T3 391 A7 | 77 i g JAr §
fa areft ST FT AR &A1 AT A5 B 0
eRT7F 347 fZar 741 21§ AT AEAT
g & ==t a7 wrd rAT @ 2 7 A1 owr
FT TAF IS FF T3 97 H77 77 g7
w17 7z fzan fF ag arg &1 =7 2
fagAm arq & =T FAATFT FIA F
g7 3 qfw &1 nFETET F79 F AR
aF G A7 | IH TqT 97 qAr A F
e aara g 1w fgafrara &) ag
aFT &1 %71 2 (% 919 3 qF A
Fiferma sy T F 99§ A
Fit w7 g ¥ wfq 430 ITHAT A



81 85 Demands

[+t aire]
fargeama &1 w1441 37 230 afes wid
FIAT A Y, ;X AT FAATTT T,
ATF HT7 |G TAT 731 Fopar A1 a1%
T ALA | T AR T AW FIAT F
far fazvdt qar & 70 Z17 g7 AT wF
/Tl A AT wEAr 2 AaaE afF
mifs #z 7% fF acfi & =vw
¥ fam a7 s 737 3719 7 Afwa
A AA1 FIAT £ 77 F 1773 f5 g
Zaar ifad v 37 a7 Aw g oA
A1 & 69T &1 AT "EATT g0 2
ATZT MET AT AT T OATR AT AZT
qF4 2 AFEA ww wT A 97 A
®IATA FAAYN F AT IF AT T A7 41
WA 2 FH AR AT A7 aqr Zr Frs
F77 g 1 3ART TF ATAT 2 | 5T A1q
et 0 2, 77 st 2 At frgoam A
A1 720 43 2, TAN AT ATA 37 A7 73
FIH 7T 2, AT7 FART ATOH 57 (701
1 991 FwaE & g #5217 foirq
AR FFT & AT AN FAG 2 oW
ATAT AEA IAT T[N FIAT E AT IR
w917 A7 f®wa0 #7940 2 4o 3AE
fagmivr ®741 2 1 & a7 Fvw 7 %
TEE7 WIE AR ¥ A # faar 2
FAT AIAT & FEZT TF T AT FT
# 1 3a% 797 fAar 2 5 gq aifae
A azAaE ¥ A1 mam g ozw
#4 &1 fvav 5 37 7727 2 321 0F
G FE AAT 2 | qZ qE ANE B A2 7
zAET & a74 fov fzy 9, faa & fa0
FTHTA T wan F7ar fgar ar e
aF qar 730 far smAr 3 9w w= oA
faar &1 AFAT 2 1 FART AT §AT UgT-
Fwfzafan & fag =ifzq, avx a9 &
o =ifad, s=am & @ & fat afar)
Fz1 wrar & R 73 3@ gua w7 23
§ warr iz a faar &, g 7w faan
# gy 3g 31 frar @ | A gz fam
fao 9T 2, 97 & A7 T 8, 4]
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FITRT AR 3 TET 2 | WIGR! § T,
TOTr FT WYZ FTIAT ZO0, A A7 gwfA
F1 Az v Zem oo fgAr amg A
T FZT TI AFIR 2 | AT FE 3T
TR F AT AAIR ZT AT AT
IART AT AIFIIT Z 3 | A0FT AT TFam
T & 719 77 fZag=E ;Y F990
77 %7 AA1 2 | frgemm v w747 3]
BATT 97 FITRT A1 ZHT 747 AGE A
F7AT 04 & A7 77 wifAiz 5 aw
TEAT 2. AT 0 Z1T & T9 FI A7 AT
TR 2, AT AT 4 AE T7 AT IAET
AT AT FRITE TTA 2 AT ATHT AR
A1 E AR 2 773 IfA T oAwAr 2
o7 1T Z1E PRArat £1 3087 F127 FA1d
faar zasr vamer & At frar 29 39
ATA A% AREAAT 17 27 mEAAT w
77 7 Afwa za g 73 #71 7v% 74
1T TF7 2 7T ATTHRN AT TI77 7747 7 )
7z faeaT @3 w1 A7 A 2 oAz EqT
0T HIAAME J AAF A0 AL AT
FAveE zaar g a7 fagan zr3a zr ar
FET A7 AT AT A7 FI 3 35 F7 7f2A
qzF o "rAEr &1 fwar A 4, 78 22
wrz # A 97 d5 A7 frAgra A
fr=aa 1 RFAT o1 T7AT 41, 75 A2
TE F, [ TTAT] A A AL AT,
w71 07 13 w7 I fevEraEA A
faars draf faar ar | g7 om 3951
zfazmr 7 fr 23 2 a1 57 amwr 31
7Z AT 2 | 3T @IT F£T AOT AT
Fz4 2 & arft St #1 eAnF q9T F47
faar 2 Fraz A0 A9A F AR ATAT 2 4
AT F2r fEdv 3w § ;egrr A3 gAr
foar 731 agr g1 721 & 1 Texfaar &
aETEY g &1 90A F49 ¥ fA7 oA
Tz wgfaar fam &1 Farez aEf A
Trezfaar wradt &, oo fRaY &1 Arg-
J9 FIAT 9347 & AT IAF I&E
TEAA g & AT a8 a9 fAdaar A
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fadsaar 139 2 | g AT FY (945970
ST A g o gt mwey 7o
ainf@mmwEa? 0 3% g AT
oA IVID A F oA AT TEl
mTogn A 2 fg ozm ozA oAmA
fReFTT7sA1 ®1 =/ 741 TEA
2 o7 JAF FTT, T afgA g@rmr v
gt 7+ 2 77T FReTme o W A
773 ' fam wrar w377 $709 fam g,
=7 qEAT W AT 3, A0 am affrafy
FA0T 7 A qfezT 57 o1 9 A AR
AIew A2 T v g owe far gfeT
FOERT. TRIOT AT 0E ¥ | 3 wfere
AT AAT AT 9579 7794 2 [ 2w zq
T F {3 ™ owTA, T Fm v fAg
TAW ORI, A/D FAT, AL IA ATE AT
an w74 °F fa7 Trage @ samn ofsw
T2 FATA Z AAT 97 IATT AT AT 41,
AZT T FIHT @A T 41, 921 17 A F1
a7 gfar ®1 Tl afE 1 geEm
far ar, 791 31 T TR T 7 AT
z &1 (R w0 waar frar 41 ) 9z 921
TAZ 2 AZNTT TF 1A AT4 T R AfALY
Afzar faft 41 A7 77 Frzr 9 ) g
39 9T ZARN AN AZT 7T F AT FAT
T FTE E | FAT A2 7 AN ATE AT
FTAT A7 # 71 #47 f7341 0 F1 220
ATT HITAT, ATETT FT T2 TS FIOAT
oY AMT R FYR GTEA] F T055 77 AT
Tarz AT A wiv fer oAz faqvw
$z374 Fa4 ¢ aq7 afvfeafa zer, 7w
a7 i1 f197 £7 | wfewz 7 7187 a9
73A1 A1 AR g, #ftET "7 odwe
AT KTAT AT AT £, THI(T T ATHT
fa= Zqmiar a7 g #fwa vl wferz
atz TRFIT FY TIAT FIA ATE ANY F
TERT A F qTZ 7 AwT w7 (7
THT A/ W99 41 ¥ WA AfFw
aF1y 2, faz 257 2, 1 #97 3991 1A
qAT AMTAT 7 FAT TATE ATAT TN
&1 ag ;ITRT F1AT AT DI, AT ATHIL
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A1 23 A7 fzegrana &) FAaT AT
FA T q77 7 910 T30 Agl FL
TEAT |

Shri D. C, Shrama: After listening
to this very impassioned plea for
erecting a permanent memorial to
Mahatma Gandhi in the place where
he suffered martyrdom, I feel that
my remarks would appear to be very
prosaic. I think the soul of Shri
Bagri spoke today in his speech. and
at least I felt terribly moved when
I was listening to him.

First, 1 want to dispose of a few
points which have been given to me
by my hon. friends, because if I do
not do that, they will all make my
life miscrable. In the first place, I
want 1o ask myself whether 1 should
speak about the Minister who is dead
or the Minister =0 is alive, because
the Minister of Rehabilitation is dear
and the Minister of Works, Housing
and Supply is alive, All the same, I
would like to speak about the Minis-
ter in both these capacities.

1 would like to congratulate Shri
Jaganatha Rao and Shri P. S. Naskar
who arc going to have him as their
Minister; they will find in him not
only a good friend but also a good
puide and a good philosopher, and I
think that they are wvery lucky in
being attached to him.

There is a Library in Parliament
where we find it so difficult to read
the papers or the magazines or the
books, That library registers a tem-
perature which, I think, is very diffi-
cult for any human being to bear. I
would, therefore, request the hon.
Minister to have that librar- air-
conditioned ag soon as possihle, so
that... ..

Shri Jaganatha Rao: The Lok Sabha
Sceretariat will do that.
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Shri D. C. Sharma: ....we can
study there in peace and in as un-
disturbed a way as possible.

A friend of mine has also told me
that the needs of the people living
in North ang South Avenues are not
looked after properly.

An Hon. Member: Not at all.
-

Shri D. C. Sharma: And they are
being put to a lot of trouble. They
have complained to me also against
the behaviour of the officials there,
and they tell me that they are not
receiving the proper amount of
courtesy and proper amount of at-
tention. Moreover, their complaints
-are not attended 1o very expedi-
tiously I would, therefore, request
the Minister of Works, Housing and
Supply. or whatever he is, (I do not
know what he is), to look into these
complaints of the residents of North
and South  Avenues and carn not
only political kudos but also religious
merit.

Now. I vome to the guestion of re-
habilitation. I do not know whether
the hon. Minister wus in a hurry to
bury the Ministry of Rchabilitation,
or the Government were in a hurry
to close down this Ministry, but I
think that i{ has been a premature
‘burial. It has been the case of some-
body being buried who is half alive.
I wish this Ministry had becn con-
tinued for some more vears, because
I do not think that the work of the
Ministry is over. It is a very sad
thing that this good work which was
being done by our Government has
not come tg an end but has come to
be a kind of side-line. 1 wish this
Ministry should have been kept going
a: its full power, so that the pro-
blems of refugees, which we are
facing, could have been dealt with
more properly.

1 shall say a few words about the
the refugees from East Pakistan.
About five million refugecs  have
come from East Pakistan. 1 do not
-want to be g prophet to say that more
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of them will come, The Pakistan
Government are holding the Hindus
living in East Pakistan to ransom, and
they are following all kinds of polic-
ies to squeeze them out. If anybody
thinks that the Hindu refugees from
East Pakistan will cease to come. I
think he is living in a world in which
I do not live. They are bound to
come. Sometimes, they will come in
trickles, and and sometimes they will
come  in big  floods, but they
are bound to come. And do vou know,
Sir, what the implication of 51 lakhs
of refugees is? 1 represeny the Gur-
daspur district. It consisis of 8 as-
sembly constituencies. The popula-
tion of Gurdaspur district is a little
more than * “Nion. This means
that the Pasisian Government has
been responsible for clearing at least
9 ‘Gurdaspur districts’ from [East
Pakistan. When 1 think of my Gur-
daspur, when I think of the fact that
9 such districts in East Pakistan huve
been denuded of the Hindu nnpula-
tion and all their houses and lands
have been given to Muslim friendi—
I have no quarrel with my Muslim
fricnds—I think I would be fully
justifieq in sayving that the Minister
of Rehabilitation, the Indian Govern-
ment and our Prime Minister have
a right to ask for corresponding land
from East Pakistan where these re-
fugees can be settled. We will be
perfectly justified in making such a
demand,

What would happen if all those
people from the 9 ‘Gurdaspurs’ are
shoved here? Where shall we ac-
commodate them? Where shall thev
live? From where shall we find land
for them I would say that
the person who is responsible for
driving out these people should be
asked to give proportionate land so
that they can be accommodated. I
think this is a problem which re-
quires very serious thinking. Unless
we do that, I do not know what we
are going to do.

My hon. friend thinks of colonies,
townships, squatters'’ camps; all
these things he has done. I congra-
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tulate him on that. Bul do you think
that  Rajpuras, Faridabads and
Dandakaranyas can accommodate all
the refugees who are coming from
East Pakistan? Certainly not, There-
fore, we are perfectly justified in
asking Pakistan to give us that land
which these refugees have vacated so
that we can rehabilitate them pro-
perly. If our Mini~'-v docs not do
that, il is not doing its duly,

My hon. friend goes to Pakistan
and brings a few lockers from which
the articles are mising. He goes to
Pakistan and brings a few insuran
policies  which have become out of
date. He goes to Pakisian and brings
a few pension cases, and those pen-
sioners are alrcady dead. 1 congratu-
latc him on going to Paki<lan and
bringing al] these useless things, He
does something. But I would say
that this is nothing.  Pakistan has
grabbed Rs. 400 crores worth of our
properiy, while we have only Rs 100
crores of their property here. T think
the hon. Minister should go to Pa®
tfan not to neootiate about these
lockers, co-operative  shares and so
on, but he should go and tell them:
‘Look here. You have got Rs. 400
crores worth of our pro-
perty. We have got Rs. 100
crores worth of your property here
You owe us Rs. 300 crores, and you
should give it to us'. But he will not
do it, because we are a very noble
sct of people, Our Minister is a very
noble person and he will not do it.
But I think the time has come when
we should make such a demand for
Rs. 300 crores worth of our property
which the refugees from West Pakis-
tan left therc. Of course, so far as
the refugees from East Pakistan are
concerned, I do not know how much
property has been left by them. But
we should make a demand for that
property also. After all, it cannot be
one-way traffic. It must be two-way
traffic. If we are going to rehabi-
litate the refugces, we have to ask
the Pakistan Government for money
and other things. I tell you, we
Indians wil] cease to be Indians and
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our Indian Government will fail in
its duty if we shout the door against
the Indian refugee from East Pakis-
tan, The doors of India will be open
all the time for these refugees. We
do not want to call them immig-
rants, or migrants or whatever it is.
I do not know the difference; I do
not know much of English. But, one
thing I know and that is that any-
body who comes from East Pakistan
is welcome here. 1 think we will
give him all the amcenities that any
Indian citizen has. Therefore, T would
ask the hon, Minister to say that
today the doors of India are noy going
to be closeq to thosc persons.

The Nehru Liaquat Ali Pact is
dead, It died before it was born, It
was a case of, shall I say, premature
birth or death, Of course, we have
observed our part of the Pact. But
they have not observed it and they
are not going to dop so. I would,
therefore, say that the responsibility
for the East Pakistan Hindus is ours.
We pgave them the assurance; we gave
them our word of honour that we
would look after them. If they are
not looked after properly there, it is
our duty to do so here,

Our Rehabili‘ation Minister is Juck-
ly himself a refugee. Somebody was
saving that he ig living in an air-
conditioned house. Probably, he does
not know in what kind of house the
Minister was living in Peshawar, 1
do not think he is living in a better
house here t{oday than he had in
Peshawar, But that is another story.
I request the Minister to keep the
doors apen because they are bound to
come to us, sooner or later. Pakistan
cannot tolerate any minorily., Wher-
ever there are such countries they
cannot tolerate the minoritics. There-
fore, we should keep our doors open.

Another point 1 want to make is
this. I wan: to say a few words
about slum clearance. My State is a
very progressive State, You will be
glad to know that we have got a
Minister of State for Slum Clearance.
(Interruption), Seo, you can under-
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[Shri D. C. Sharma]

stand the value I attach to this work
of slum clearance.

I would say that this problem of
slum clearance is there all over India,
My fricnd was talking about Delhi 1
think the whole of Delhi is g kind of
slum minus some of the fine huild-
ings. Anyhow, Delhi is a big city
and there arc big mea (o voice itg
needs. I am a sm~ll man and 1 voice
the need of a small place.  (Interrup-
tion). And, it is  this. [ wou'd ask
the hon, Minister to go to Pathankot.
If he cannot go there, he should send
Shri Jaganaths Roo or Shri Nazkar.
I would ask him to go and sce in what
sub-human  coaditions some of the
people of  Saili Kullian and other
places are living. I hope that when
the thinks of thi: slum clearance he
thinks of the jhinggis of Delhi also. 1
do not omit Delhi, T spend most of
the time here in Delhi and also in
places like  Pa'hankol and  others
where this problem is in a very acute
form.

Another point T wanl to make is
this. I want to say something about
the Supply and Disposals Depart-
ment. You will ask me why I am
talking about that. By an accident—
here are so many accidents in life,
and our Parlinmentary career has ils
own accidents—by some accident,
over which I had no control. T became
a Member of the Regional Purchas-
ing Committee of this Dircclorate-
General—something like  that, T al-
wavs enjov the membership of com-
mittees, and T cnjoved the member-
ship of this Committee wverv much.
Because, I could study there the
mentality of the business-man, and I
could also study the mentality of
the big officials.

I must say that the Supply and
Disposals Department is really two
drpartments: one is Supply and the
other is Disposals. So far as Supply
is concerned, I think this Department
has done very good work. It has pro-
moted small-scale industries and
cottage industries. It has also givena
fillip these things. (Interruption). I am

MAY 31, 1962

for Grants 8194

making a statement with a great deal
of responsibility, It has also promot-
ed the sale of khadi. It has done all
that kind of thing. But in regard to
one branch of this Department, name-
ly the Inspection Wing, I woulg ask
the hon. Minister to take care of the
Inspeclors. These Inspectors  re-
quire super-Inzpectors o inspect
them. I would thercfore ask him to
be wvery carcful about his Inspetors.
Becausn, these Inspretors are wonder-
ful people, they do their job very
well. But all the same they require
to be looked af er. they require to be
supervised,  and I hope the hon.
Minister will do so.

So far as the Disposals Wing is
concerncd, 1 think I cannot be so
optimistic. 1 think lots of things are
lying there. Anq I would request
the hon. Minister 1o see to iy that the
Disposals Wing follows certain rules
angd regulations and that it does not
give out vague tenders and odes not
auction away things to persons who
dn not exis!, and that there is noth-
ing shady about the transactions of
this Disposals Department.

Shri Mehr Chang Khanna: You have

not said much,

Shri D, C. Sharma: Sp far as the
Supply  side is concerneq 1 have
nothing against it. 1 would like the
India Stores Depariment, London and
the Indian Supply Mission, Washing-
ton to continue. But T would like to
say only one thing ang it is this. It
is said here in the report with regard
to the Indian Supply Mission, Wa-
shington.

“Tonnage shipped in Indian
Flag Vessels during these periods
totalled 46,891 tons and 32,344
tons respectively.

I would suggest to the Indian Sup-
ply Mission in Washington, and also
to the India Stores Department in
London, that they should patronise
the Indian ships more and more and
that they should become very effec-
tive brokers so far as our shipping is
concerned,
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I want to say something about the
Hindustan Housing Factory. The
Hindustan Housing Factory was a sick
child of the Ministry.

Shri Mehr Chang Khanna: It is
much better now.

Shri D. C. Sharma: And at one
time I thought that this sick child
was going to die. In fact, I wanted
that this sick child should not be
there. ...

Shri Nambiar: It has survived.
Shri D. C. Sharma: In spitc of you,

Sir, I was talking about this sick
child. I think that this sick child
has recovered and it is having some
signs of healthy life. But 1 would
ask the hon. Minister 1o rive it a new
look, to mive it g face-lift. ‘This Hin-
dustan Housing Factory cannot he re-
peating stereotyped designs and rou-
tine things. I think they should get
the help of some very good designers
who can introduce new things into
this factorv, =o that the Hindustan
Housing  Faclory does not remain
only a pilot project but becomes a
factory on a big scale.

Sir, I have said enough. I thank
you very much and I hope the hon.
Minister will live long, and 1 pray
to God that he should live long, be-
causce he will have to leok after more
refugees. And I would also ask him
to write to the Government of India
that this Ministry should not be nam-
ed Ministry of Works, Housing and
Supply but Ministry of Rehibilitation
etc., etc.

st Wi Ty (TN ) ¢ oI
ST WEIEA, HAA TZ4 § 3 HeATAG q
grafraT #@to qio goqo e T TG
JFTI STAAT AEAT | Hlo dro Taqo
o & AvaeT § FIH! ATAT F Tg AT
wrar 2 fae gaH weerae faame 2 A
IGF I A A F T, AT AT IAT
W Tt &, IAA FTH TH-ATT AR
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FIEH T & | TT AT A W3 HIT A
FG AHF T %2 77 4 "W T A
qfesr s TiTIiEAE FUL FT O1LEI-€R
#1 fq1e %1 aus draar arean g, aE
99 8¢ @ FHT So& A% wAr fwErer
gt 2, faan sfew g 2 fr 3w
fasrr & sprada faadr mgas g 1 #1
I 3T AHT T2 E o 5 W oA s
1z 37 =18, 47 (67 i 1 A7 andi
TEF T SIHAT Tigal |

FATAT 7 HET V2 T iFwa fafardy
& faq op wreree gamE mmr g R
a7 T 4rg 591 a7 = g1 qfinz fe
A | TATE S OE T A g A,
aia| i Ad, T agn afomy g9 |
foraam & = avdq 0§

A4 ATR AT 57 2 4 R AT

416 £ fqaaa mifaaT & aar g
fr veys & T7 18ve AT Ho Tlo
Tedqo o i FgAeH &1 vt Gfaw &
Yo,a%,u%¢ ®IT T[T HEv-aAz fEqar
v |

ZA) A97 7 w7 AIA A 2AT 34 -
fewed &1 T 1 F43797 T A
qTZ A IF-ATA 1 AW 3, T ¢ T2
BT T FTH H co T Lo ATF ETT AN
A 21 arAr A1, wfra 47 smEaa-
fara M7 wearEnT #1 a9 A A7 ATH
g1 |

s o A1 SifaA 4, qr 3R
et 1 a1 & fawg ¥ oF e @
Fa% 41 | AW Z9TEr FT owATAA AT
fafien o7 A1) faraa &1 g &
Tl fedaen 4 ax ga faafes &
FTH! QT HFTI07 &1 =a9 faam @

%7 frarat & Tifgz g § v 5 ¢-
o W foEa &Y OF FET 39 ¢, W
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[ et F=reT]

f dro dYo g3q0 S0 & AT 7T g
1 ITAR T A7 FF F71 974 T 4%
q=A1799 7§ A7 Far B sooaq & faafas
H uF weFaradr £92) fasrd g 0 39
FAI H 5737 5L, Tod o THo THo
fafa=ay, 1% gAfAae, 3=i92T Fa7=
A% 1f7T, NF # g wanfaae o
et a%z<r, zam, Mo wHe fufawds
g | TAT ALY, T4 FAEY T F47 779 Far
/7 3z f57 AN 7% TFA | w0 AT
3T ATC | F1E TF7T A0 STAT T4ATZ 0
T &Y IAF ¢ H 3T Z7IAH TG IAT40
T

d aamar g fr @1 A "o dro
3= o 7 AFAfaT #, 3 WA I
& faafas & #a1 AFeq7 7 A%97 A
4 T (AR T AT | 0T
AT Fz7137 ¢ fF A o 90 7, 7w
IART AL TUFA T (A0 F71 907, AT
o =<1 &7 5% 641 £ | 3afAd 410
fewme 2 f5 Fovma &1 g7 777 7 AU
garT & far o 218 a7 wHrET
arfzr, w1 fF fasga 3feddz &1 o@
fT 39 weaTeag T &L AEA T EL 0
qFT F4T 7 AT Z7 A1F W 9= A |
grAdA g1 AFAT F, AeAAr g% THE
7T F AT IAF TP AAT 19 arAr

TR

Hfr zamt 2 # gATEl AT e
TF9 1 F79 U aUF qFAT AT 7 E,
Fafa7T "o Tro 3570 Fro FT AH-AIT
Y ATATE TZAT AT TETE | LU T—4Y,
# FF-AT2 Y FIT T 41, FAF 0
AZ AT T 96 FUS EATZIAT 2 1 59
feqfq 7 s =7 faqrT o ez ¥
F4Y FEY w1 4%, A7 FA w1 AgA g
qgAAT | AT 27 AGA TAT B | FHAT
eifT aredy weg W AT ¥ g
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& | gafad wearar< # T T agd
HTAEET 2 |

16.56 hrs.
[Mgr, Seeaker in the Chair].

TATAG 7 HAlo G0 T30 Mo F
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AFAA FAT, I A AT erfaTs,
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frsry % 7 AT A7 2, fAF waie
Fr a4 7 A g o oamdE
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g &7 A {4 AT AveAd 3T E, 999 £
AT 3T R A qE AW WEE I
ZHTTAT 1 FTE AR AT AGT

@ F I H {3 A AT A
g‘lirmmﬁ%wig,?ﬂ'ﬁ
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mifag & fx feamga oY onfar &
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2 1 g qarmm § oft ow s -
TReT & faf Avee Taed Few
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FET AT |

T AT T g 2, T qX A
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T FTE 7 e g fw ool aw @
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F1 g fargr am,
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[ wrET w=wv)
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FAZT ars 1T Arfw o7 FF = Fr AT
g @ 71 fa o g0 A 3,
ag 31 &M ar A4), A1 fritz A
AT A, FEN AM AT AZ AT IAF
| AT ¥ AR AT wgAA T4z fEm
i

oL w9 AEA ¢ fF gAmd Fd
arErg # ad ar mmwet Jifzd w5 owma
W ff AW FIREr orAr g ghfa
faan & ar AdY, faiz fagar & v =),
agr faaar & ar F3f 7 T @
foerat & @1 TAFT TAA FT)

faaz & faafas &  Fgar [
g fw w7 fet & fadiz awar & &t
IR F o feaeE gt & AR 9w
o feama F A g fag o 2 AfwA
AT ¥ faite =0 grar & A1 g3 F1I0
7% 2 fw dfaeqt & 9= faue smar @ ar
BT AT FF FH G ATAE | A ABATE
f& gaTEat # @94 ar faiiz A oF
fgara & af afew aqw ¥ fzaer & frar
ST W 34T fg|mE & 97 AamEr A o
5 wifgaa Famr I0 S5 q0wT
faraT o @i fade adqa @ fgama
¥ fagr @1 7% | FAHE A9 F AT
ezt At g ¥ FW " afy qAr fEar
T Y ofRarAT | a0

g grItam & AL F AT FEAT
AEATE | T T3 HEA HATA § WK
HTHL FITT F7A § ATAA3 A FAR
O T ¥ A ALT HT AL L | WAT H AT
HHAT HI AT § qg FATALT AT
Faifedy A1 71 & w7 Ry # faw
FAfzer T & WX TH T FA A L,
FIATA LA Y & | wEl 7 A feafy
# 9% g7 @O gt o7 WY 8 1 g AT
AT FT THEAT 5 FTC A A fa@w
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AT w7 e 3 afgn o ferem F
TT ¥ AFT s FATC A0 £ T30 T FY
so FfTrT AAMRT @I & 1 afET T
ot Frrr 2 0% so wfmry amardy &
F17 AT 20 9f1mg 74 e o 2T @
YT A1 20 FfFET FTATEr & 39 9 o
gfqms s7ar =7 fwar am =T 2 05w
feaafvzr #1 g7 fFar T =rfz7 9
wiat w7 F1 Zr3faa 1 Awear 2, 39 97
s 77 fzar smar aifzo o mit &
Fira ¢ fafaga qam 777 § o
qETT T T A7 T4 AT A s av
Yoo FLUZT FTA AT Fum 1 AfFA
AT AR F AZT 4137 771 AF FA
& fAq var w1 31 FA 130 FOF /AT
FT AT 2 77 fF ®%F oA 35y
FU2 47T AT ¢ A H 130 FUT
aT | F =rEAr g 5 A W 2, aw
arfzi ? s zr3faw &1 g #1 g
FTAT & AT TR AT X q2A AT AV
ZrafaT F1 goear #1 grq & 777 ArfaT
WAt KT AAEAT AT TR 2T A3 AT,
W FN 3T FIRF 77T A, 47F FAAT
1A AT A3 A B ACEE A waw
=7 qraA i qrarfey faadr afza

TEH A AL AT F A H §F
gt 2 afea az gafanfafsdz 2,
AZH ® ATAT & 1 wE W TT AFA
deq fafrdt & 9fed 27 2, 3w fafa=
F 9fTT A377% 71550 F TF HA A
T A IR gg AT AG AR AR
AN THEAT FT FG AAAE AT 1
& wrzar 7 fF mr fadia @7 9T 39 9
o 3|

HHT 7417 & (A0 Wt § F0 5%
1 gare wvar faar amar & ar g%l
3w fran s & A wwwar § e
2 FATK WA H FG g TG qHar & |
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FGT AHF AT IAA ALN AT AFAT 2 |
1 TR &1 370 A0 Fife T o A
Fr 3afa o= 9= frar wAr =ifeT
Al 77 7 v (AT mAe fo uAe
FAF AT A7 T AL Afwa
fram grzm Y FrFr AwT 2 1 A5
AT ITH! AEA TFG AZL AT AFAN L
AT A% IR TIA AL AT AFAT ¥
AT AT AT FsAT GO AT IAT
fzar amar & v 39FT Arer agT AOIWA
FT AT AAT F AT T TF TAT ATAT
a3t 2, ®15 a3 03 041 AZ 1 @
JEAIT TTT WA FA & AT T AAT
AT AEE |TRAT 20 ATTRY A ASAATT
3, Fzfean gisfar w1 2, oAizwa
grafaT &1 § #HX IAR ACHEIT ATET
St 77 wrar FA7 37 @ | afw
Azt 9T "rTED FqArAr Jear g fE
fFaa &1 @ &1 @@ ¥ v fza
AT & 1 WL 39 7IT &4 q frewd
grar & @1 fee 3T " o 7 3g+
form v & A7 9o FE A9 G g
frma =g ¢ fr g=sr 31z Adl
st &I w9 g & fag faar
ST |

faama Aama @ g f& (v &0
woqT SifF faeowr grsfaer § &@raw
HEL T H IHY fA6 Je,000 HEA
A7 | 59 feoma 7 yo fafamm zefan
a A % a7 #T0 2500 ®TA 1124 |
F1 TR T TE & 9 797 gAfanfafete
& A @g 3@+ TifEd | 1 AT g
g 39 ¥ FrEAT SATRI A SATRT /9Am
%9 ®TH W AT G aTE TF 41 Al
IR TG ATW G TEH | N7 FH FaA
I /it w1 g faear @ fom w5
gfaga g ¢ a1 o1 799 71 foee
FAFA & | TOX I FF G (Aear &1
I HT 9§ F1E Fraer g @ 139 fag
&t ®Y 59 graATHY ) a0E & oA
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FAzdl @ a7 gzl 91 @ &1 F we &
fEagga awmmrarqar 2 7 41 2@
faafas 7 971 a9 & f& w97 wqm
T % T qvrr Tofraq 1, ¥F ¥ 3,
ATLA 2T, AT Yo AT 3y W[ T W
¥ aga ¥t A1 77 ST wH AT A
TfzNga g aF%T F1T 37 § I A0
F 0 Fg F19 T2 | A7 T AR
FAT TIFT FT BEAIN FT TEAT |

7 g g f fow ae & wgd
# faq wrez< oF 7 a=d; & vH A ¥
faeti & fad ft aree< «i7 a1 91fgd
¥ qrEET oA q F weAd T WA F) A faw
gHr w1feg | e F1€ FiEmET Sl
AN ERAT AR EHAE T H 1 FH AT §
T I g F1E AAT T ATHAT AGT £
arafe & faafas @ oF dame drw
| gAT 41 | IH § IATAT AT Gl

“85 per cent of the houses had
mud plinth, 83 per cent walls of
mud, bamboo or reed. About 70
per cent of the houses had roofs
of grass. Only about 7 per cent
of the houses had plinth and
walls of bricks, cement or stone
or roofs of corrugated sheets,
More than 95 per cent of the
houses had no latrines.”

ag A1 gr3faw &7 grew & wrEt §
qEAT ®1 F1 FA41 2 37 fawfas 7 &y
aifas fediE gar?t = & 9w | fzar
AT & fF gwTe gt qeEdl &1 fEadr
A1 & | 7L faodl § @€ § vg. 03
FY, I § ITAH FAH £ ¥? . c¥ O
FHT B ¥. 28 &1, graf ¥ oawd g
§. YR AT, AT T Y. ¥E, FHI
0,93 I | FAEAT A AT § 3¢ . ¥
FY, ITEH EATA & R0 . 43I | ¢ I FI
F41 ¢ 1 g6 a7z 7 fawen § qww@ @
¥ .93 W, IINH TG g ¥, i5 HK
FHY § 0. 3¥ FY | §H AE & 9 X
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[+t g Taw)

Tl ® OAFTAL A AHEAT 73T AHT
21T 57 72 2 1 FreAT 7 ondT /1 g A
BAT AT IT H A TAATAT 71 {4 TR
T KT THF AT FT FAALT 2T 7 )
gz A Ziffqg ava § fAar ) s a
HEA a7 AT 34 T T2T ATT202
fr 7 srafara 2 o7 =9 1 fera &1
TAE FOTEN E O WET mIarad
F ATH TF TIAF ZATAT | 39 4 37 &1
qiT oz 41 5 39 777 T A QT 00
WE # 34 w1 fUO0Ar 7 AT ) OF ATE AT
TFIAT T f2F87 & 017 a0 77w AR
TATIFAAT FT qATA TBET E | AT
WHTT a0 T 2 I F AqTIAEAT A1
2EY 1 o I FT FAY 2 AT AR wEA
Fr A FT fF 37 1 frem &1 qET—
F IZAT 2 1 I 1 faeAr a0F 7 FH
¥ faar st anfzd o =7 faem &
FT TLAAT 2 &Y IA |1/ wq7271 Fraaa
% 7l AT afed | aE uF FAaRAT
@7 & fag srar @r 3 2

LA AT freelt i el Wi
ares & E | & AW W 9T AT 2 )
& A&7 qwa i 38 A * oA T
ATEHOATT T4 21 720 2 1 a1 17 {2
gu A6 Afwea A qarer 27 )
FEA T2 79T vo,0 0 TR Y
AweT gt fm 7 3 A /sy et
T FATN o A | 34 7 fFF THE
faoedt T 7| TFITAT T AT VRN 2 |
famell & =T 9T AT IATE AT VB P
YT TET AATH KT ATAZT TRT 2 | oA
WE a% WA ARl (qA ATAT, HAM
WITEr =t &1 T EHT 2 1 ST §
| 95 a8 € fF A @ w el &
ST 3 o {5 Are fawe 9 e
2, 3 g a<g T Oy w40 §1 79 |
A TG T AFHI FT GHAT § T
FGER F TATEES f=e Fo
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arfed 7T 39 #1 fet a3 7 ga &
F AT AAIAE FvA1 Afzd, A azg
framd g% 21 /7T 21

THI F AT ATF UF GE A AT
AT 2 f379 07 F Adsary fZamn =gan
a7 2 wzi v O a1 e, A mdE
ATfe A 7478 37 T F 34 o faRen
FT Oara | fFam 5 oufima a4 veuy
H 9t 9 A %o 41 4, 71 & a7 7
T PRYS W 29,39 AT ¥@ F &l
T | B 9T HIT G agn 2 afsas
UFTIEIH FHL T (T 74T fo& a¥
faem & w9 g5 faar o @ awn ®
ar ¥ | & oo ufod # 39w agd
F FT qATHE HATAT FT A AT
aifgd, AR AW & fag @ awg «
sy g wnfed, fF oo 1 99 9%
HifF T 7 TEAAE F1 afa g1 @
2

g TAIF gES ¥ A 7O FEAT
g | fz iz wwd e T EEa
FUL FATE UE AT | IH T wed q@
#2141 fF afaaw ST w9 8 )
st Frer 7 42t qanE stae AT
#r7 # it ey by gare 471 20
F A g7 FRTH F F Al v AAE AT
foq adt & @ | @27 97 Afaw e
F1 &1 foeem &, a1 f5 g@dn sl
I gmET 21 o3 aviee wpae A fEEm
¥ afgg ITHd Yooo F Yooo BT TF
o F gEA A wpde
¥q 93 ®¢ o3 9T gl ¢ g gafag
T 7 g1 fzama e Tnfed | & waAr
e g fe it afaw =i g #
9 1 99 ¢ S agt & weredS
& I F1 9T &1 ¥ | I & SABACF
o g <o gt & 1 Ff g9 e a §
Y,000 Fo FI WA ¥ Ig TEWIRA
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F1 T A T qa7 7 Fat T AL |
7 =z g f5 @ faafa @ s
eqra fzam s )

i g § dEentET £
& yeYo mrzAr F afgw  AEt
9% ufwfamet aga o o@aw 2
q§ @z off I omE AW g 97
qar F 1 #7 Ar faF At w4 3Ee
aremar 7 2zt @t afFs aga ganfs-
famez & 1 A wifz § A1 grA #
agl T qz U7 UF AR qfEw F
fag vzar 2, af#a o 3fzaq gra 2,
F arsr 2, qre 2, wefifme & @z 97
.Y HIEH & AT TEA § 0F gAY,
A w5 grea 72, ¥ wTEET afam
& ford g ™ # | T 9 e fegEm
FERA & S F TFEA A L WTE
waraT &\ § g g fr 5w faafaw &
M 19 #1717 JL AT =T AfaF g,
ufRfaTe &, 39 #1 g7 foar s )

T F T AT FET § fF o g
H ST SRt & 9 Few £ fF oaw
agi 32¢ gu 2, A% @ w fRar smar
g a aei 7 77 fouy 9 2 fa 2w faem
F1 1wt e 77 A A3 w A
vz g ff wum Bed @ &l
TFTIE AL AT AT @I 2 fE &
OIEH AT WY w9 gTIHT w97 |

SLqer Wt : G A1 4 &V
g ?

st WIgH FE®Y 3 T A1 3AE-
faaedtr 2 3 37 fFam s o=nfEa

¥ v oA omE T g
2T &1 Wt SrEEqT AT =TET | W AR
fror 78 20 W AR 3, g Aw B
S F weE a2 0 FfAw A1 sy
gEY =ifEr | S queAEAr T 3
39 I oF faq dAw7 91 | 39 F I
FrE wea W oEdIfoeE mTEet
AT Iifed A f5 R dea A awmw
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AT AT ATAT E1 1 qF WA FqEmEr
mar fF #12 fao aits 5t fx 3fegq
ZE FHEIA ¥ a2 4

WEA WEIET © HTT 54 477 &1 4197
gz A4 T

ot WA wmew o I A f@avd
G377 77 faam mar 2

W WERT . uM § 4T
A & AE | AT O AT A A )

Wt WgA ey § AT A FEAr
EAT g 1% grea i ofefausft agm
F1 AVF AFIT Ag99g 2 |

Dr, M. S. Aney: Mr. Speaker, my
object in participating in this debate
is to invite altention to a point which
Shri D. C. Sharma has very eloquent-
ly emphasised a few minutes ago,
that is, in connection with the present
position of the Rehabilitation Ministry
which is being merged in another
Ministry. We have to fing out with
some effort where it exists at present.
It is now a department under the con-
trol of a different Ministry. That is
the present position. When this step
was taken, I do not know what were
the considerations present in the ming
of the Government of India. I do not
know whether they thought that the
work of rehabilitation for which the
Ministry  had primarily come into
existence, had been completely finish-
ed and there was no need thercafter
for any Indian living in Pakistan or
some other territory adjoining to
come back to India and there was no
responsibility left for the Government
of India in this matter. My point is
this. Ags it has been happening, parti-
cularly in East Pakistan, we find that
there is a continuous stream of In-
dians migrating from that part to
India, sometimes in large numbers,
sometimes in small numbers. But, it
goes on. Wherever we read the con-
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ditions ang circumstances under
which they come, we think the com-
ing is somewhat invitable so far as
they are concerned. Because, those
whg are coming, are coming under
a kind of pressure thai is brought up-
on them by the people of Pakistan,
particularly, with the connivance or
even the direction of those who are in
charge of the Government of East
Pakistan. The policy of that Govern-
ment seems to be, as was rightly em=-
phasised by Shri D, C. Sharma, to
squeeze the people, particularly the
Hindus who are living there, ‘n such
a way as to make them think of leav-
ing Pakistan and seeking shelter in
India. This is their policy. We started
the Rehabilitation Ministry knowing
that circumstances will arise when the
people in Pakistan—whether Western
or Eastern Pakistan, will come to se-
ek shelter here. I do not think the
Government would have even envi-
saged that there would be a partleu-
lar period when this will have to
stop. For that, no proper care was
taken when Pakistan was carved out
of India. 1 do not fight with those
who are responsible for dividing India
into Pakistan and India. Probably
thay was the only solution at that
time. But, it has to be stated——you
may call it wisdom after the event;
you may say anything you like—it
must be stated that some very im-
portant points which should have be-
en considered at that time, were not
at all considered. We thought
good sense would develop and India
and Pakistan would be good neigh-
bours. All our efforts to make them
good have so far not been successful.
There is absolutely no hope of good re-
lations coming into existence for a long
time. So leng as the Kashmir question
is there—we may be right, they may
be wrong—there are other gues-
tions also cropping up—there is no
possibility of good relations, In these
circumstances, proper understanding,
rational understanding between Pakis-
tan and the Government of India se-
em to be impossible. Nowadays, the
policy of Pakistan Government seems
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to be, whenever they find some local
trouble arising, some problem facing
them in their own territory, to divert
the minds of the people from that is-
sue and then, for some reason or
other, the Hindu-Muslim question 1s
brought to the fore. We find, under
pressure the Hindus in East Pakistan
have tp think of leaving their country
and coming here 1p India, It is still
going on. The Hindus who are living
in East or West Pakistan have under
certain abnormal circumstances same
claim on the whole of India as anyone
of us here. They all fought for Indian
Independence with the same fervour
and with the same sacrifices that we
have made. If we find them today in
a peculiar position, ley it alsp be re-
membered that that situation has been
brought about by the partition of
India; and the Partition of India was
brought about not with their consent,
not with their connivance, and at no
time had we any consultations with
them. That being the position, those
Indian who have fought for the liberty
angd independence of India have a
right upon free India for protection,
it any difficulties have arisen for the
safety of their life and property in
the places where they have been rele-
gated, not becausc of their choice but
because of a situation created by us,
a situation created by the leaders of
India. These leaders of India fortu-
nately happen to be living even to-
day, and I pray to God that they
should live for a long long number
of years hereafter also. Fortunately,
those leaders who were responsible
for making the partition of this coun-
try are still at the helm of affairs in
India. Therefore, the moral respon-
sibility, in the first place, of looking
after the interests of those Indians,
in respect of which solemn promises
and assurances were given after the
Partition was effected still remains.
Sao long as we find that the trouble in
Pakistan now and then requires the
migration of the Indians there who are
coming over here for shelter, our
moral duty towards them remains,
and our moral duty first is to give
them shelter.
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I know that a very important point
has been raised by my hon. friead
Shri D. C. Sharma, that we have a
right to demand form them some
kind of compensation either in the
form of land or in the form of pro-
perty which they have left there and
so on. That is a matter  between
one Government and the other; they
have to carry on negotiations for i1his
purpose. And we rely upon the dip-
lomatic skilfulness of our friends on
the Treasury Benches, who may one
day succeed in doing it later on, but
the immedate question that we have
to face is this. Unfortuna'ely, thou-
sands of our men, some time in a year
or two or sometime in three years,
because something has happened in
that place, have left their land and
property and have come over to us.
Are we going to embrace them and
give them shelter, or are we going to
tell them, ‘we have got nothing to do
with you; you may die there; we do
not care for you'?

The other day, a conference was
held at Calcutta, which I had gone to
attend, and my hon. friend Shri Mehr
Chand Khanna, who was then the
Minister of Rehabilitation was also in
Calcutta. I am gratified to find that
he is still in charge of the Department
of Rehabilitation, I have great res-
pect for him for the great humani-
tarian work which he has done as Min-
ister of Rehabilitation for a long pcriod
of thirteen years. Many pcople have
said many things about him, but one
fact stands out clearly, namely that
the Ministry of Rehabilitation has
given shelter to so many lakhs of
people who have migrated from Pak-
istan, both east and west; and certain
schemes have also been formulated for
making other arrangements for their
living here, He had done that great
work as Minister of Rehabilitation
and I pay my tribute to him. But I
feel that the main work and responsi-
bility of the Government of India
will not end till we have settled this
question in an amicable way between
the Government of Pakistan and the
Government of India. But, in the

JYAISTHA 10, 1884 (SAKA)

for Grantg 8212

meantime, the difficulties under which
our Indians in Pakistan are suffering
will have to be taken note of by us,
and if the events there compel them
to come back to India, we shall have
to give them shelter, We have given
asylum cven 1o Tibetans and to many
others who have come from gutside
and for good reasons ivo; I do not
complain against that; in fact, it
should be a privilege for a free coun-
try to give asylum to the sugering peo-
ple who come from outside when op-
pressed. We cannot deny asylum to
our own men who have been deserted
by us for on: reason or another, for
no fault of theirs, and left to the ten-
der mercy and the cold sympathy of
the people who happen to be at the
helm of affairs in Pakistan, We knew
what would be the state of affairs in
Pakistan, what sort of people they
were. It is no secret to us, With
full knowledge we accepted the parti-
tion. Therefore, we must assume that
responsibility to look after them, and
to care for them when they come to us
as refugees.

I heard at Calcutta that because of
troubles at Rajshahi, and other dis-
tricts in Pakistan people are coming
over here; some have already come.
When this trouble was there, our De-
puty High Commissioner wanted to go
there ang see things for himself, But
he was not permitted to go. This is
another trouble; they will not allow
us even to know what exactly goes on.

When we happen to know something,
we should do something for our peo-
ple; we ought not to create difficulties
ourselve: in our own way. I was told
—Shri Mehr Chand Khanna will bear
me out if I am correct or not—that
under the new regulations, whenever
an Indian wants to come over to
India from East Pakistan, he is re-
quired to sign a new bond where two
conditions are specified. The first js
that he must name some body in India
who will take charge of him, look
after him and support him. Secondly,
he would not ask for help from the
Government of India at all, Unless
these two conditions are fulfilled—
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these are probably in the form itself
—he is not given a wvisa or pas; to
come tp India, If this is correct, I
am afraid the Government of India
will be losing all the credit for the
good work they have done up to this
time angd exposing themselves as ox-
tremcly callous wanting in tho e cle-
mentary and humanitarian considera-
tions which it is our duty not only
to preach but practise oursclves, To-
wards our own men, we cannot take
up that attitude.

Therefore, I request that this policy
of imposing restrictions on Indians
who under difficult circumstances have
to migrate from Paki tan to India
ought to be discontinued. I am told
a distinction is being made between
‘emigrants’, ‘immigrants’ and ‘mig-
rants’. In English the words ‘emig-
rants’ and ‘immigrants’ have come
from the root ‘migrants’ and the noun
migrant, The ‘¢’ and i’ stand for
going out and coming in. Buit now
there 1: a third category introduced,
‘migrants’, Those Indians coming
from Pakistan are to be treated as
migrants. I do not exactly know what
this means. But they are not to be
considereq entitled to benefits which
the Rehabi'itation Ministry used to
give to such persons before. I may be
right or wrong, But my main point
is that those Indians have to part with
their property because tneir life has
become extremely miscrable there. It
is our duty to sce that they, who were
our comrades in thefigcht for freedom,
have as much right as other Indians to
be in India. We allowed tho e Indians
to live in that part, as citizens of a
forelgn nation, as part of a scitlement.
None the less, it is our duty to re-
cognise them as Indians so long as
we are not able to bring about a bet-
ter understanding between the two
Governments and 3 higher sense of
responsibility in the Government of
Pakistan This is a matter between
the two Governments, and 1 hope one
day we, may be able to bring that
about. But our present duty is to ac-
cept them as Indian citizen; when
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they come over, Therefore the faci-
lities which we were giving to im-
migrants coming from Pakistan should
be continued in their case also, This
is my main point. I thank you for
the opportunity given to me to put
this point before the Housc.

sit gTo ate faaret : (Tmm=m) -
TA WgRd, ¥ AT g T A,
i e #7o wHAAL, TN TITFE
TS &1 9% T F 44 727 41 | AL 79
R T E I i E e T
g1 T 2 f% g7 A nr =e ¢ fa wifawam
q9: T 2@ 7wy F7 faw g )
7 wrgw fafawee & =kl &1 %12 fFa )
qAT G, g T4 F AT & | 9 41 AR
@ fr wrew fafrex 7 sz g1 {7
aifferas gate @9 faw 9@ | 3@
oF e e g weE fafie
F T9 75 | 7 7T T 7 1 FRy
# f& s arfaeae gw & faemT =
g, drgw 9w & faam & fad dam
T2t €1 & 7t sran fx weg Ae
#1 g7 9T &4 g1 F gw Am
qiffEa ®1 wed @g faerEr Swa

g

g g7 fwx, o dro Ate gl
7 eiia ¥ AEEa ag 2t b faEea
fafaedr i gad forr foomr @v 32 A1
et ¢ 17wz 2 B aft gemr ea
7@ 7 Frar wzan 1 fr imfufazoa
fefcdr a1 19 =710 39 Z1 w1 7
st am ofl w7 afadr aifaram a
oI TFCE FCA AT TWaAE
& F rgw.g frmAw g mifrram
¥ w7 a2, a1 §qydd, ww @ e
T@ETAr w2 AZT FTAT SiEd W
s w1 afr wfafadm faadr afed
ot fE s Ay at & &1 fosdn
A ¥ qm an & fer A g, ar =
#1 rea feg 91 27 @9 a% 54 FI
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gz me fefufazz 5@ femram 2,
T TF IA T TeA 4 Ux g ) afaa
amar a2 2 i o7 fafaegr w1 feam
smaT g imarfaradi 2 &
1, A7, qiF, W ZAT JEAT A7 WA
mr 37 ¢ a1 Wl 51 o 4o
wzafmar v T a7 AT 78 %
7347 Sa7ET AT FRar w7 1 gafag A
AT AT A T 7 qEEA ALG )

m1 4 fafed 7% a7, zrefaq
T qATs §oAseT % 917 frare vAar
AEATZ | AT AT AFECTF AT FAAT
qzar 2 f5 qfims 307 foordsz &
Fr &1 #iozs fwar A G 2 7od
FTHIT H, a1 A TEAA g7 774, |
a1 #2033 HAr 41, FfEa me g7 fren
A TITE A TR AAT ¢ T
A 21 & B oA Poam & s
73w 2w I A 7 Fafmmrgn 72
3\ d F74 F A # 53 A5 F2AT-
34 fa7 73 720 57 7 Faaa A,
TFATIT T A0 A7 =0 FF F20 S
2t srzat faaat, 1 ovT 39 fenris
¥ qfea= 7 & arawn 1 zafar =
qerer # T3 FzA fRAA 20 afea
79 17 ® fz=Pm dvr o= 2 fr
Freog fgidez 21, A0 g Jfwa @
19 F1 #30zg fqzar MR E, A A
I FT AT ATAAEI W@

ot it A w7 faaz oz T
<2 F, A0 A Pr=AT 6 WAL & g
faaqr fm &3 7 37, %9 79 7 oA
2T, T AL ARAT F7 AT T
a7 791 =T Fwa1 730 1 f75AT R 397
FTA TF TIT T AT gH AT FT AAH
grmar & fx fedt & w1t =1 w30
F1 £3ved frAar =1 g1 mar & @i e
TIT AT FHTAT FY FOAT FAT T3 E
AT ATATG FAT AT FT IF 1T 9T
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facamm 7 31, &1 2w A 39 F1 39ATIE
w37 & o ot gw am wa & F @
9 FT 9 |

oY RgT T QAT F41 A1 0717 17

st ITo Avo faardt .  ger faw
TZ | ERIT T2 &1 A7 W gL &1 7
9 F AFAT F

ot Hg 7 @A L AL, AT

sreney AERA A1AT Faar a4t
&Y grAT Mz sgrEr By s

st gro Avo faardt : F 39 %1 39-
iz 51 5 a7 or 77 23 fF aar
EIAA & | T WETAT Tod  IA HHTAL ®Y
BOHA 71 AT, |rA T Afgd 147 )
qAr FEN & LA KT OATHE | gOAT
WA Y A vdne § W AT R
FRLTALMT FE A3 30 P aem
Y ATHT A3 i A T30 AT
2 7Er uAi A A 12r fioard A
aryg nrT v AT faamaa 91 &
#fm F 95 71 7 FF #27 ir 9w Paamaa
aiFTT g f faarrr e 2
it frrzw fazr &= goar #in wee)
ATZ 7 FTAT 71§ AOHT Q=g qG
# Faar &1 § o A1 zvsfaw Fudy
T AT L, DT WATTE T ATRA
=AY 3TE A AT Y AT F | ATEr ART
AT I0770F S RET T ATRA
azr Zrft &1 Pevrar w7 #0287 7
N ATE TTAEATAINE  q Faruatg
H7AT S A7 ATALT ¢ AT F qA40F
F fA7 7 217 qar £ 77 A0 Z00 0
TR AN 2 777 %77 A TAATATE )
AR PRI 3H WALY &1 ¥ oar 39
BTIHA T2, AR 7T 0 W &y
T #ay &7 A3z A faf gy feariiz
za fafimfy 1 2 a2 Svx 7 3 af
FUTE | Foq29 |l & ...
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Shri U. M. Trivedi: Sir, on a point
of order, Could a Minister go on
having con ultations in the Official
Gallery?

Shri Hari Vishnu Kamath: Long
drawn,

Tlaisler of Finance (Shri
Morarji Desai): If any  information
has to be obtained, 1t has to be done.

Mr. Speaker Yes, the Official
Gallery is for that purpose. But per-
haps the hon. Member objected be-
cause he saw the Minister there for a
very long time, i that so?

Shri T'. M. Trivedi: Yes, Sir, he
was there for a very long time,

Mr. Speaker: They may consult
their officials. The hon. Minister might
be preparing for the reply that he has
to make to the speeches that are being
muade, and therefore he might have
consulted.

There pught not to be a point  of
order on everything,

Shri D. N. Tiwary:
Bir?

Mr. Speaker: Yes, unless he has
also to raisc some point of order.

Shri D. N. Tiwary: No, Sir.

May I go on,

Mr. Speaker: Then he may go on.

Shri Jaganatha Rao: Sir, can a
Member sit there, at the Table?

Mr. Speaker: Order, order. It
should not be carried to that extent.

ot gTo Ao frardt : F 77 72 @
at & sy a7 s iz A
AEW A 7L Foow w w‘r*fr 4
arsa =Y el wiw a2 791 2 53
F‘#t-rm*ammvfr.m% 9 ¥
fﬂ%ﬂﬁéwltwamﬁma

1% A Y wwA & 1 fadd ¥ dw ¢ &
FH'HT gur g —
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To‘al number of complaints
pending on 1-1-61 200

Number of complaints receiv.
ed. 806

Number of complaints pend-
ing disposal. 251

fragre o7 £ FOVTIH 3T AT AF 030
go & zam oA adi gl @ Fvrase
SFLTTI 2 T %1 SER S0 4 ZET
2 gz gqre § 7 ufyza Gz smre @
TEAD AT T Ao M g T
TETAT THRT WM ZT AT oA
TAT TAT 0T 7 AT T AT AT T
s qaAT ¢ fa o faars #eers
LI R e e | R St ol {1 B

GUETE T R CIE B RS It Wi Lo B
T AW ONTE RLAT e Wl
a1f, A

FEA MR A ek frar 2

EEEANEA T

Public Premiscs (Ewviction of
Unauthorised Persons) Act, 1958.

PR AT g3y v faT s eIz
i d =ota 507 77 & 1 TaET 9%
AT 3T 2 TR AT 3T T v
Thm a1 fendia f-;':n ¢ Ta fma
AT t{ T HqTHT 4T A LmT
L7 5 & T avre #7 27 v
# 37% WTTEF'F‘T:T-,r I 7 FH
TEZHTE AT IR 2RI T Foar
ST 2, 47 B 79F F A2 WM E
WIHRT W AR A ATy war arfag
af = BT w139 T i ;,-,;} frar
smr sifed &9 & e & e
agr T Tifed W AT oW wF ¥
fa qur s grar afed gaeT ata
featé ¥ &9 vo axfagrmarg & avear
g T A ArFT ety Avd )
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w3 § W A & are # 73
FEATAZAT § TH4 ATLH TF £3 9
F2r omar F o

“A sum of R-. 12.99 crores was
provided for the implemcentation
of the Scheme during the Second
Plan period. Since the inception
of the Scheme, 198 Sium Clecarance
projects formulateq by the State
Government; have been sanction-
ed at an approved cosl of s
17:56 erores for the conslruction of
61,250 dwelling units in the
various cities.”

a3 24 br wevftas Gevm gar 2
& A1 oAz e wm e
¥ AYr T e CoErd vﬁ'—fr HrA BT
ST 30, TAT WA A0 47900 1 WA

ST g ET ATT T A
€9, 000 Hed T T coc Fra
qIAT v @ AT Y VT G F0T FAT

aF & AT DT 430 16 A AT
gar &, 4 Fess £oF 7 gan & nafs
T R T" anfmnam o opvh tar
FEITE GT AT T R BT HTATERAT
B AN HHA WA O RRIT AR
fafqeze sitzg =aw faet § azq
fger=edr w7 & @i zasr AT
F AT T ST AT Z0 TR0 7, T
I NATZ T g A g fF o
I ¥ g WA Y A oA A
st w3 ws yiafaraagoan @
vt (EOEES I Mt e n & i ies
FETATT A0 AT T 0 TE AYE T 5H
1T &1 a1 11 # 1T 5A8 aF Ay
w1t 2# fqa31 & 395 gw AT WY @
FTOUTY §  qE AT TAUfmAAT w7
gifgz 71 2

UF a1q § fqeA 7 grafaT ¥ arc A
_qra A 9 w1 AR g ) FE w
a5 gy o< faeerwr grafam I AT
w1 fow &1 3 ow far 7 o qEwr
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fos fpar 8 &fe 7 79 feeare &
AT fa% wvar =gy 2 fodd ®
faar g —

“Financial assistance is given in
the form of loan: not exceeding
Rs. 2,000 or 66 2/3% of the cost
of construction (inclusive of the
cost of land in certain cases) of
the house, whichever is less”

o &1 o7 &7 FE JTE AT oA
#1sfaa snﬁ:a‘-i “qrm s fat fiF A
&1 gy AT 0 # Adfraw aga
L ECH I R TR TE T AT
Bad | ez fam aady 2 mw g
AT TET W TT AT T T GTR
TR MY R FIT A 'R 27 amaa
I Ek S TR O S i € I O i
A T Ot gorf A A
AF ATA AT ARZ 4 -.=T’T TR R am
QAT Ar AT WA @ ifae Iq
ERIAOCOATI T 1 41 AT AT
FIET T, @F1 A AT I=T | 72T 20
fafqezs s w0 T wwar st T i
ATATA FTROTEAT AL L, T/ r'.'ﬂ KT
ag s # trf.ri T E1AT 2, T A
2T ® 31290 f60r £1 7 & 907 H7
TFIA ATHT#F 7 27 T TT0 A AT RIS
ST Friav 14T aEar 2 A
T VAT /1 ATT 1 7 57 070
FAT TATA WATA A4 ZT FAT Ear
Fz FT TF 2T H HINET FAT HAT
FL AFI & | TARI H AT IR TF
FLATFA AR FTATIIAN A AR H
IR FTH AL 2 AFAT 2 | 39 @A T
g7 atdr arEo 3f3 Fif wifaa
g1 A 74T A0 HIAAT AT # AT
AT FART A7 751 Z1 AT £ I
ag anm f 77 A s fag #r gfaag
%) FAIT AT FrE AL TTT A F7 &,
STH! &7 & F0 Yo TAZ qA(FAT ¥
AN 9T §IT Yo gz FF F AT 9T



8221 Demands

[#T gTe aTe fAardy]

frar 07 | o1 w17 A %, IEE A
F fan oF zmT § A7 7w F fao
FH T FH A 2T €11 | af7 mrv
qAT fgr @t e war g1 5w 2
AT AITET FT4T7 W 2, IAT ST
qAT A3 1 AF 0§ § F1zAr 3 fw
T HIT HOIFT =479 A7 |

Shri C. K. Bhattacharya: Mr.
Speaker, Sir, I do not lrnow whether
I shall congratulate the Minister on
the metamorpho is ke has gone
through. From the specches that have
been made up till now, I find that
every onc was in love with him so
long as he was acting as the Minister
of Rehabilitation and Minority AfTairs.
He dropped Minority Affairs  aito-
gether and was carrying on only with
Rehabilitation. That  part he has
somchow shed now under the new
portfolio of Works, Housing and Sup-
ply and put on a new veil appearing
as the Minister of Work , Housing
and Supply.

Shri D, C Sharma: 1T am still  in
love with him.

Shri C. K. Bhattacharya: Whatever
that may be. I am only expecting to
be told by him that he still relains
some of the substance, though he ha:
changed the label and that the Minis-
try of Rehabilitation is not dead, as
Shri Sharma apprehended, but it is
in a state of suspended animation,
shall 1 say? The rpeeches that were
made previously by Shri Chakraverti
and Shri Guha raised cchoes in my
heart too. We have obligations on that
account, which we cannot shed.

Shri Sharma was just now telling
that we may demand of Pakistan that
they shall have to make amends by
offering India land in proportion to
the population that they have pushed
out and thrown upon ourselves. In
this connection, I should 'ike to say
that this is not the first time that such
a suggestion has been made. This
¥ouse heard the same suggestion fal-
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ling from the lips of no less a person
than, if I remember aright, Sardar
Vallabhai Patel. Somehow  molters
dig not progress. In this connection,
I am reminded of one  thing more.
When the second bateh of East Bengal
Hindus were being pushed out from
Pakistan. I belicve our Prime Min-
ister wag in Calcutta and I met him
in a press interview in the Govern-
ment House. I put tn him one gues-
tion: What would happen if a neigh-
bouring Stale acted in a way so thut
our pwn social and economic struc-
ture would completely  break down?
If a neighbouring Statc acted in that
way, what would the affected State
do? How would it safeguard it-
self? He looked into my face and
said, “Do wyou want an answer?" 1
said, “Of course”. He said, look to
the States of Eastern Europe and he
gave the answer. The answer wa: a
small word of three letters. 1 need
not repeat it here, But 1 got the ans-
wer from him and a  very  decisive
answer, though we are not pursuning a
policy to act according to thkat ans-
Wer now.

Shri Umanath (Pudukkotiai): What
is the answer?

Mr. Speaker: Ile has pgiven you
"acl”_

Shri C. K. Bhattacharya: 1 ‘Thave
already given my ideas in a sufficient-
1y clarified from to make it intelligi-
ble for friends ho want to understand
it. So, Shri Sharma has raised it 1o-
day and I believe he has raised it
very rightly. We may make that
claim_ particularly because the Consti-
tution of Pakistan is framed in a way
that the Hindus there have always to
be some sort of second grade citizens.
The Constitution says that none but
a Muslim ean be the head of the State.
Naturally, the non-Muslims there
suffer from an initial disability, The
basic principles of the Constitution
say that it will be the duty of per-
sons who will” work that Constitution
to allow the people of Pakistan to
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conduct themselves in a way so that
trey may lead their life according to
the tenets of Islam. That is em-
bodied in the Constitution. When
the Constitution is like that,
persons who are not of the same
faith naturally suffer from a disabi-
lity, Today or tomorrow they will
have to find themselves in such a
crisis that they will have to seek for
shelter in India. When the late Mr.
Liaguat Ali Khan wus the Prime
Minister of Pakistan he went to, 1
believe, either Canada or the United
States, There a question was put to
him as to what sort of a democracy
Pakistan was putting up? The reply
of Mr. Liakuat Ali Khan was that
Pakistan will have an “I:lamic de-
mocracy”. Sir, if democracy means
Government of the people for the
people and by the people, Islamic de-
mocracy will mean Government of the
Muslims, for the Muslims and by the
Muslims. This is, Sir, on the admis-
sion of one who was one of the archi-
tects of Pakistan and who was the
Prime Minister. He was proclaim-
ing this thing to the world in an out-
side country,

Therefore, when we deal with the
minority population in Pakistan, we
should keep this entire picture before
us, just a- some of my Iriends were
telling before that we should keep
ready, that today or tomorrow this
entire group might find themselves
in a position that they shall have to
seek shelter in India In such a con-
dition where people are considered
a; belonging to some sort of g sub-
nation—that is the term that was useqd
by Mr. Jinnah, that the Hindus in
Pakistan will be a sub-nation, they
will be some sort of second rate citi-
zens—that will have to happen. These
are the fundamental things, and these
fundamental things cannot be mollifi-
ed by simple speeches or negotiations
or by arrangements, When this crisis
has come ypon us once again, I feel
that the entire basis of the whole
thing will have to be considered
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afresh and will have to be dealt with
not only by the Minister of Works,
Housing and Supply but by the entire
Government of India. That is where
it has come to now.

One more thing is there. One may
become curious as to why this sudden
cri is has developed in Pakistan and
a group of minorities is being pushed
out. Let us be under no illusion on
that account. The minority popula-
tion will be there and they will be
used as handles to bring pressure up-
on India whenever tre Government of
Pakistan finds it .uitable to their in-
terests, I say this wil] come up
every time—the Kashmir question is
before the United Nations—the Kash-
mir question come; up, and the Hin-
dus in East Pakistan will find them-
selves in difficulty. They will be
pressed ang will bp thrown back
upon India. They arc being used a;
something like a pressure. They are
being used as a lever to bring India
under some sort of control under the
Government of Pakistan. When 1
say this, I am not :peaking or stand-
ing in the air, In this very Hcusr,
long back, our Prime Minister made a
speech, at the beginning of the ¢xodus
from Pakistan. Our Prime Minister
spoke in this very House and he :aid
that somehow Kashmir and Ea«t
Bengal are linked up together,

18.00 hrs.

I read it and reported it in the news-
papers. I hope it is reported in the
proceedings of Parliament too. Some-
how, Kashmir and East Bengal are
linked up and every time ihe Kashmir
question is being taken up with the
United Nations General Assembly and
the Pakistan representatives are try-
ing to make capita] out of it, the East
Bengal refugees will find themselves
in difficulties and somehow oppressed
and made to rush for shelter in India.
So, in the matter of rehabilitation, we
should not think that it has come to a
stage where it can be made a mere
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[Shri C. K. Bhattacharya]

department of the Ministry of Works,
Housing and Supply. It should still
remain a major departmen. under
the whole control of Shri Mehr Chand
Khanna. But, at the samc time, .t
is a department which deozrves his
whole-time and full-timo atlention.
That is my submission to him.
I admit his shoulders are copious
enough to bear the Ministry of Works,
Housing and Supply and also the
Minisrtry of Rehabilitation. 1 admit
that, All the same, I want that bis
entire energy should be utilized in the
interest; of the poor people of East
Bengal who may have to come to
India and seek shelter here.

Having said this, 1 should now come
to some problems relating to the
Ministry of Works, Housing and Sup-
ply.

Shri Surendranath Dwivedy: He
might come to them tomorrow.
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mr. Speaker: We might allow him
.o finish in three or four minutes.

Shri C. K. Bhattacharya: 1 now
come to the Ministry of Works Hous-
ing Supply,

11-. Speaker: He is coming to the
Ministry only now? 1 thought he has

all along been speaking about that
Ministry.

shri C. K. Bhattacharya: 1 shall
dn whatever vou please,

Mr. Speaker: Then he might con-
tinue his speech tomorrow.

18.02 hrs.

The Lok Sabha then adjourncd till
Eleven of the Ciock on Friday, June 1.
1062 'Jyaistha 11, 1884 (Saka).
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ORAL ANSWERS TO WRITTEN ANSWERS TO
QUI‘.ST]OT\S B e . 7967—R009 QUESTTONS—*CW‘:G
5.Q. Subject CoLumns U.S.Q. Subject CoLumxne
No. No.
1196 Welfare of  Scheduled 2316 M. V. ‘Prema’ and M.V.
Tribes S L 7967—T1 Varacha® . i 8ol4
" a dis e Foreign studer.ts in Indian
1197 Drinking as a disqualifica- 2317 CI1gN St
tion fur public services . 7971—73 Universities ]; . . Ho1s
" . a 2318 Salary and allowances to
1198 (C,Hmwn! prlnc_iuctwn. . 7973—76 Ministers etc. . . sulg
1199 O r"—.m"m" ' o 7976-77 2319 Excavations in Rajar Dhibi
1202 U.S. aircrafts for Pakistan  7978-—81 area, Burdwan A . Holb
1201 Selection Grade of Assis- 2320 Geological Survey in Kotah
tants . 7982 and Jhalawar ‘ . Boré-17
1204 Supersonic hgmu rs from 2321 Scheduled Caste  candi-
U.5.8.R. . 7983-H4 dates for U.P. §.C. exami-
1205 Am._tl;,nm:mun of small nation . . . . Bor7-18
collicries . . 7985-86 2322 Polytechnics in Andhra
1206 Beggarsin India . . 7986—89 Pradesh . . . 8o18
1207 Lducation of girls: and wo- 2323 Japancsc prohibition
men . . . 7989—g1 methods . . . Bo18-19
1208  Ankleshwar Gas . — 2324 Karachi Plan on educa-
1200 HEF- ¢ . ’U . 1895 tion in South-East Asian
209 HE-24 supersonics - 799397 Countries . . . 8019-20
1210 Oilat ?fa._nand (Gujarat)  7997—g9 2325 Defective rails . i 8020
1211 Prohibition | . 7999——800l 2326 Indian survivors picked
1212 Rural Institute in Kerala Soo1—o03 by ‘S.S. Prome’ . . 8021
1213 Qil in Narmada  river 2327 Geological Survey  in
bed : . 8003=-04 Andhra . . . Boz1-22
1215 Aid for construction of 2328 Rechabilitation Finance Ad-
primary schools | . Boog—ob ministration . . Boz22-23
S.N.Q. 2329 Privy-purses of ex-rulers . Bo23-24
No. 2330 Corrupt- pracnc:s in Tri-
T ) pura . . Bozg-25
13 ertilizer projects | . Boo6—o9 2331 Annusl Ghan:hul-:tl tax
WRITTEN ANSWERS TO inTripura . . . Bo3s-26
QUESTIONS . . . Boog—s4 2332 Map production of Sur-
vey of India y . 8026—28
5.Q. 2333 Economic and vducational
No. concessions to Christians
converted from Scheduled
1202 Disposal of machinery by Castes . . . Boz27-18
Metal and Steel Factory,
Ishapore 8009-T0 2334 Privy purses pn;d to the
. L ) ex-Rulers | . 8028-29
1203 Detention of fishing vessels
at Port Blair . ’ . Solo 2335 Mica Rescarch Insmulc . Boz9
1214 Manufacture of Zetor 2336 Quarters for employees of
Super Tractors at Baroda. 8oI1 Manfpurﬁ(_jnumstmuon - 803530
1216 Headquarters of Hindu- 2337 Foreign nationals . 8030
stan Steel Ltd, . . Boli-12 2338 Scizure of watches at Dum
1217 Circulation of  horror Dum airport . . 8o030-31
comics . . 8o12 2339 Ruralcell . . . Bo31
1218 Circulation of coun:crfcm 2340 Hindi knowing staff in the
dollars . . Bolz-13 Deputy  Commissioner’s
1219 Industrial l:'-slatcs with Ofhice, Dethi e - Bo3r-32
Universitics . . i 8013 2341 Bauxite d:posl:s in M.ad.h)m
1220 Headquarters of Naga Pradesh . 8032-33

hostiles . . . 8or3-14 2342 Three Year D:s'm Coume 8033
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WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS—contd. QUESTIONS—contd.
U.S.Q. Subject CoLumMNns U.S.Q. Subject CoLuMNe
No. No.
2343 Yogain Delhi Jails Bo33-34 2376 Aid for educational tours
2344 Baladila project . : 8034 inPunjab . . fos2
2345 Recovery of contraband 2377 Aid to Libraries in Pun-
Ganja . 8034-35 jab 8052-53
2346 Publications brought out . )
by Tripura Administration #035 2378 Adivasis . Bo53-54
2347 Unauthorised colonies in CALL T
_ 4 ING ATTENTION
Dethi . . 8035-36 TO MATTERS OF URGENT
2348 Gale havocin Tripura . 8036-37 PUBLIC IMPORTANCE  8054—s8
25l LA-xnd Bubidn Staffon (i) Shri Hem Barua called the
hectaonidity; : Ho37 attention of the Prime
2350 Chanderi fort. : Ro37-38 Minister to the reported
2351 Wagons for industrial pur- explosion in Nauwtanwa on
poses for U.P, . 8038-39 ‘hf-‘l India-Ncpal border,
2352 Gypsum mines in Madras 8039 40 u.r.
2 Loans to Islanders K040 The: Prime Mimister and Mini-
it Oilin Pondich = ster of External Affairs &
2354 C; mC() 00 :1 3;":‘”" 12 . Minister of Atomic Encrgy
pe Lomarin arca : 040 (Shri Jawaharalal Nchru)
2355 Recruitment of Army So41 made a statement in re-
2356 Retired Army Officers for gard thereto.
N.C.C.training . Bo41 (i) Shri Ramchandra Vithal
2357 Hindustan-Tibet road fo4z Bade called the attention
2358 Basic education . K042 of the Minister of Food
P ) and  Agriculture e the
2359 Anti-Missiles weapons 8042 Jocust invasion ir Amritsar
2360 Sahitya Akademi award District of Punjab on the
for literature . Bo43 29th May, 1y62.
2361 Repairs in Dwarka temple 8043 The Mirister of State in the
2362 Cases pending in Delhi’ Miristery of Food and Agri-
New Delhi Courts . Boa3-44 culture (Dr. Ram Subhag
2363 Generators in Sindri Fer- Sirgh) ‘m‘“h-' a statement
tiliser Factory . Ro44 in regard therere.
2364 Sindri Fert: uscrlacmry Bo44-45 5. PAPERS LAID ON THE
2365 Manufacture of Marine TABLE | . . K058-59
Dicsel Ergines ' So4s46 (1) A cupy each of the follow-
2366 Post-Matric schnlar-hnps ing Notifications under
to “Other Backward sul -section (47 of scction
Classes™ : 8046 43B of the S-a Customs
2367 Post-Matric Schnla.nhm‘ Act, 1878 and section 38
to 5.C. and 5.T. students  Bo46-47 ct’lthef:mrai Excises and
Salt t, 1944, making
2368 West-German loans ' Roq7 certain further amendments
2369 Anti- Obscn:mty Adv:sory to the Customs and Cen-
Board 804748 tral Fxcise Duries Export
2370 Retirement lge of LA 5 Drawback (G ‘neral) Rules,
Officers. ; 4048-49 1960:—
2371 Attachment of Pay of (a) G.5.R. No. 577 dated
Government employees 8049-50 the 28th April, 1962.
2378 ?l:t;kmrd Classes Commis- S50 ®) GBS,R, l]:lo. 578 daed
: the 28th April, 1962,
2373 Kotah-Bundi Ja.nd for ¢ pril, 198
ex-servicemen . Boso-s1 (¢) G.S.R. No. s8o dated
2374 Maternity lcave to women the 28th April, 1962.
teachers in Delhi schools BoST

(d) G.S.R. No. s81 dated
2375 Rural Institute in Punjab ~ Bos1-s2 the 28th April, 1962.
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PAPERS LAID ON THE
TABLE—contA

(e) G.S.R. Nou. 0643 dated
the 12th May. 1962,

(f) G.S.R. No. 644 dated
the 12 May, 1962.

(2) A copy of the following
Notifications under sub-
section (4) of section 43B
of the Sca Customs Act,
1878:—

(@) G.S.R. No. s86 dated

28th April, 1962,
(&) G.S.R. No. s¥7 dated
the 28th April, 1962.

(¢) G.5.R. No. 626 dated
the sth May, 1962.

ELECTIONS TO COMMIT-
TEES . : .
(&) Dr. K.L. Shrimali moved

for election of two Mem-
bers of Lok Sabhe to be
members of the Court of
the University of Delhi.
The motion was adopted

(si) Dr. K.L. Shrimali moved
for election of two Mem-
bers of Lok Sabha to be
members of the Court of
the Aligarh Muslim Uni-
versity. The motion was
adopted.

(uf) Dr. K.L. Shrimali moved
for election of two Mem-
bers of Lok Sabha to be

| DALy DicEst)

CoLumnNs

Bo59-60

ELECTIONS TO COMMIT-
TEES—conid.

members of the Samsad
(Court) of the Visva-Bha-
rati. The motion was
adopted.

DEMANDS FOR GRANTS

Discussion on Demands for
Grants in respect of the
Ministry of Defence com-
menced.

On cut motion No. § on De-
mand No. 8 by Shri Hari
Vishnu Kamath, the
House divided; Ayes 35;
Noes 183, The cut mo-
tion was accordingly nega-
tived. All the other cut
moulions were also nega-
tived. The Demands were
vuled in full,

(#) Discussion on Demands
for Grants in respect of
the Ministry of Works,
Housing and Supply com-
menced. The discussion
was not concluded.

AGENDA FOR FRIDAY, JUNE
(Ié 1 z{]YhISTHA 11, 1884

Further discussion on  De-
mands for Grants in res-
@c{ of the Ministry of

, Housing and Sup-
ply and discussion on Pri-
vate Members’ Resolu-
nons.
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